
 Par.  8.2.I..52

 Thursday
 26th  June,  952

 Volume  I  ;

 No.l  al

 PARLIAMENTARY

 DEBATES

 ———s

 HOUSE  OF  THE  PEOPLE

 OFFICIAL  REPORT

 (Part  I  Questions  and  Answers)

 CONTENTS

 Members  Sworn  [Cols.  2-18).

 PARLIAMENT  SECRETARIAT
 NEW  DELHI

 Price  Six  Annas  (Inland)
 Price  Two  Shillings  (Foreign)



 THE  ROG  BS...  Ay  Rab  bee

 PARLIAMENTARY  DEBAT@@6¢..----(AU204.

 (Part  I—Questions  and  Answers)
 OFFICIAL  REPORT

 323

 HOUSE  OF  THE  PEOPLE
 Thursday,  26th  June,  4952

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 (Mr.  SPEAKER  in  the  Chair  ]

 ORAL  ANSWERS  TO  QUESTIONS
 GRINDING  WHEELS

 #1185.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Commerce  and  Industry.  be
 pleased  to  state:

 (a)  whether  India  is  manufacturing
 any  quantity  of  synthetic  abrasive
 grains—the  main  raw  material—requir- ed  for  manufacture  of  grinding  wheels;

 (b)  what  was  the  quantity  imported
 during  the  year  95i-52;  and

 (c)  what  portion  of  our  country’s demand  for  grinding  wheels  is  being
 produced  at  present?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  १.  Krishnamachari):
 (a)  No,  Sir.

 (b)  472.2  tons  for  the  manufacture
 of  grinding  wheels.

 (०)  About  70  per  cent.
 Sardar  Hukam  Singh:  What  was  the

 total  quantity  produced  in  1951-52?
 Shri  T.  TT.  Krishnamachari:  Un-

 fortunately,  I  have  not  got  the  figures
 according  to  the  financial  year.  I  have
 got  them  according  to  the  calendar
 year.  and  the  production  for  95l  is
 310-6  tons,”

 Sardar  Hukam  Singh:  Is  there  any
 proposal  for  establishing  a  new  unit
 for  the  manufacture  of  synthetic
 abrasive  grains  in  any  part  of  India?

 Shri  T,  T,  Krishnamachari:  I  believe
 ‘there  is  such  a  proposal.  I  think  the
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 Punjab  Government  is  interested  in  the
 Proposal.

 MACHINE  TOOLS
 1186,  Sardar  Hukam  Singh:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  number  of  graded  and  un-
 graded  firms  in  India  engaged  in  the
 production  of  machine  tools  on  the  3lst
 March,  ‘1952;

 (b)  the  principal  items  manufactured
 by.  these  firms;  and

 (c)  how  far  the  project  of  setting  up a  state  machine  tool  factory  has  pro- gressed?
 The  Minister  of  Commerce  and

 Industry  (Shri  T.  T.  Krishnamachari}:
 (a)  6  graded  and  405  un-graded.

 (b)  A  statement  is  laid  on  the  Table of  the  House.
 (c)  The  administrative  control  cver

 this  project  of  setting  up  a  Machine Tool  Factory  now  vests  in  the  Ministry of  Production.  Arrangements  for  the
 procurement  of  the  necessary.  plant  and
 machinery  and  technical  personnel  are in  progress.  Pending  construction  of
 permanent  factory  buildings  a  few
 hangars  are  being  erected  to  accom-
 modate  the  machinery  and  equipment. It  is  anticipated  that  the  factory  will
 od

 production  by  about  the  middle  of

 STATEMENT  '
 Name  of  the  article

 qa)  Bench  lathes.
 (2)  Cone  pulley  type  lathes.
 (3)  All  geared  head  lathes.
 (4)  Bench  drilling  machines.
 (5)  Pillar  type  drilling  -machines.
 (6)  Shaping  machines.
 (7)  Slotting  machines.
 (8)  Planing  machines.
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 (9)  Hacksaw  machines.
 (10)  Power  presses.
 (ll)  Double  ended  tool  grinders.
 (2)  Lathe  chucks  and  Drill  chucks.
 (3)  Lathe  Centres.  द
 (l4)  Machine  vices.

 Sardar  Hukam  Singh:  Are  there  any tools  produced  in  these  factories  which
 conform  to  Grade  I  recognised  by  inter-
 national  standards?

 Shri  T.  T.  Krishnamachari:  We  have
 about  4  different  categorigs  of  tools
 which  fall  within  Grades  I,  II  and  III
 which.  according  to  the  report  of  the
 Inspecting  Officers  of  the  Directorate-
 General  of  Supplies,  conform  to  inter-
 national  standards

 Sardar  Hukam  Singh:  Is  it  a  fact  that
 there  was  a  very  great  setback  in  our
 manufacture  of  these  tools  after  the
 cessation  of  hostilities,  and  have  we
 recovered  from  that  setback?

 Shri  T.  T.  Krishnamachari:  It  would
 not  be  correct  to  say  that  the  setback
 occurred  immediately  after  the  cessa-
 tion  of  hostilities.  I  think  our
 production  in  949  was  Rs.  47  lakhs
 But  from  that  date  onwards  it  has  been
 tailing  off,  though  our  production  again
 went  up  to  Rs.  47  lakhs  in  ‘1951  There
 are  many  dilficuJties  facing  machine
 tool  manufacture  in  this  country.  for
 instance,  the  question  of  the  high  cost
 of  locally  manufactured  steel]  and  the
 low  cost  of  foreign  manufactured  tools.
 Certain  factories  have  slowed  down
 their  production;  some  are  almost  on
 the  point  of  closing.  The  matter  is  en-
 gaging  the  attention  of  the  Govern-
 mert.  As  the  hon.  Member  is  aware.
 it  has  been  the  subject  of  a  report  by
 the  Tariff  Board

 Sardar  Hukam  Singh:  What  was  the
 highest  production  in  1946  immediately after  the  war,  and  what  is  the  produc- tion  of  tools  now?

 Shri  T.  T.  Krishnamachari:  I  am
 sorry  I  have  not  got  the  figures  for
 1946,  except  that  it  says  here  that  the
 Production  in  949  compares  favour-
 ably.  If  the  hon.  Member  wants  the
 Poemation

 I  shall  give  it  to  him ater

 Sardar  Hukam  Singh:  I  would
 request  the  Speaker  to  tell  me  what
 remedy  a  Member  has  got  when  the
 Minister  himself  contradicts  the  report that  is  supplied  to  us

 Speaker:  I  believe  I  once  said that,  if  there  appears  to  be  a  contra- diction—I  will  not  admit  that  there  is
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 necessarily  a  _  contradiction:  it  may
 appear  to  the  hon.  Member  that  there
 is  a  contradiction,  but  the  Minister
 might  contend  that  there  is  no  contra-
 diction—but  if  there  appears  to  be  a
 contradiction,  the  best  course  is  not  to
 raiseea  debate  in  the  House,  but  to  in-
 vite  the  Minister's  attention  outside
 the  House.  And  I  am  sure  that,  if  the
 Minister  is  convinced  that  there  was  a
 contradiction,  he  would  make  a  state-
 ment  on  the  floor  of  the  House  correct-
 ing  his  previous  wrong  statement.  That
 would  be  the  best  procedure,  to  my
 mind.  consistent  with  maintaining  the
 dignity  of  the  House  and  avoiding  any
 kind  of  unseemly  dispute.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  any  foreign  expert  has
 been  invited  to  supervise  the  erection
 of  this  factory?

 Shri  T.  T.  Krishnamachari:  The
 factory,  as  my  hon.  collteazue,  the
 Minister  of  Production  would  be  better
 able  to  inform  the  House,  is  being  set
 up  by  a  Swiss  firm  called  Oerlikons.  I
 believe  they  are  training  some  people
 to  work  in  this  factory.

 The  Minister  of  Productien  (Shri
 C.  Reddy):  May  I  answer  the

 question,  Sir?  Four  foreign  nat:onals
 have  recently  been  appointed  to  work
 in  the  Machine  Too!  Factory.

 EvacvuEe  LANDS  IN  PAKISTAN
 #1187.  Sardar  Hukam  Singh:  Will  the

 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Pakistan  Government  proposed  to  give
 provisional  permanent  rights  over
 evacuee  -agriculturat  lands  to  those

 oe
 whose  claims  had  been  veri-

 led;
 (b)  whether  the  Government  of  India

 have  considered  this  proposal  of  the
 Pakistan  Government;  and

 (c)  if  so,  what  steps  do  Government
 propose  to  prevent  such  confiscation  of
 property?

 The  Minister  of  Rehabilitation  (Shri
 A,  P.  Jain):  (a)  We  have  no  official
 information  to  that  effect,  but  a  Press
 report  has  appeared  in  some  papers

 (b)  and  (c)  gricultural  land  has
 already  been  allotted  on  a  quasi-perma-
 nent  basis  in  Punjab  and  PEPSU.
 Pakistan  Government  propose  to  con-
 fer  similar  rights  on  Muslim  evacuees
 in  Pakistan.

 Sardar  Hukam  Singh:  Has  there  been
 any  communication  between  the  Gov-
 ernment  of  India  and  the  Government
 of  Pakistan  on  the  subject?
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 Shri  A.  P.  Jain:  There  has  been  no
 official  communication,  but  we  inquired from  our  High  Commissioner  in
 Karachi  and  our  Deputy  High  Com-
 missioner  in  Lahore,  and  that  is  the
 information  which  we  have  received.

 PASSPORTS  FOR  ENTRY  INTO  NEPAL
 *1188,  Shri  S.  N.  Das:  Will  the  Prime

 Minister  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the  Gov-

 ernment  of  Nepal  has  decided  to  issue
 permanent  passports  to  Indians  going
 to  Nepal  on  payment  of  Rs.  5;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  whether  this  is
 in  accordance  with  the  terms  of  treaty
 existing  between  the  two  countries?

 The  Prime  Minister  (Shri  Jawaharlal
 Nehru):  (a)  No.

 (b)  Does  not  arise.
 Shri  S.  N.  Das:  May  I  know  whether

 Indian  citizens  going  to  Kathmandu
 the  capital  of  Nepal,  have  still  to  take
 permits?

 Shri  Jawaharlal  Nehru:  I  believe  so.
 In  the  treaty  we  made  with  Nepal  it  is
 provided  that  any  arrangement  will  be
 reciprocal.  The  old  arrangement,  so
 far  as  Nepal  is  concerned,  continues
 We  have  thus  far  not  introduced  it
 here,  although,  if  we  want  to  intro-
 duce  it,  we  can  do  it.  But  we  do  not
 think  it  worth  while.

 Shri  S.  N.  Das:  May  I  know  how  long the  system  of  taking  permits  will  conti-
 nue’

 Shri  Jawaharlal  Nehru:  I  cannot  say that.  It  depends  on  what  we  think—
 whether  we  can  do  away  with  them,  or
 introduce  them  on  both  sides,  as  the
 case  may  be.
 CARPETS  AND  DRUGGETS  (STANDARDISA-

 TION)
 #1189.  Shri  C.  Samanta:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state.

 (a)  whether  the  Indian  Standards
 Institution  finalised  arrangements  for
 the  standardisation  of  Indian  carpets and  druggets  for  export  purposes;

 (b)  what  percentage  of  Indian
 carpets  are  exported  to  the  U.K.  and
 the  US.A

 (c)  whether  any  complaints  have
 been  received  in  recent  years  as  to  the
 standard  and  quality  of  exported
 carpets;

 (a)  if  so,  the  names
 complaining;  and

 (e)  what  steps  have  been  taken  to
 meet  the  complaints?

 of  countries
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 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):

 oe and  (e).  The  Indian  Standards  Insti-
 tution  has  not  yet  finalised  standards.
 For  druggets  which  are  mostly  exported
 from  the  South,  standards  have  how-
 ever  been  laid  down  by  the  Inter-State
 Drugget  Industry  Advisory  Board  for
 Madras  and  Mysore  to  avoid  com-
 plaints

 (b)  Based  on  last  three  years’  exports
 of  carpets  and  rugs,  exports  to  the
 U.K.  and  the  US.A.  were  73-l  per  cent
 and  7-6  per  cent.  respectively.

 (c)  Yes,  Sir.
 (d)  U.K.,  Australia  and  New  Zealand.

 Shri  S.  C.  Samanta;  May  I  know
 when  the  attention  of  the  Indian
 Standards  Institution  was  drawn  to  the
 bad  qualities  of  the  druggets  and  car-
 pets?

 Shri  Karmarkar:  The  Indian
 Standards  Institution  has  the  function
 of  setting  up  standards.  Whenever
 any  complaint  is  made  about  quality,
 it  is  brought  to  the  attention  of  the
 Government  of  India.  Then  we  bring
 it  to  the  attention  of  the  Directors  of
 Industries  in  the  States  and  the  princi-
 pal  commerciat  bodies  in  India  interest-
 ed  in  this  line  of  export  trade  for  such
 action  as  may  be  necessary  The
 Indian  Standards  Institution  does  not
 deal  with  complaints  about  quality.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  after  the  Second  World  War  un-
 scrupulous  traders  were  exporting  non-
 standard  qualities  cf  carpets  of  poor
 workmarship.  bad  designs,  etc.,  and
 hence  the  attention  of  the  Indian
 Senderds

 Institution  was  drawn  to  the
 ‘act?

 Shri  Karmarkar:  As  I  have  already
 said.  complaints  have  been  received.
 As  to  whether  there  has  been  any
 reason  for  bringing  it  to  the  notice  of
 the  Institution,  4  shall  find  out

 Shri  S.  C.  Samanta:  May  I  know  to
 which  countries  these  carpets  and
 druggets  are  exported?

 Shri  Karmarkar:  As  I  said,  the  U.S.A.,
 and  the  U.K.  take  about  80  per  cent.  of
 our  exports;  the  rest,  other  countries.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  the  U.S.A.  and  the  U.K.  also  manu-
 facture  mill-made_  carpets,  and  still
 most  of  the  carpets  from  India  are  con-
 sumed  by  these  countries?

 Shri  Karmarkar:  There  is  a  good
 market,  as  is  obvious  from  the  figures,
 in  the  U.S.A.  and  the  U.K.  I  am  unable
 to  give  separate  figures,  but  our  exports
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 in  95I-52  were  of  the  order  of  Rs.
 5,88,47,000.

 Shri.  Ss.  0.  Samanta:  Is  it  not  a  fact
 that  three  European  firms  im  U.P.  are
 the  main  exporters  of  carpets  and
 arugeets?

 Shri  Karmarkar:  I
 have  notice.

 should  like  to

 RUBBER
 #1190,  Shri  P.  T.  Chacko:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  amount  of
 imported  in  1951-52;

 (b)  the  average  price  per  hundred
 pound  of  the  imported  rubber;  and

 (c)  the  price  per  hundred  pound  fix-
 ed  for  rubber  produced  in  India?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 4,776  tons.

 raw  rubber

 (b)  Rs.  304-13-0  per  00  Ibs.  of  Group
 I  rubber.

 (c)  Rs.  28  per  00  lbs.  of  Group
 ह 1

 I
 rubber.  44

 Mr.  Speaker:  (On  finding  Mr.  Chacko
 Occupying  a  different  seat).  I  may
 again  just  mention  that  the  hon.  Mem-
 bers  should  not  change  their  places  30
 often  as  that.  He  stands  the  risk  of
 my  not  being  able  to  see.  him  at
 different  places  at  different  times.  He
 may  stick  to  one  place.  He  may  make
 his  choice  and  then  never  change  his
 seat  again.  He  may  stick  to  that  place
 now.

 Shri  P.  T.  Chacko:  May  I  know
 Bleed controls  on  rubber  prices  are  not  lifted

 in  India  so  as  to  give  the  benefit  of
 higher  prices  to  the  growers?

 Shri  Karmarkar:  The  obvious  object
 is  of  keeping  the  prices  reasonable  for
 industry  and  the  consumers.

 Shri  P.  T.  Chacko:  May  I  know
 whether  manufactured  rubber  goods
 are  exported  from  India?

 Shri  Karmarkar:  I  should  like  to
 have  notice:

 Shri:P.  T.  Chacko:  May  I  know
 whethe¢  ‘the  prices  of  manufactured
 rubber  foods  are  controlled?

 Shri  Karmarkar:  I  should  like  to
 have  notice  for  that  also.  But  subject
 to  correction  I  understand  that  the
 prices  are  controlled.

 Shri  P.  T,  Chacko:  May  I  know  the
 names  of  those  firms  which  get  rubber
 at  controlled  prices  in  India  for  manu-
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 facturing  articles  and  selling  them  at
 un-controlled  prices?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 Sir,  about  80  per  cent.  of  the  output  of
 rubber  in  this  country  is  consumed  by
 three  firms,  Messrs.  Dunlop  Rubber
 Company,  the  Firestone  Tyre  Co.  and
 Bata  Shoe  Company.  The  other  20  per
 cent.  goes  to  minor  producers  of  goods
 not  coming  within  this  category  of
 manufacturers.

 Shri  P.  T.  Chacko:  May  I  know
 whether  Government  are  aware  that  a
 good  percentage‘of  the  rubber  produc-
 ed  in  India  is  produced  by  small
 growers?

 Shri  Karmarkar:  Small  and  big.
 Shri  P.  T.  Chacko:  May  I  know,  Sir,

 whether  the  Government  have  taken
 any  steps  to  see  that  the  producer  gets
 at  least  a  portion  of  the  profits  obtained
 by  exporting  our  rubber  goods  to  other
 countries?

 Mr.  Speaker:  Order,  order.  Apart from  the  fact  that  the  hon.  member  is
 now  entering  into  an  argument  over
 this  question,  I  may  inform  him  that  a
 large  number  of  questions  were  put
 during  the  period  of  the  provisional

 -Parliament  on  this  subject  of  rubber
 production  and  the  costs.  He  may refer  to  the  old  proceedings  instead  of
 repeating  the  questions  here.

 Shri  A.  M.  Thomas:  May  I  know
 whether  the  Government  knows  that
 because  of  the  inttoduction  of  minimum
 wages  in  this  plantation  industry  the
 cost  af  production  has  risen?

 Shri  Karmarkar:  All  these  factors
 were  recently  taken  into  consideration
 by  the  Indian  Tariff  Commission.  The
 question  is  about  to  be  examined  by  the
 Tariff  Commission  again  in  July.  All
 these  factors  are  taken  into  considera-
 tion  when  fixing  the  minimum  price which  is  now  Rs.  28  per  00  pounds.

 Shri  Damodara_  Menon:  The  hon.
 Minister  just  mentioned  the  names  of
 the  three  companies  which  are  manu-
 facturing  tyres.  In-  view  of  the  faci
 that  these  companies  are  getting  raw
 rubber  at  a  comparatively  cheaper  rate
 may  I  Know  whether  there  is  any  justi- fication  for  maintaining  the  same  price for  rubber  tyres  in  India  as  in  other
 countries?

 Shri  T.  T.  Krishnaamachari:  The  only
 aspect  of  the  matter  that  I  would  like ‘to  mention  is  that  our  prices  are  now
 almost  reaching  world  parity.  The
 present  world  price  of  rubber  is  about
 2  sh.  per  pound  and  calculated  in  terms
 of  rupees  it  comes  very  near  to  our
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 price.  .There  may  be  a  difference
 tt

 of
 about  Rs.  7  or  Rs.  8.  So  the  question
 of  any  special  price  for  Indian  rubber
 does  not  arise  because  once  we  get
 near  to  the  world  parity,  the  question
 must  obviously  fade  away.

 Shri  Velayudhan:  May  I  know,  Siz.
 whether  this  price  in  India  which  is  the
 control  price  is  the  lowest  for  raw
 rubber  anywhere  in  the  world?

 Shri  T.  T.  Krishnamachari:  It.  might
 have  been,  Sir.  Because  there  was  a
 time  when  rubber  produced  in  Malaya
 was  quoted  at  4  sh.  84d.  That  was
 about  2  years  ago.  Today  the  price
 of-world  rubber  is  about  2  sh.  per
 pound  and  as  I  said  the  present  position
 is  something  which  is  satisfactory  and
 not  as  my  hon.  friend  envisages.

 SHIP-BUILDING

 *1191.  Pandit  Munishwar  Datt
 Upadhyay:  (a)  Will  the  Minister  of
 Production  be  pleased  to  state  what
 provision  Government  had  made  for
 encouraging  ship-building  in  India  dur-
 ing  the  years  95l  and  1950?

 (b)  How  many  ships  have  we  built
 since  August  947  and  what  amount  of
 capital  has  béen  invested  in  ship-build-
 ing?

 The  Minister  of  Production  (Shri
 K.  0.  Reddy):  (a)  Presumably  the  hon.
 Member  is_  referring  to  the  financial
 years  1949-50,  and  950-5l..  If  so,  Rs.  30
 lakhs  in  1949-50  and  Rs.  20  lakhs  in
 950-5l.

 (b)  Eight  ships  of  8,000  dead  weight
 tons  each,  and  one  small  vessel,  have
 been  built.  Up  to  the  end  of  March
 952  about  Rs.  23.8l  lakhs  have  been
 invested  in  the  shipbuilding  industry.

 Pandit  Munishwar  Datt  Upadhyay:
 Is  it  a  fact  that  India  offered  a  subsidy
 of  Rs.  73-5  lakhs  to  Scindias  for  .con-
 ‘struction  of  ships?

 Shri  K.  C.  Reddy:  I  do  not  know
 what  the  exact  import  of  the  hon.  Mem-
 ber’s  question  is.  The  figures  regarding
 the  amount  that  has  been  spent  in  1949-
 50  and  1950-51,  towards  encouraging  the
 ship-building  industry  have  already
 been  given.  In  other  words  the  cost
 of  building  each  ship  is  ahout  Rs.  63
 lakhs.  About  17  lakhs  of  rupees  have
 pea

 given  as  a  subsidy  for  each  ship
 uilt.
 Pandit  Munishwar  Datt  Upadhyay:

 Was  any  European  firm  consulted  in
 respect  of  the  establishment  of  ship-
 yards  and  the  ship-building  industry?

 Shri  K,  0.  Reddy:  The  whole  yard
 has  been  constructed,  Sir,  and  originally
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 advice  was  received  from  Sir  Alexander Gibbs  and  partners.  If  that  is  the
 information  that  the  hon.  Member
 wanted  to  have,  it  is  there.  And whether  a  French  firm  was  consulted  in
 the  matter,  is  what  the  hon.  Member
 has  in  view,  we  have  entered  into  an
 agreement  recently  with  a  French  firm in  order  to  help  us  for  developing  the
 shipyard.

 Pandit  Munishwar  Datt  Upadhyay: Are  we  now  in  a_  position  to  manu- facture  ail  parts  in  ship-building?
 Shri  K.  C.  Reddy:  Yes,  presumably, Sir.  But  I  would  require  notice  for

 that.
 Shri  M.  S.  Guru  To padaswamy: strengthen  our  defence  position,  is  there

 any  proposal  to  build  men-of-war  in the  near  future?
 Shri  K.  Cc  Reddy:  No,  not  at  present.
 Shri  Raghavaiah:  May  I  know  the’

 number  of  cargo  ships  that  have  been built?
 Shri  K.  C.  Reddy:'So  ६ have  been  built.

 a  —_

 Hinpustan  SHIPYARD
 #1192,  Pandit  Munishwar  Datt

 Upadhyay:  Will  the  Minister  of  Pro- duction  be  Pleased  to  state  what  help we  are  receiving  from  France  for  the
 Visakhapatnam  shipyard?

 The  Minister  uf  Production  (Shri K.  C.  Reddy):  I  would  refer  the  Gen Member  to  the  reply  given  by  me  to Part  (c)  of  starred  question  No.  586 the  9th  June  ‘1952.
 q  =

 Pandit  Munishwar  Datt  Upadhyay: May  I  know  how  many  ship-  building yards  are  there  in  India  which  con- struct  ocean  going  ships  and  ships  for coastal  purposes?
 Shri  K.  0.  Reddy:  Visakhapatnam  is

 the  only  shipyard  for  building  ocean
 going  ships.  There  are  a  few  other
 shipping  yards  which  are  engaged  in the  task  of  building  small  ships.

 Shri  Velayudhan:  May  I  know,  Sir, whether  the  Government  had  under- taken  assessment  of  the  shipyard  at
 Visakhapatnam  for  which  the  French firm  was  brought  here  in  1949?

 Shri  K.  C.  Reddy:  Yes,  Sir.  Pro-
 visionally.
 FINANCIAL  ASSISTANCE  TO  Tata  IRON AND  STEEL  Factory

 #1193,  Dr.  Ram  Subhag  Singh:  W: the  Minister  of  Planning  be  pleased  4 state  whether  Government  preapose  to
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 give  financial  assistance  to  the  Tata
 Iren  and  Steel  Company  for  assisting
 the  company’s  six  year  plan  of  deve-
 lopment?

 The  Minister  of  Planning  and  Irriga-
 tion  and  Power  (Shri  Nanda):  The
 matter  is  still  under  consideration  of
 Government.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  chief  features  of  the  plan  submitted
 by  the  Tatas?

 Shri  Nanda:  Where  is  the  scheme

 mubmitted
 by  the  Tatas  to  the  Govern-

 ment?
 Dr.  Ram  Subhag  Singh:  May  I  know

 Mr.  Speaker:  He  may  go  to  the  next
 question—the  matter  is  under  con-
 sideration.

 Dr.  Ram  Snbhag  Singh:  But  I  want
 to  know  whether  the  Government  -  is
 still  interested  in  actively  pursuing  the
 project  of  setting  up  two  additional
 nationalised  factories.

 Shri  Nanda:  That  is  also  under  con-
 sideration.

 CoLLERY  WorKERS’  DISPUTE

 #1194,  Dr.  Kam  Subhag  Singit:  (a)
 Will  the  Minister  of  Labour  be  pleased
 to  state  whether  the  dispute  between
 the  management  of  Collieries  and  their
 labourers  regarding  full  pay  and
 allowances  for  holidays  on  the  15th
 August,  1950,  26th  January,  95l,  5th
 August,  1951,  and  26th  January,  952
 has  been  settled?

 (b)  If  not  what  steps  do  Govern-
 ment  propose  to  take  in  regard  to
 settling  that  dispute?

 The  Minister  of  Labour  (Shri  द  झ,
 Giri):  (a)  and  (b).  The  dispute  has
 been  referred  to  the  Industrial
 Tribunal,  Dhanbad  for  adjudication  on
 the  8th  May  1952.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  number  of  collieries  and  of  work-
 men  involved  in  this  dispute?

 Shri  V.  V.  Giri:  Notice,  Sir.
 Skei  B.  S.  Murthy:  May  I  know

 whether  pending  the  enquiry  any  inter-
 mediate  steps  are  being  taken  to  do
 justice  to  the  workers  who  have  com-
 plained?

 Mr.  Speaker:  Order.  order.  The
 question  is  not  clear.  What  he  means
 is  something  by  way  of  relief  or  some-
 thing

 by  way  of  granting  higher  pay

 Shri  B.  S.  Murthy:  By  way  of  relief.
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 Shri  V.  V.  Giri:  It  is  a  dispute  that has  been  referred  to  the  Tribunal  and
 Pend  anal  ”  कफ

 decide  the  matter.
 what  is  it  th: expected  to  do?  i

 an  we  Ste

 Mr.  Speaker:  Yes,  the  mat to  the  Tribunal  now..
 ter  is  left

 हीरापुर  बांध  परियोजना

 +११९५  थी  जांगड़े  :  क्या  सिचाई  तथा
 विघुत  मंत्री  यह  बतलाने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  इस  बात  का
 पता  है  किटरेंहिराकुड  बांध  परियोजना
 के  अधीन  विविध  निर्माणों  के  सम्बन्ध  में
 निर्माण  के  निजी  ठेकों  की  भी  अनुमति
 दी  गई  हूं;

 (ख)  क्या  सरकार  को  ऐसी  कोई
 शिकायत  मिली  है  कि  ये  निजी  ठेकेदार
 श्रमिकों  को  तीन-चार  महीनों  तक  मजूरी
 नहीं  देते  या  उनको  कभी  भी
 मजूरी  नहीं  देते  या  उन  के  जाली
 हस्ताक्षर  बना  कर  पैसा  ऐंठते
 हैं;

 (ग)  क्‍या  यह  सच  नहीं  है  कि
 एक  टोकरा  मिट्टी  ले  जाने  या
 बांध  की  मिट्॒टी  खोदने  आदि
 के  लिये  सरकार  ने  दस  पैसे  की
 न्यूनतम  मजूरी  निश्चित  कर  दी  है
 पर  ये  निजी  ठेकेदार  श्रमिकों  को  १-१/२
 पैसा  या  उस  से  भी  कम  चुकाते  रहे  हैं  ;
 गौर

 (घ)  यदि  उपर्युक्त  भाग  (म)  का
 उत्तर  स्वीकारात्मक  हो,  तो  क्‍या
 सरकार  ने  इस  विषय  में  कोई  जांच
 करवाई  है  ?  '

 The  Minister  of  Planning  and  Irriga- tion  and  Power  (Shri  Nanda):  (a)  The
 Member  presumably  wants  to  know
 whether  works  on  the  Hirakud  Dam
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 Project  have  been  let  out  to  con-
 tractors.  If  so,  the  reply  is  in  the
 affirmative.

 (b)  No.  Sir.
 (c)  No  rate  has  been  fixed  for  carry-

 ing  a  basketful  of  soil  or  for  digging
 the  soil  of  the  dam  and  Government  are
 not  aware  of  the  rate  paid  by  private
 contractors  to  labourers.

 (d)  Does  not  arise.

 श्री  जांगड़े  :  क्या  में  जान  सकता  हूं
 कि  सरकार  ने  या  ठेकेदारों  ने  मजदूरों

 के  भोजन,  पानी,  सफाई  या  उन  के  राशन

 के  लिये  कोई  इन्तज़ाम  नहीं  किया  जिस  के

 कारण  सन्‌  १९५०  में  मजदूरों  में  हैज़ा
 फैल  गया  था  ?

 Shri  Nanda:  Sir,  it  does  not  arise  out
 of  this  question.

 श्री  जांगड़े  :  क्‍या  में यह  जान  सकता  हूं

 कि  ऐसे  कौन  कौन  से  कार्य  हैं  जिन  के  लिये
 सरकार  ठेकेदारों  को  ठेका  देती  है  ?

 Mr.  Speaker:  It  is  too  wide  and
 general  a  question.
 Shri  Damodara  Menon:  May  I  know
 whether  any  fair-wage  clause  is  insert-
 ed  in  this  private  contract?

 Shri  Nanda:  There  is  a  minimum
 wage  legislation  which  it  is  for  the
 States  to  apply.  Some  States  have
 done  it,  and  I  believe  that  it  has  been
 applied  to  Hirakud  also.

 Mr.  Speaker:  The  question  is  whether
 in  this  contract  there  is  a  clause  to  that
 effect.

 Shri  Nanda:  No,  Sir,  as  far  as  my
 information  goes  there  is  mone.

 श्री  जांगड़े  :  क्‍या  में  जान  सकता  हूं
 कि  उड़ीसा  के  लोगों  को  भी  ठेका  दिया

 गया  है  ?

 Shri  Nanda:  Yes.  Sir.  To  a  large
 number.

 श्री  जांगड़े  :  क्‍या  में  जान सकता  हूं
 कि  क्‍या  सरकार  ठेकेदारों  को  ठेका  देने

 के  बजाय  इन  कार्यो को  खुद  अपने  हाथ  में
 ले  लेती  ?
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 Shri  Nanda:  Some  works  are  done
 departmentally  too.

 Shri  Raghavaiah:  May  I  know  the
 margin  of  profit  allowed  to  contracto
 in  such  contracts?

 Shri  Nanda:  It  varies.  Tenders  are
 invited  and  then  contracts  given—some
 contractors  may  manage  to  make  more
 profit  than  others.

 श्री  लोगो  :  क्‍या  में  जान  सकता  हूं
 कि  ठेकेदारों  ने  सरकारी  नौकरों  से  मिलकर

 मज़दूरों  को  मशीनरी  और  ऑँज्ारों  के
 अत्याधिक  मूल्य  बतला  कर  लाखों  रुपये
 कमाये  और  सरकार  का  रुपया  बरबाद
 किया  है  ?

 Mr.  Speaker:  Order,  order.
 Pandit  Thakur  Das  Bhargava:  I  wish

 to  know  if  the  Government  have  come
 by  any  complaints  on  behalf  of  the
 labourers  that  the  private  contractor's
 are  not  treating  them  fairly.

 Shri  Nanda:  This  morning  I  ascer-
 tained  from  the  Chief  Engineer  that
 some  complaints  were  received.
 Though,  according  to  him,  he  has  no
 legal  power  to  intervene  he  has  been
 trying  to  bring  moral  pressure  in  that
 respect  and  he  has  given  instructions  to
 that  effect  to  his  subordinates.

 Coan
 *i96.  Shri_  A.  C.  Guha:  Will  the

 ee
 of  Production  be  pleased  to

 state:
 (a)  the  total  tonnage  of  coal  raised

 from  different  collieries  in  the  year
 95l  and  the  total  tonnage  removed  by
 railways  from:  the  coal  mine  sites;  and

 (b)  the  estimated  total  tonnage  of
 coal  likely  to  be  raised  this  year  and
 the  tonnage  likely  to  be  removed  by  the
 wagons  provided  this  year?

 The  Minister  of  Production  (Shri  K.
 C.  Reddy):  (a)  The  total  tonnage  of
 coal  raised  during  95]  and  the  tonnage
 removed  from  the  collieries  by  rail
 were  as  follows:—

 Raisings—34,307,563  tons.
 Despatches—28,26,94I  tons.

 (b)  The  estimated  raisings  and  des-
 patches  during  952  are  as  follows:—

 Raisings—35/36  million  tons
 (approx.).

 Despatches—30  million  tons
 (approx.).

 Shri  A.  C.  Guha:  May  I  know  the
 reason  why  last  year  about  six  million
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 tons  of  coal  were  not  removed  frum  tac
 colliery  sites?

 Shri  K.  C.  Reddy:  As  the  hon.  Mem-
 ber  may  be  aware  nearly  ten  per  cent.
 of  the  colliery  production  in  each
 colliery  is  consumed  for  the  colliery
 purposes  itself.  regards  the
 balance,  it  is  accounted  for  by  the
 bottleneck  in  transport,  that  is,  in-
 sufficiency  of  wagons  available.

 Shri  A.  C.  Guha:  May  I  know  if  the
 hon.  Minister’s  attention  has  been
 drawn  to  a  statement  issued  by  the
 Chief  Colliery  Inspector  that  for  the
 last  three  or  four  weeks  there  has  been
 a  shortage  of  wagons  for  removing  coal
 from  the  calliery  sites?

 Shri  K.  0.  Reddy:  Government  is
 aware  that  there  is  a  shortage  of
 wagons  for  the  despatch  of  coal.

 Shri  8.  0.  Guha:  Is  it  true  that  some
 of  the  Calcutta  industries  are  going  to
 stop  work  due  to  shortage  of  coal?

 Shri  K.  C.  Reddy:  I  am  not  aware.
 Presumably  production  has  slackened
 in  some  of  the  collieries  because  of  this.

 Shri  A.  C.  Guha:  May  I  know  what
 steps  Government  have  taken  for  the
 supply  of  a  sufficient  number  of  wagons
 for  the  removal  of  coal?

 Shri  K.  C.  Reddy:  Government,  Sir,
 are  taking  all  possible  steps.  In  fact.
 they  have  placed  an  indent  for  a  num-
 ber  of  wagons  which  Government  hope
 to  receive  early.

 Shri  A.  C.  Guha:  May  I  know  if  the
 Government  have  received  any  com-
 piaint  from  West  Bengal  industries  or
 West  Bengal  Government  about  the
 shortage  of  coal?

 Shri  K.  C.  Reddy:  There  have  been
 general  complaints  from  several
 quarters  including  West  Bengal

 Shri  Raghavaiah:  May  I  know
 whether  Government  are  aware  of  the
 constant  complaints  made  by  the
 tobacco  curers  association  from  Guntur
 District  regarding  the  supply’  of
 wagons?

 Shri  K.  C.  Reddy:  As  I  have  already
 stated,  there  have  been  some  general
 comphints  from  various  industries
 from  all  over  India

 CLotH  Exports  TO  BRITISH  COLONIES

 #1197  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  ‘to  state  the  yardage  of
 cotton  cloth  which  India  exported  to
 the  British  colonies  during  the  year
 1951-527
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 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari)

 5-97  million  yards
 Dr.  Ram  Subhbag  Singh:  May  I  know

 the  varieties  of  cloth  which  are  export- ed  to  these  colonies?
 Shri  T.  T.  Krishnamachari:  I  have

 not  got  the  information,  Sir.
 Dr.  Ram  Subhag  Singh:  May  I  know

 the  yardage  of  cloth  which  has  been
 exported  to  the  colonies  this  year?

 Shri  T.  T.  Krishnamachari:  The
 information  asked  for  in  the  question
 and  the  answer  given  by  me  relates  to
 1951-52

 Dr.  Ram  Subhag  Singh:  For  1952-537,
 Shri  T.  T.  ‘Krishnamachari:  Well,

 pow
 could  I  say  what  it  will  be  in

 ye ar
 Shri  B.  S.  Murthy:  What  are  the

 particular  British  colonies  to  which
 this  cloth  has  been  exported?

 Shri  T.  T.  Krishnamachari:  Aden.
 British  East  ‘Africa,  British  West
 Africa,  British  Guiana,  British  Borneo.
 British  West  Indies,  Gibraltar  and
 Malaya.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  total  value  of  the  clotir  exported  to
 these  colonies  in  95l-52?

 Shri  T.  T.  Krishnamachari:  I  have
 not  got  the  information,  Sir.

 Shri  Pataskar:  How  much  of  it  was
 coarse  or  medium  cloth?

 Shri  T.  T.  Krishnamachari:  I  have
 here  a  split-up  of  the  total  amount  of
 coarse.  medium,  fine  and  _  superfine cloth  that  has  gone  out  of  the  country
 but  not  with  reference  to  particular
 destinations.

 Shri  Sivamurthi  Swami:  May  I  know
 whether  any  handloom  cloth  was  ex-
 ported  and,  if  so,  how  much?

 Shri  T.  T.  Krishnamachari:  As  I
 said,  I  have  no_  categorywise  figures
 according  to  destinations.

 ALLOTMENT  OF  GARDEN  AREAS

 1198.  Shri.  Vidyalankar:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  the  total  garden  area  left  by
 the  displaced  persons  in  West  Pakistan.
 and  the  total  of  similar  area  left  by
 Muslim  evacuees  in  India;

 (b)  out  of  the  garden  area  left  by
 Muslim  evacuees  in  India,  the  tota!
 area  allotted  to  displaced  persons  who
 owned  gardens  in  West  Pakistan,  the
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 tota)  area  allotted  to  other  displaced
 persons,  the  total  area  allotted  to  local
 men  and  the  area  still  held  by  Govern-
 ment  for  allotment;

 (c)  whether  Government  received
 representations  from  displaced  persons
 owning  gardens  in  West  Pakistan,  that
 they  should  be  given  priority  in  allot- ment  of  gardens  over  those  who  did
 not  own  gardens;  and

 (d)  whether  Government  have  ac-
 cepted  that  policy?

 The  Minister  of  Rehabilitation  (Shri
 A.  ९.  Jain):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House  in  due
 course.

 (c)  Yes.  A  representation  has  been
 received  from  displaced  Urban  Agri-
 cultural  Land  and  Gardens  Owners (within  Urban  Areas  of  West  Pakistan)
 Association,  Delhi,  requesting  that  all
 evacuee  urban  garden  and  agricultural
 lands  should  be  allotted  on  quasi-
 permanent  basis  to  displaced  persons who  owned  urban  gardens  and  agri- cultural  lands  in  West  Pakistan.

 (d)  No.  Claims  for  properties  other
 than  agricultural  land  in  the  West
 Punjab  are  being  processed  and  an
 integrated  decision  will  be  taken  in
 respect  of  all  such  properties.

 ALLOTMENT  OF  URBAN  LANDS
 *1199.  Shri  Vidyalankar:  Will  the

 Minister  of  Rehabilitation  be  pleased. to  state:
 (a)  whether  it  is  a  fact  that  allot-

 ment  of  agricultural  lands  on  quasi-
 permanent  basis  to  the  displaced
 persons  coming  from  West  Pakistan
 has  been  completed  long  ago,  while
 the  allotment  of  urban  or  suburban
 lands  is  still  being  delayed;  and

 (b)  if  so,  the  reasons  therefor;  and
 how  long  this  task  will  take  to  be
 completed?

 The  Minister  of  Rehabilitation  (Shri A.  P.  Jain):  (a)  The  allotment  of  both rural  and  suburban  evacuee  lands  in
 “the  Punjab  and  PEPSU  on  a  Quasi

 Permarent  basis  has  been  completed. Allotment  of  urban  evacuee  lands  on
 similar  basis  has  not  yet  been  made.

 (b)  The  question  of  allotment  of
 urban  evacuee  lands  is  being  consider-
 ed  along  with  other  urbar  evacuee  pro-
 perties,  viz.,  houses  and  building  sites.
 At  this  stage  it  cannot  be  stated  how
 long  this  task  will  take  to  complete.

 Shri  Vidyalankar:  May  I  ask  why suburban  lands  were  given  to  non-
 refugees?
 29  P.S.D.
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 Shri  A.  P.  Jain:  Suburban  lands  are
 not  ordinarily  given  to  non-refugees.
 Only  when  refugees  do  not  ask  for  them
 they  are  given  to  non-refugees.

 GOVERNMENT  HOUSING  Facrory
 *1200:  Pandit  M.  B.  Bhargava:  Will

 the  Minister  of  Production  be  pleased
 to  state:

 (a)  the  total  money  invested  up  to
 date  by  the  Government  in  the  con-
 struction  and  working  of  the  Govern-
 ment  Housing  Factory,  Delhi;

 (b)  whether  any  committee  of  ex-
 perts  was  appointed  to  inquire  into  the
 ways  and  means  to  utilise  and  to  make
 the  best  use  of  the  existing  factory  and
 if  so  whether  the  Commission  has  sub-
 mitted  its  report;  and

 (c)  whether  Government  have  taken
 or  intend  to  take  any  legal  action
 against  the  British  consulting  firm—
 Structural  and  Mechanical  Develop- ment  Engineers  Ltd.,  Bucks,  England
 and  if  not,  why  not?

 The  Minister  of  Production  (Shri  K.
 C.  Reddy):  (a)  Rs.  1,07,94,000.  (Rupees one  crore  sever  lakhs  and  ninety  four
 thousand),  net  investment.

 (b)  Yes;  the  Committee  have  sub--
 mitted  their  report.

 (c)  Government  have  not  taken  legal action  so  far.  It  is  not  in  the  public interest  to  disclose  at  present  the  line
 of  action  which  Government  intend  to
 take  in  future.

 Pandit  M.  B.  Bhargava:  May  I  know whether  Government  has  come  to  any
 decision  as  to  what  use  this  factory will  now  be  put  and  what  will  be  the additional  investment?

 Shri’  K.  C.  Reddy:  I  have  already answered  that  question  on  a  previous occasion.  Government  have  decided  to make  use  of  this  factory  for  manu-
 facture  of  certain  pre-fabricated  parts, in  collaboration  with  a  Swedish  firm.
 They  also  intend  to  manufacture
 certain  pre-stressed  concrete  compo- ‘nents  and  also  lignoma  boards.

 As  regards  further  investment,  Gov-
 ernment  are  not  committed  to  any further  investment  at  present.-

 ‘Dr.  P.  8.  Deshmukh:  May  I  know, Sir,  if  any  of  these  pre-fabricated  parts have  been  used  for  the  Members  of Parliament  quarters?

 i
 Shri  K.  C.  Reddy:  I  am  not  aware  of

 Shri  Velayadhan:  May  I  know  Sir.
 whether  the  contract  that  was  entered into  between  the  Government  ef  -India ‘and  the  consulting  firm  had  been  segt



 323]  Oral  Answers

 to  India  through  the  High  Com-
 missioner’s  Office  before  it  was  finally
 settled?

 Shri  K.  C.  Reddy:  Which  consulting
 firm—the  present  one  or  the  past  one?

 Mr.  Speaker:  I  think  he  is  referring to  certain  contract,  in  regard  to  which
 the  hon.  Minister  said  that,  it  is  not  in
 the  public  interest  to  disclose  the  action
 which  Government  intend  to  take.

 Shri  Velayudhan:  May  I  know,  Sir,
 the  recurring  expenditure  of  this  Hous-
 ing  factory  per  mensem?

 Shri  K.  Cc.  Reddy:  I  am  afraid  I  can-
 not  give  the  exact  figure.

 Dr.  Jaisoorya:  May  I  know  whether
 any  German  firm  offered  any  formule
 towards  this  housing  scheme?

 Shri  K.  C.  Reddy:  I  cannot  give  a
 definite  answer  straightway.

 SurPtus  STORES  FOR  DISPOSAL
 *20l.  Pandit  M.  B.  Bhargava:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  value  of  surplus  stores  dis-
 posed  of  since  the  3ist  December  950
 out  of  those  which  were  awaiting  dis-
 posal  as  on  that  date;  and

 (b)  the  value  of  stores  lying  undis-
 posed  of  since  then?

 The  Deputy  Minister  of  Works,
 Mousing  and  Supply  (Shri  Buragohain):
 (a)  Surplus  stores  of  the  total  book
 value  of  about  Rs.  34  crores  were  dis-
 posed  of  since  3lst  December,  950  to
 30th  April  1952.

 These  disposals  are  not  only  against
 surpluses  awaiting  disposal  on  3lst
 December  950  but  also  against  fresh
 declarations  during  the  period  3lst
 December  950  to  30th  April  1952.

 (b)  The  book  value  of  stores  await-
 ing  disposal]  as  on  the  30th  April  952
 was  Rs.  374  crores.

 Pandit  M.  8.  Bhargava:  May  I:  know
 what  time  Government  will  take  in
 disposing  of  these  surplus  goods  and
 whether  there  is  any  proposal  to  wind
 up  this  Disposals  Department?

 Shri  Buragohain:  I  may  explain  the
 position,  Sir.  Under  the  disposal  policy
 it  is  compulsory  for  Civi!  Departments
 of  the  Government  of  India  to  report
 their  surplus  exceeding  Rs.  1,000,  in  book
 value  to  the  Disposals  Organisation  for
 disposal.  The  Defence  Services  report
 stores  exceeding  Rs.  5,000  in  book  value
 to  the  Disposals  Organisation.  So,  it
 is  more  or  less  a  continuous  process.
 The  new  surpluses  which  are  declared
 merge  into  the  war  surpluses,  If  my
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 hon.  friend  wants  to  know  about  the
 position  of  the  war  surpluses,  the  bulk
 of  them  have  already  been  disposed  of.
 It  is  expected  that  in  the  course  of  the
 current  financial  year  most  of  the  rest
 will  be  disposed  of.

 Pandit  M.  B.  Bhargava:  Am  I  to
 understand  that  it  is  the  intention  of
 Government  to  perpetuate  this  Depart-
 ment  of  Disposals?  के

 Shri  Buragohain:  As  i  heve  alreedy
 explained  the  position,  it  {s  more  or
 less  a  continuous  process.  Some  stores
 become  surplus  to  requirements  and
 others  become  obsolete.  They  are
 made  over  to  this  Organisation.

 If  I  might  further  explain,  the
 strength  of  this  organisation  has  been
 reduced  from  time  to  time.  In  948
 the  strength  of  this  organisation  was
 more  than  8.000.  Last  year  when  this
 Organisation  was  merged  into  the
 Supply  Department  it  was  reduced  to
 1,900.  This  year  it  has  further  come
 down  to  about  1,100.

 Dr.  P.  S.  Deshmukh:  Is  it  a  fact,  Sir.
 that  very  often  these  goods  are  sold  to
 contractors  at  very  low  prices?

 Shri  Buragohain:  That  might  have
 been  the  position  in  the  very  initial
 stages  when  the  insistence  was  on
 rapidity  of  disposal.

 Dr.  P.  S.  Deshmukh:  Is  any  effort
 being  made,  where  the  prices  offered
 by  bidders  is  very  low  to  offer  the
 goods  to  displaced  persons?

 Mr.  Speaker:
 ‘aie

 is  making  a
 suggestion  for  action.

 Shri  Velayudhan:  May  I  know,  Sir,
 whether  goods  intended  for  the  use  of
 Government  were  Jater  condemned  and
 if  so  what  is  the  value  of  them?

 Mr.  Speaker:  How  can  it  be  replied?
 Shri  Velayudhan:  The  goods  were

 meant  for  the  use  of  Government.
 They  were  condemned  so  that
 Disposals  Department  may  go  on......

 Mr.  Speaker:  At  any  rate  the  question
 appears  to  be  too  vague  to  be  admitted.

 UNEMPLOYMENT
 #1202.  Pandit  M.  B.  Bhargava:  (a)

 Will  the  Minister  of  Labour  be  pleased
 to  state  whether  Government  have
 collected  statistics  of  educated  un-
 employed  persons  in  India  from  the
 various  Employment  Exchanges?

 (b)  if  so,  how  many  matriculates,
 non-matriculates,  under-graduates,
 graduates  and  post-graduates  are  un-
 employed  at  present?
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 (c)  How  do  Government  propose  to
 tackle  this  problem?

 The  Minister  of  Labour  (Shri  झ,  च्,
 Giri):  (a)  Yes.

 (b)  At  the  end  of  May,  1952,  14,828
 graduates  with  one  or  more  degrees,
 101,038  matriculates  and  250,729  non-
 matriculates  were  registered  with  the
 Employment  Exchanges.

 4c)  Government  hope  that  these
 persons  will  be  increasingly  absorbed
 in  employment  as  and  when  the
 various  development  programmes  of
 Government  make  headway.

 Pandit  M.  B.  Bhargava:  May  I  know
 whether  the  number  of  the  unemploy-
 ed  is  on  the  increase  or  on  the  decrease
 88  compared  with  the  previous  year?

 Shri  च्,  ्  Giri:  It  is  on  the  increase.

 Dr.  P.  8.  Deshmakh:  What  date  or
 year  do  these  figures  relate  to?

 Shri  V.  V.  Giri:  End  of  May  1952.
 Shri  M.  L.  Dwivedi:  May  I  know

 the  percentage  of  persons  actually
 employed  to  those  registered?

 Shri  द  V.  Giri:  I  shall  try  to  place
 a  full  list  on  the  Table  of  the  House.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  Government  prozose  to  absorb
 some  of  these  educated  unemployed
 persons  in  the  community  development
 projects  and  other  developmental schemes?

 Shri  द  V.  Giri:  Certainly  that  matter
 will  be  considered  and  ought  to  be
 considered.

 Shri  Veeraswamy:  May  I  know
 whether  it  is  impossible  for  Govern-
 ment  to  give  employment  to  the  un-
 employed  persons  without  the  help  of
 the  employment  exchanges  in  different
 parts  of  the  country?

 Shri  V.  V.  Giri:  Where  it  is  possible,
 it  will  be  done.

 Shri  M.  S.  Gurupadaswamy:  Out  of
 the  unemployed,  may  I  know  how
 many  are  women?

 Shri  V.  V.  Giri:  Notice.

 Nepa  PaPeR  MILLS
 91203.  Shri  K.  6.  Deshmukh:  (a)  Will

 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  proportion  of
 expenses  borne  by  ‘he  Central  Govern-
 ment  and  Madhya  Pradesh  State  Gov-
 ernment  _  respectively  in  constructing
 “Nepa  Paper  Mills”  in  Madhya
 Pradesh?
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 (b)  For  how  many  years  has_  the construction  work  of  the  aforesaid
 Mills  been  going  on  and  what  is  the
 progress?

 (c)  Is  there  a  time-limit  prescribed
 for  its  completion?

 (d)  What  is  the  expenditure  incurred
 on  it  up  to  this  time  and  how  much
 will  be  incurred  henceforth?

 (e)  Are  there  any  complaints  receiv-
 ed  regarding  the  construction  work  of
 these  Mills  from  the  public?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 The  Central  Government  have  advanc-
 ed  a  loan  of  Rs.  63-20  lakhs  in  1951-52,
 to  the  Madhya  Pradesh  Government
 for  financing  the  Scheme.  The  State
 Government  have  purchased  shares  of
 the  value  of  Rs.  60  lakhs  and  advanced
 a  loan  of  Rs.  240  lakhs.

 (b)  Approximately  4  years.  Most  of
 the  machinery  ordered  has  arrived  at
 the  site.  A  railway  siding  costing
 approximately  Rs.  7  lakhs  has  been
 constructed.  Only  a  part  of  the  factory
 building  has  been  completed  so  far  by the  Madhya  Pradesh  Government.  The
 remaining  work  on  the  factory  build-
 ing  and  the  construction  of  residential
 quarters  are  in  hand.

 (c)  No,  Sir.
 (d)  Expenditure  incurred  so  far  is

 Rs.  270  lakhs  approximately.  Further
 expenditure  tn  be  incurred  is  estimated
 at  Rs.  229  lakhs.

 (९)  No,  Sir.
 Shri  K.  G.  Deshmukh:  In  view  of  the

 expenditure  incurred  by  the  Govern-
 ment,  have  they  kept  any  control  over
 ail  construction  ot  this  Nepa  Paper ills?

 Shri  Karmarkar:  You  mean  the  Gov-
 ernment  of  India?  There  is  no  idea
 of  taking  control  of  it.

 Shri  K.  G.  Deshmukh:  I  was  asking whether  they  have  any  control  on  the work  of  the  construction.
 Shri  Karmarkar:  We  are  following the  work  of  the  Madhya  Pradesh  Gov-

 ernment.
 Dr.  P.  S,  Deshmukh:  May  I  know

 what  arrangements  are  being  made  for
 providing  the  additional  capital  re-
 quired?  Who  is  going  to  contribute  it?

 Shri  Karmarkar:  After  purchasing shares  of  the  value  of  Rs.  60  lakhs  the
 Madhya  Pradesh  Government  have advanced  8  loan  of  Rs.  240  Jakhs.  The Central  Government  have  made  a  loan oz  Rs.  63-2  lakhs  out  of  which  the Madhya  Pradesh  Government  have
 already  drawn  Rs.  50  lakhs  and  odd.
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 There  is  also  a  proposal  that  we  should
 advange  them..another  Rs.  46  lakhs.
 between  the  Madhya  Pradesh  Govern-
 ment  and  us  the  capital  will  be  made
 up.  That  is  the  idea.

 Dr.  P.  S.  Deshmukh:  What  is  the
 public  contribution?  What  is  the
 amount

 that  has  been  raised  by  public ares
 The,  Minister  of  Commerce  and

 Industry  (Shri  T.  T.  Krishnamachari):
 It  is  Rs.  14  crores

 Shri  .K.  G.  Deshmukh:  May  I  know
 how  many  Managing  Directors’
 services.  have  been  terminated  up  to
 this.  time  and  for  what  reasons?

 Shri  Karmarkar:  I  should  like  to
 have  notice  about  the  previous  termi-
 nations  of  services,  but  the  Madhya
 Pradesh  Government  have  now
 appointed  one  of  their  Officers  as  the
 Managing  Director.

 श्री  जाती  :  ब्या  यह  बात  सही  है  कि
 मध्य  प्रदेश  सरकार  ने  जो  कमेटी  बनाई
 थी -उस  ने  उस  रकम  की  मंजूरी  नहीं  दी
 जो  कि  मांगी  गई  थी  और  कोई  जानकारी
 भी  नहीं  कराई  गई  जब  कि  इंक्वायरी  के  लिये
 कहा  गया  था  ?

 Shri  Karmarkar:  I  couldn’t  follow  it.
 Will  he  kindly  repeat  the  question?

 Mr.  Speaker:  He  says  that  some
 amount  which  was  asked  for  was  not
 sanctioned  by  the  Committee  appointed
 by  the  Madhya  Pradesh  Government
 and  they  wanted  a  further  enquiry  or
 reference  to  the  Committee:  Has  he
 any  information?

 Shri  Karmarkar:  I  have  no  informa-
 tion  on  that  point,  Sir.

 Shri  Jasani:  Was  any  Sub-Committee
 appointed?

 Shri  Karmarkar:  The  Committee  sub-
 nitted  its  report  to  the  State  Govern-

 ment,  and  the  project  cost  as  worked
 out  by  them  has  now  been  accepted
 pee

 they  have  made  some  suggestions
 0.

 श्री  जवानी  :  उस  कमेटी  की  रिपोर्ट
 की  बातों श्र  क्या  क्या  अमल  हुआ  है  ?

 श्री  करमरकर  :  जो  काम  चल  रहा  है
 यही  उस  का  नतीजा  है
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 सरदार  Vo:  हसन:  सहगल  :  क्या  सरकार
 बतायेगी  कि  इद्राक  कमेटी  की  रिपोर्ट  क्यों  नहीं
 प्रकाशित  की  गई  ?

 श्री  करमरकर  :  इस  के  बारे  में  स्टेट
 गवर्नमेंट  से  -मालूम  करेंगे  |

 ‘Houses.  FoR  DISPLACED  PERSONS
 #1205,  Pandit  Munishwar  Datt

 Upadhyay:  (a)  Will  the  Minister  of
 Rehabilitation  be  pleased  to  state  how
 many:  displaced  persons  in  Delhi  have
 been  accommodated  in  the  houses  of
 evacuees?

 (b)  What  was  the  quota  of  displaced
 persons  allotted  or:  Delhi
 resettlement  and  how  many  have
 actually  come  to  Delhi?

 (c)  How  many  tenements,  houses  and
 shops  were  constructed  in  and  near
 Delhi  during  1951-52?

 (d)  How  many  will  be  available  for
 allotment  before  the  end  of  June  1952?

 The  Minister  Rehabilitation  (Shri
 A.  ए.  Jain):  (a)  1.90.000

 (b)  The  quota  originally  allotted  to
 Delhi  was  one  lakh.  As  against  this
 5-10  lakh  displaced  persons  were  in
 Delhi  according  to  the  census  of  95l

 (c)  8.564  houses  and  tenements  and
 .906  shops  were  completed  and  5,002
 houses  and  tenements  and  493  shops
 ee

 under  construction  on  ist  April
 1952.

 (d)  About  5,000  houses
 ments  and  shops.

 Pandit  Munishwar  Datt  Upadhyay:
 How  many  evacuee_  houses  are  still
 there  which  have  not  been  allotted  to
 anybody?

 Shri  A.  P.  Jain:  Thirty-three.
 Pandit  Munishwar  Datt  Upadhyay:

 Is  it  on  account  of  dispute?
 Shri  A.  P.  Jain:  Altogether  thirty-

 three  evacuee  houses  are  lying  vacant
 and  they  have  not  been  allotted.

 Pandit  Munishwar  Dattt  Upadhyay:
 What  was  the  total  number  of  displac-
 ed  persons  out  of  which  this  quota  was
 allotted  to  Delhi  originally?

 Shri  A.  P.  Jaim:  49  lakhs  and  odd.
 Pandit  Munishwar  Datt  .Upadhyay:

 Was  it  revised  later  on?

 and  tene-
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 Shri  A.  P.  Jain:  It  has  beem  a  rather
 painful  history,  because  from  lakh  it
 was  raised  to  23  lakhs  on  4th  Septem- ber  1948.  Then,  from  2}  lakhs  it  was
 raised  to  3  iakhs—that  was  only  pro-
 visional.  And,  from  3  lakhs  it  was
 raised  to  34  lakhs  on  30th  July  1949.
 Actually,  when  the  census  was  taken
 they  were  5:10  lakhs.

 Pandit  ‘Munishwar  Datt  Upadhyay:
 What  is  the.  number  of  displaced
 persons  who  still  remain  to  be  accom-
 modated  after  these  allotments,  and
 by  what  time  are  they  expected  to  be
 accommodated?

 Shri  A.  P.  Jain:  A  census  is  being
 carried:  out  and  when  that  work  is
 completed—which,  I  hope  will  be  by
 the  end  of  this  month—I  shall  be  in  a
 position  to  give  further  figures.

 Pandit  Munishwar  Datt  Upadhyay: May'I  know  the  number  remaining  to
 be  accommodated?

 Shri  A.  P.  Jain:  I  have  just  explained
 hat.

 Mr.  Speaker:  He  says  a  census  is
 being  carried  out  and  it  can  be  known
 only  when  the  census  is  completed.

 Sardar  Hukam  Singh:  The  census  re-
 ferred  to  by  the  Hon.  Minister,  is  it  the
 present  census  carried  out  by  the
 Municipal  Committee,  Delhi  or  is  it  a

 Fr  reat
 census  by  the  Government  it-

 se
 Shri  A.  P.  Jain:  Actually.  a  rough

 census  was  taken  by  the  Rehabilitation
 Ministry  at  the  Centre.  Then,  a  detail-
 ed  census  is  being  carried  on  by  the
 Delhi  State  Government.

 Sardar  Hukam  Singh:  It  was  stated
 in  the  papers  this  morning  that  that
 has  been  completed  by  the  Delhi  State
 Government.  If  so,  has  Government
 any  information  as  to  the  number  that
 is  still  un-rehabilitated?

 Shri  A.  P.  Jain:  If  the  hon.  Member
 has  seen  the  report  in  the  papers,  he
 would  have  noticed  that  the  number
 mentioned  is  18,000  units  in  old  Delhi.

 Shri  Kelappan:  Have  Government
 received  any  complaints  that  the  rents
 fixed  for  these  tenements  are  high?

 Shri  A.  P.  Jain:  I  think  the  rents,  as
 compared  to  the  market  rents,  are  very
 very  moderate.

 Rent  FOR  M.P.s’  FLATS

 #1206.  Shri_K.“C.  ‘Sodhia:  Will  the
 Minister  of  Works,  Housing  and'  Sapply be.  pleased  to  state;

 (a)  40  what:  factors  the’  difference  is
 due  in  the  rates  of  rents  charged  from
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 MPs.  living  in  different  categories  of
 accommodation;

 (b)  whether  the  accommodation  and
 furniture  in  bungalows  is  inferior  to
 that  in  the  flats;  an

 (९)  to  what  factors  the  difference  is
 due  between  rents  on  the  same  acconm-
 modation  between  ‘on  duty’  and  ‘off
 duty’  ‘petsons;"

 (d)  what  is  the  cost  of  construction
 per  unit  of  accommodation  in  case  of

 bungalows
 and  flats  supplied  to  M.Ps.;

 a
 (e)  why-annual  rental  is  available

 only  in  case  of  bungalows  and  not  in
 case  of  flats?

 Thé  Deputy  Milister  of  Works,  Hous-
 ing  and  Supply  (Shri  Buragohain):  (a) Rent  for  buildings  is  based  on  their

 ‘capital  costs  and  the  difference  in  the
 rates  of  rent  charged  from  M.Ps.  living in  different  categories  of  ac
 commodation  is  due  to  the
 difference  in  their  costs.
 Government  have  however  now  decided
 to  pool  the  rents  of  the  bungalows  and
 the  flats  and  to  refix  the  rents  accord-
 ing  to  the  accommodation  available  in
 them.

 (b)  No,  Sir.
 (c)  The  difference  is  due  to  the  fact

 that  during  duty  period  standard  rent
 as  calculated  under  F.R.45-A  is  charged to  Members  while  during  non-duty
 period  rent  as  calculated  undet
 F.R.45-B  is  charged.  Government  have
 now  decided  to  do  away  with  this  dis tinction  between  duty  periods  and  non.
 duty  periods  and  to  charge  standard rent  as  calculated  under  F.R.45-A
 throughout  the  year.

 (a)  A
 a  statement  containing  the

 information  asked  for  by  the  hon.  Mem- ber  in  respect  of  the  bungalows  is  plac: ed  on  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  l.]

 As  regards  the’
 information

 in  respect of  the  flats,  I  would  draw  the  attention of  the  hon.  Member  to  the  statement
 Placed  on  the  Table  of  the  House  in
 reply  to  part  (c)  of  Starred  Question No.  32]  on  the  30th  May  952  by  Sardar Lal  Singh.

 (e)  Because  the  flats  were  construct- ed  long  after  the  decision  to  allot  some of  the  bungalows  on  annual  rental
 basis  was  taken.  However,  with  the decisicn  mentioned  in  my  reply  to  part
 (c)  of  this  question.  the  question  of
 allotting  bungalows  or  flats  on  annual
 rental  basis  will  not  arise.

 Mr.  Speaker:  I  think  the  matter  was
 explained  by  the  hon.  Minister  during a  recent  discussion.  There  is  hardly
 any’  scope  about  ‘it  now.
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 Shri  M.  L.  Dwivedi:  May  I  ask  one
 question,  Sir?

 se  Ram-Subhag  Singh:  One  question,
 ir.  न

 Mr.  Speaker:  I  find  there  are  a  num-
 ber  of  Members  who  want  to  ask  one
 question.  I  think  we  may  go  to  the
 next  question.

 Shri.  M.  L.  Dwivedi:  May  I  know

 Mr.  Speaker:  I  do  not  want  to  make
 any  indivious  distinction  by  allowing
 Mr.  Dwivedi  and  not  allowing  others.
 Next  question.

 KHARAGHODA  SALT  FOR  U.  P.
 #2207,  Shri_  R.  N.  Singh:  Will  the

 Minister  of  Production  be  pleased  to
 state:

 (a)  whether  he  is  aware  that  great
 -discontent  prevails  throughout  the

 Eastern  districts  beyond  Lucknow  in
 Uttar  Pradesh  on  imposition  of  ban  on
 entry  of  Kharaghoda  salt  and  forcing
 the  people  to  consume  the  costliest  sea
 salt;

 (b)  whether  Government  are  aware
 that  certain  sections  of  the  Press  in
 Uttar  Pradesh  and  Bombay  have
 strongly  condemned  the  above  action  of
 Government;  and

 (c)  whether  it  is  a  fact  that  Khara-
 ghoda  salt  is  cheaper  than  the  sea  salt
 supplied  to  those  Eastern  districts?

 The  Minister  of  Production  (Shri K.  C.  Reddy):  (a)  Yes;  there  is  some
 discontent  in  certain  eastern  districts
 of  Uttar  Pradesh  which  were  previously
 getting  supplies  of  salt  from  both
 Kharaghoda  and  Calcutta,  and  which
 have  now  been  switched  on  wholly  to
 Calcutta.  However,  this  cannot  be
 helped,  as  the  production  of  Sambhar salt  has  fallen  considerably  owing  to
 deficient  rainfall,  so  that  Kharaghoda salt  has  now  to  be  supplied  to  the  areas
 formerly  fed  from  Sambhar,  with  the
 result  that  some  of  the  areas  which
 were  previously  fed  from  Kharaghoda are  now  getting  only  sea  salt  from
 Calcutta.

 (b)  Yes;  but  the  Government  of
 Uttar  Pradesh  have  already  explained the  correct  position  fully  in  their  Press
 Note  No.  ‘178,  dated  29th  April  1952,  a
 copy  of  which  is  laid  on  the  Table  of
 the  House.  {See  Appendix  VI,
 annexure  No.  12.)

 (c)  “¥es;  Kharaghoda  salt  is  some-
 what  cheaper  than  the  sea  salt,  the
 average  difference  in  their  retail  prices being  about  9  pies  per  seer.

 Shri  R.  N.  Singh:  May  I  know  which salt  was  exported  to  Japan?
 Shri  K.  C.  Reddy:  I  am  sorry,  I  can- not  answer  the  question  now.  If  the
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 hon.  Member  gives  notice,  I  shall answer  the  question.
 Shri  R.  N.  Singh:  Are  the  Government

 aware  that  the  people  in  the  U-P.  prefer this  salt,  it  being  good  and  cheap,  but
 that  they  were  not  provided  with  even
 50  per  cent.  of  their  requirements  and
 a  huge  quantity  was  exported  to
 Japan?

 Shri  K.  C.  Reddy:  Regarding  exports to  Japan,  I  have  already  said  that  I
 want  notice.  Regarding  the  other  as-
 pect,  I  have  already  answered  it  in  the
 course  of  my  reply.

 Satt  Dury
 #1208.  Shri_  R.  N.  Singh:  Will  the

 Minister  of  Production  be  pleased  to
 state  whether  it  is  a  fact  that  a  cess
 duty  of  annas  two  a  maund  has  been
 jevied  on  sea  salt  in  the  eastern
 districts  of  Uttar  Pradesh?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy):  It  is  not  a  fact.

 DespatcH  oF  SEA  SALT  To  U.  P.
 *1209.  Shri  BR.  N.  Singh:  Will  the

 Minister  of  Production  be  pleased  to
 state  since  how  long  M/S.  Jamnadas
 Sriniwas  Ltd.  of  Calcutta  have  been
 appointed  the  sole  despatchers  of  sea
 salt  to  the  eastern  districts  of  Uttar
 Pradesh  and  on  whose  orders  and  how
 such  appointment  was  made?

 The  Minister  of  Production  (Shri
 K.  0.  Reddy):  Since  January  95l.  The
 Government  of  Uttar  Pradesh  appoint

 this  firm  in  consultation  with  the Salt  Commissioner,  after  inviting
 tenders.

 CommuNITy  PROJECT  IN  MapDRas
 #1210,  Shri  B.  S.  Murthy:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  number  of  centres  and  the
 villages  in  each  centre  under  the  Com-
 munity  Development  Project  in  the
 Madras  State;  and

 (b)  the  amount  sanctioned  and
 expended  in  1950-51?

 The  Minister  of  Planning  and  Irri-
 gation  and  Power  (Shri  Nanda):  (a)
 Six  projects  have  been  allotted  to
 Madras  State  as  follows:

 qd)  Kurnool-Cuddapah—79  villages.
 (2)  Coimbatore—88  villages.
 (3)  Malabar—23  villages.
 (4)  East  Godavari—242  villages.
 (5)  South  Kanara—442  villages.
 (6)  Madurai—279  villages.
 (b)  Mil.

 Mr.  Speaker:  Has  the  hon.  Member
 any  supplementary  question?  I  think
 we  may  better  go  to  the  next  question.
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 Shri  B.  S.  Murthy:  The  answer  to
 part  (b)  is  not  known  to  me.

 Mr.  Speaker:  The  answer  is  ‘Nil’.
 Shri  Velayudhan:  May  I  know  how

 many  villages  roughly  will  be  covered
 by  one  project?

 Mr,  Speaker:  I  think  he  hag  stated
 that  in  the  figures  given.

 Shri  Velayudhan:  I  want to  know  how
 many  villages  each  project  will  cover.

 Mr.  Speaker:  That  is  what  he  has
 stated  already,  I  believe.

 Shri  Nanda:  Yes.
 Mr.  Speaker:  The  bon.  Member  will

 be  more  attentive.
 Shri  Velayudhan:  How  much  popula-

 tion  will  be  covered?
 Mr.  Speaker:  That  is  a_  different

 thing.
 Shri  Nanda:  I  car  give  figures  of

 population  also.
 Mr.  Speaker:  Next  question.
 SaLe  or  LAND  TO  FeaxziGn  Missions
 41211.  Shri  B.  S.  Murtky:  Will  the

 e  Minister  be  pleased  to  state
 the  conditions,  if  any,  for  the  sale  of
 land  or  buildings  to  foreign  Embassies?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Satish  Chandra):
 No  special  conditions  have  been  laid down  by  the  Government  of  India; land  or  buildings  can  be  sold  to  dipto-
 matic  missions  on  terms  and  conditions
 agreed  upon  between  the  owners  and
 the  buyers.

 Shri  8.  S.  Murthy:  May  I  know  how
 many  Embassies  have  acquired  lands  in
 India?

 Shri  Satish  Chandra:  In  New  Delhi,
 dour  foreign  countries  and  two
 Commonwealth  countries,  six  in
 have  acquired  land  and  buildings.  One
 other  country  has  acquired  land  only.

 Shri  B.  S.  Murthy:  Which  is  that
 other  country?

 Shri  Satish  Chandra:  Indonesia.
 Shri  B.  8.  Murthy:  May  I  know

 whether  in  Madras,  Bombay  and  Cal-
 cutta,  Embassies  have  acquired  lands
 and  buildings?

 Shri  Satish  Chandra:  There  are  some
 buildings  which  have  been  acquired  by
 foreign  countries  in  Madras,  Calcutta and  Bombay.  In  Bombay,  the  United
 Kingdom,  the  United  States  of  America
 and  Afghanistan  have  acquired  build-
 ings;  in  Calcutta  and  Maéras,  USA.

 Shri  B.  s.  Murthy:  Is  it  a  fact  that there  is  a  rush  for  lands  and  buildings being  acquired  by  foreign  Embassies  in
 Ernakulam?

 Shri  Satish  Chandra:  I  am  not  aware.
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 Shri  Damodara  Menon:  The  hon.
 Minister  said  that  these  transactions took  place  on  terms  agreed  to  by  the sellers  and  the  buyers.  Am  I  to  under-
 stand  that  Government  exercises  no
 control  over  these  transactions?

 Shri  Satish  Chandra:  There  is  no
 question  of  control.  Each  of  them  is  a
 transaction  between  private  parties  and the  Government  concerned.  Similarly, when  we  acquire  property  or  land  in
 foreign  countries,  we  deal  with  private
 parties  and  the  Governments  there  do not  interfere  ir  these  transactions.

 REORGANISATION  oF  C.  W.  &  P,
 CoMMISSION

 *2i2.  Shri  Kelappan:  Will  the  Minis-
 ter  of  Irrigation  and  Power

 be  piomed
 to
 &

 eas
 ae  i ment  propose  to  re-crganise  Inis- berial  stafi  of  C.  च्  and  P.  Commission In  the  light  of  the  criticism  of  the

 Estimates  Committee  in  para.  20  of  its Fifth  Report  (1951-52)?
 The  Minister  of  Planning  and  Irri-

 gation  amd  Power  (Shri  Nanda):  The recommendation  is  under  examination of  the  Government  of  India.
 Shri  A.  C.  Guha:  May  I  know  when a  decision  is  likely  to  be  taken?
 Mr.  Speaker:  Order.  order.  That  is the  usual  question.
 Shri  A.  C.  Guha:  Some  time  ago,  the same  reply  was  given.  The  report  was submitted  some  months  ago.
 Mr.  Speaker:  Next  question.

 EconoMiEs  ww  OD.V.C.
 #1213.  Shri  Kelappan:  Will  the  Minis-

 bal  ४
 tion  and  Power  be  pleased 0  state:

 (a)  whether  any  economies  have  been effected  in  the  Rehabilitation  and  De
 velopment  Departments  of  the  Damodar Valley  Corporation  in  pursuance  of  the recommendations  of  the  Estimates
 Co  in  paras.  27  and  28  of  its Fifth  Report;  and

 (b)  whether  Government  will  be
 pleased  to  appoint  a  committee  to  en- quire  into  the  work  done  by  the Rehabilitation  and  Development  depart- ment  and  to  suggest  reforms?

 The  Minister  of  Planning  and  Irriga- tion  and  Power  (Shri  Nanda):  (a)  and (b).  As  stated  in  my  reply  to  Starred
 Question  No.  743  put  by  the  Hon’ble Shri  8.  R.  Bhagat  on  the  I2th  June
 ‘1982,  the  matter  is  still  under  the  con- sideration  of  Government.

 Shri  Velayndhan:  How  lo  ill consideration  take?  ne  will  this

 Mr.  Speaker:  Let  us  not  put  that  same
 question  every  now  and  then.  Next question,
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 CoMMUNITY  PROJECTS  IN  U.P.
 *1214,  Shri  Ganpati  Ram:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  names  and  location  of  Com-
 munity  Projects  in  U.P.  and  specially in  Banaras  and  Gorakhpur  divisions,
 and

 (b)  the  amount  spent  on  them?
 The  Minister  of  Planning  and  Irriga- tion  and  Power  (Shri  Nanda):  (a)  Six

 ‘projects  have  been  allotted  to  Uttar
 Pradesh  as  follows

 (l)  Maharaj  Ganj-Sadar  Tehsils—
 Gorakhpur  District.

 (2)  Ghosi-Muhammadabad-Gohana
 Tehsils—Azamgarh  District.

 (3)  Bikapur  Tehsil—Faizabad
 District.

 (4)  Mainpuri  Tehsil—Mainpuri
 District.

 (5)  Garautha-Mauranipur  Tehsils—
 Jhansi  Distri

 (6)  Almoara  'Tehsil—Almora  Dis-
 trict.

 (b)  Nil.
 Shri  Ganpati  Ram:  In  view  of  the  fact

 that  the  Eastern  districts  of  UP  are
 mostly  drought  districts,  may  I  know
 whether  the  Government’  will  give
 priority  to  the  implementation  of  these
 projects  with  larger  sums?

 Shri  Nanda:  So  far  as  each  project  is
 concerned,  a  sum  has_  already  been
 settled.  There  is  not  going  to  be  much
 variation  in  respect  of  the  different  pro-
 jects.

 Shri  Ganpati  Ram:  May  I  know  what
 is  the  sum  of  money  that  is  to  be  spent
 by  the  Central  Government  and  what
 is  the  contribution  of  the  State  Govern-
 ment  in  1952-53.

 Shri  Nanda:  I  have  given  details  re-
 garding  that  already.

 Shri.Ganpati  Ram:  May  I  know.  what
 estimates  are  made  in  the  sphere  of
 development,  production  of  foodgrains
 and  manufactured  goods,  education  and
 how  far  this  will  help  in  the  ameliora-
 tion  of  the  economic  condition  of  the

 tere
 in  the  eastern  districts  of  the

 ?
 Shri  Nanda:  A  survey  is  in  progress

 in  respect  of  the  community  projects
 amd  precisely  what  will  be  the  outcome
 will  depend  upon  the  result  of  that
 sUrVEY.
 ‘SHORT  NOTICE  QUESTION  AND

 ANSWER
 ‘Vistr  oF  THE  MINISTER  Or  Foop  AND

 AGRICULTURE  TO  DISTRESSED  AREAS  OF
 West  BENGAL.

 Shri  B.  K.  Das:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
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 refer  to  my  short  notice  question
 oo

 on  the  5th  June,  3952  and sta
 (a)  the  scarcity  areas  he  visited  dur-

 ing  his  recent  tour  to  West  Bengal:
 (b)  the  extent  of  distress  in  these

 areas  and  other  areas  brought  to  his
 notice  as  seriously  affected

 (c)  the  main  causes  of  distress  in
 these  areas;

 (d)  the  steps  taken  or  proposed  to  be
 taken  to  bring  down  the  prices  of  food-
 grains  to  make  them  within  the  reach
 of  ordinary  people;

 (e)  the  number  of  persons  covered  by
 test  relief  and  gratuitous  relief

 (f)  ‘the  stocks  of  rice  and  wheat  with
 the  State  Government  at  present;  and

 (g)  the  estimated  quantities  of  rice
 and  wheat  that  would  be  necessary  to
 meet  the  situation  in  places  outside  the
 areas  statutorily  rationed?

 The  Minister  of  Food  and  Agriculture
 (Shri  Kidwai):  (a)  Chakdah  in  Nadia
 District  and  Hatgachi,  Bermajur  and
 Hasnabad  in  Sunderban  area.

 (b)  Severe  distress  prevails  in  all
 these  places  particularly  in  3  Thanas
 of  24-Parganas  viz.  (l)  Hasnabad,  (2)
 Sandeshkhali  and  (3)  part  of  Haroa.
 The  population  affected  in  this  area  is
 4-l  lakhs  approximately.

 (c)  The  prevalence  of  acute  distress
 in  these  areas  is  due  to  (i)  considerable
 damage  caused  to  crops  on  account  of
 breaches  in  the  embankments  in  conse-
 quence  of  the  floods  of  September  1950,
 (ii)  failure  of  crops  due  to  irregular
 rainfall  in  1951  (iii)  high  price  of  rice
 and  (iv)  low  purchasing  power  of  the
 people.

 (d)  One  of  the
 ae

 for  the  rise
 in:  prices  in  24-Parganas  district  is  that
 local  rice  is  being  smuggled  into  Cal-
 cutta.  The  State  Government  are  being
 given  extra  rice  for  distribution  in  Cal-
 cutta  through  a  chain  of  special  shops
 and  simultaneously  measures  against
 smuggling  of  rice  into  Calcutta  will  be
 tightened.  These  measures  have  the
 effect  of  stopping  local  rice  from  leaving
 the  area,  and  the  price  is  expected  to
 fall.  The  Government  are  also  issuing
 १0000  tons  of  rice  and  10,000,  tons  of
 wheat  in  the  affected  parts  at  a  reduced
 price  of  Rs.  5  per  maund.

 (९)  About  8,500  people  are  daily  pro-
 vided  with  work  on  test  works  and
 gratuitous  relief  has  been  rendered  to
 more  than  5,000  families.

 Besides,  5,000  mds.  of  wheat  and
 5,000  mds.  of  rice  are  being  distributed
 as  gratuitous  doles  through  non-official
 organisations
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 (f)  On  the  l5th  of  June  1952,  the
 Government  of  West  Bengal  had  the
 following  stocks:—

 Rice  92,400  tons
 Wheat  156,600  tons

 249,000  tons

 (g)  The  present  rate  of  distribution
 under  modified  rationing  is  about  2,200
 tons  of  rice  and  2,200  tons  of  wheat  per
 week.  At  this  rate  the  requirement  for
 the  period  June  to  December  will  be
 roughly  66,000  tons  of  rice  and  66,000
 tons  of  wheat.  But  the  population
 covered  by  modified  rationing  is  likely
 to  increase  during  the  coming  months
 During  last  year  the  actual  distribution
 under  modified  rationing  for  the  period

 June  to  December  amounted  to  54,000
 tons  of  rice  and  106.000  tons  of  wheat
 or  a  total  of  160,000,  tons.  Distribution
 this  year  may  go  up  to  about  75,000
 tons  of  rice  and  70,000  tons  of  wheat.
 West  Bengal  Government  estimate  that
 during  this  period  they  will  have  to
 distribute  95,000  tons  of  rice  and  89,000
 tons  of  wheat  under  modified  rationing.

 Shri  B.  K.  Das:  May  I  know  what  is
 the  effect  of  the  steps  so  far  taken  and
 how  far  the  price  of  rice  has  fallen?

 Shri  Kidwai:  When  I  was  in  24-
 Parganas  and  Nadia  the  prices  were
 about  Rs.  45  a  maund.  Yesterday’s
 reports  were  that  the  prices  have  fallen
 to  Rs.  30-2-0  a  maund.

 hri  B.  K.  Das:  May  I  know  whether
 these  measures  have  been  taken  in  any
 other  districts  outside  the  24-Parganas?

 Shri  Kidwai:  The  measures  have
 been  taken  wherever  distress  prevailed
 or  the  price  of  rice  had  gone  up  to  Rs.
 45  a  maund.

 Shri  B.  K.  Das:  May  I  know  whether
 it  is  a  fact  that  the  pressure  of  pro-
 curement  of  rice  from  the  outlying

 ‘districts  to  Calcutta  is  one  of  the
 reasons  of  distress,  so  that  large
 quantities  of  rice  are  smuggled  into
 Calcutta  and  the  price  has  gone  up  in
 the  outlying  areas?

 Shri  Kidwal:  It  is  not  a  case  of  the
 procured  rice,  that  is  being  smuggled
 into  Calcutta  or  sold  at  high  price.

 Shri  B.  K.  Das:  May  I  know  what
 steps  are  bei)  taken  to  stop  that
 smuggling  and  whether  it  is  a  fact  that
 the  Government  is  going  to  take  charge
 of  the  rationed  area  of  Calcutta  in  order
 to  reduce  the  pressure?

 Shri  Kidwai:  Government  has  under-
 taken  to  provide  ali  that  is  required  for
 the  rationing  of  the  Calcutta  Industrial
 area  so  that  the  rice  procured different  districts  should  be  retained  in
 those  areas  and  be  sold  wherever  there
 is  distress.
 29  P.S.D.
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 Shri  B.  K.  Das:  May  J  know  what  has
 actually  sent  hrs  Province  of

 West  Bengal  by  time?  o
 Shri  Kidwai:  I  camot  actually  say

 ‘how  much’.  But  they  have  got  suffi-
 cient  stock  to  feed  Calcutta  for  three
 months  and  I  think  it  is  more  than
 35,000  tons  that  has  been  allotted.  Some

 f  it  has  reached  there  already  and
 other  ships  will  be  reaching  Calcutta  in
 the  course  of  next  month.

 Shri  B.  K.  Das:  May  I  know,  Sir.
 whether  Government  is  prepared  te
 take  the  responsibility  for  the  whole
 quantity  of  rice  that  will  be  necessary
 as  stated  by  the  hon.  Minister  in  reply
 to  Part  (g)  of.the  question?

 Shri  Kidwai:  Yes.
 Shrimati  Renu  Chakravartty:  In  view

 of  the  fact  that  there  is  a  large  amount
 of  stocks  with  the  Government,  do  the
 Government  propose  to  increase  the
 quantum  of  rations  instead  of  this  pro-
 posal  of  opening  fair  price  shops  in
 Calcutta?

 Shri  Kidwai:  I  am  afraid  the  quantum
 of  rations  fixed  by  the  Bengal  Govern-
 ment  cannot  be  raised

 Shrimati  Renu  Chakravartty:  May
 we  know  also  what  percéntage  of  the
 people  in  the  thrge  areas  visited  by  the
 hon.  Minister,  have  no  _  purchasing
 power?

 Shri  Kidwai:  It  is  difficult  for  me
 to  say  what  percentage  of  the  people
 are  unable  to  purchase,  but  most
 people  who  are  employed  as  agricul-
 tural  labourers  or  as  petty  cultivators
 are  affected  by  it.

 Shrimati  Renu  Chakravartty:  In  view.
 of  the  fact  that  test  relief  is  not  possi-
 ble  in  view  of  the  monsoons,  what  will
 happen  to  these  people  who  have  no
 purchasing  power  since  the  amount
 allotted  is  not  adequate  to  meet  the
 purchasing  power?

 Shri  Kidwai:  What  is  the  amount?
 Shrimati  Renu  Chakravartty:  You

 have  said  10,000.
 Shri  Kidwai:  That  is  in  the  first instance.  This  will  be  continued  so

 long  as  it  is  mecessary.  Whatever
 quantity  will  be  required  will
 supplied

 Shrimati  Renu  Chakravartty:  Another
 question.  With  regard  to  the  amount
 that  is  being  given  for  test  works  and
 gratuitous  relief,  has  any  policy  been. laid  down  by  Government  as  to  the form  or  machinery  through  which  this relief  is  going  to  be  distributed’

 Shri  Kidwai:  The  Bengal  Gov. ment  has  decided  that  the  distributian
 should  be  through  a  non-official  body I  do  not  know  the  details.



 247  Oral  Answers

 Shrimati  Rena  Chakravartty:  Does  it
 gmean  that  it  is  going  to  be  given
 generally  through  the  Congress  Party?

 The  Minister  of  State  for  Finance
 (Shri  Tyagi):  If  they  are  the  only  non-
 officials.

 Shri  A.  C.  Guha:  The  hon.  Minister has  stated  he  visited  three  Police
 Stations  in  24-Parganas  and  one  in
 Nadia.  Has  he  got  any  information
 about  other  Police  Stations  of  24
 Parganas, and  other  areas  of  Nadia?

 Shri  Kidwai:  Of  course,  the  distress
 was  not  confined  to  the  places  which  I
 visited.  Otherwise  I  would:  not  have
 visited.

 Shri  A.  C.  Guha:  Are  we  to  under-
 stand  that  the  relief  and  the  test  works
 are  to  be  provided  only  for  these  four
 Thanas  and  not  to  be  extended  to  the
 other  distressed  areas,  viz.,  Bangao  Sub-
 division  and  Haringhata  Police  Station?

 Shri  Kidwai:  It  also  applies  to  other
 areas.  I  have  stated  some  of  the  test
 relief  areas  and  not  all.

 Dr.  M.  M.  Das:  May  I  know  whether
 the  attention  of  Government  has  been
 drawn  to  the  fact  that  a  virulent  pro-
 paganda  is  being  carried  on  by  some
 interested  political  parties  to  the  effect
 that  the  consumption  of  wheat  is  detri-
 mental  to  the  health  -of  the  Bengalees and  therefore  should  not  be  consumed
 by

 ae
 people  of  the  famine  stricken

 areas?
 Shri  Kidwai:  Of  course,  interested

 parties  may  say  anything,  but  ]  have
 been  told  that  the  change  of  diet  is
 doing  good  to  the  Bengalees.

 Pandit  L.  K.  Maitra:  The  hon.  Minis-
 ter  just  now  stated  that  as  an  interim
 Measure  of  relief  he  has  sanctioned
 5,000  tons  of  wheat  and  rice  for  free distribution  to  people  and  10,000  tons of  wheat  and  rice  for  sale  at  Rs.  5  a
 maund.  Do  I  take  it.  Sir,  that  that  is the  final  amount  that  he  is  considering, or  will  he  go  on  increasing  it  from  time to  time  when  necessity  arises?

 Shri  Kidwal:  I  have  already  stated that  this  quantity  was  issued  in  the sda
 a
 instance.  but  so  long  as  necessity continues,  this  relief  will  continue.

 Sari  B.  हू,  Das:  May  I  know.  Sir. whether  Government  is  contemplating free  movement  of  foodgrains  in  the districts?
 Shri  Kidwai:  I  have  already  stated

 _Gearly.  not  here.  but  in  a  press  state- ment,  that  after  this  Aus  crop  the  Gov- ernment  is  going  to  chanee  their methods  of  procurement,  and  after  that
 rah  nara  os  age

 there  will  be  free outside  Calcut! district  to  another.  a  ion  ae

 .

 26  JUNE’  952

 viz.,  Bangao  Sub  division,.

 Oral  Answers  248

 WRITTEN  ANSWERS  TO  QUESTIONS
 DEATH  OF  AN  INDIAN  IN  LOCK-UP  IN

 YA
 *I83.  Shri  Velayudhan:  Will  the

 Prime  Minister  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  an  Indian

 arrested  by  the  Malaya  Police  died  in™
 the  lock-up  recently;  and

 (b)  what  step  India’s  Representative
 in  Malaya  took  over  this  matter?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Satish  Chandra):
 (a)  and  (b).  The  hon.  Member  is  pre-
 sumably  referring  to  the  death  on  the
 26th  March  1952,  in  the  Police  Lock-up
 at  Klang  in  Malaya,  of  one  Kalimuthu
 allegedly  as  a  result  of  police  beatings.
 As  soon  as  the  Agent  of  the  Govern-
 ment  of  India  in  Malaya  came  to  know
 of  this  incident.  he  took  it  up  with  the
 local  Commissioner  of  Police  who  has
 promised  full  investigation  into  the
 case.  One  Special  Constable  has  since been  arrested  on  a  charge  of  causing
 the  death  of  Kalimuthu.

 PRINTING  ExPERT  FROM  U.  K.
 #1184.  Shri  Velayudhan:  Will  the

 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  whether  any  Printing  Expert  was
 engaged

 bv  the  Government  from  U.K.;
 an

 (b)  if  so,  what  are  his  experiences
 with  regard  to  printing?

 The  Deputy  Minister  of  Works,  Hous-
 ing  and  Supply  (Shri  Buragohain):
 (a)  Yes,  Sir.

 (b)  He  joined  the  Stationery  Office
 of  the  British  Government  in  1935,  and
 until  939  he  was  engaged  in  the  order-
 ing  of  departmental  printing.  From
 939  to  942  he  was  employed  as
 security  control  officer  at  Her  Majesty's
 Stationery  Office,  Press  Harrow.  From
 942  to  946  he  was  in  the  Royal  Air
 Force.  In  946  he  was  promoted  and
 transferred  to  Stationery  Office  head-
 quarters  in  costing  duties.  In  949  he
 was  appointed  Works  Manager  of  Her
 Maiesty’s  Stationery  Office,  Press,  War
 Cffice,  whtch  post  he  held  for  24
 vears.  Prior  to  his  departure  for  India
 he  was  in  charze  of  the  Section  in
 Printing  and  Binding  Division  dealing
 with  Parliamentary  and  non-Parlia-
 mentary  publications  of  the  British
 Government.

 कामों  का  निर्माण
 #१२०४..  सेठ  शोविस्द  वास  :  क्‍या

 निर्माण,  गह-व्यवस्था तथा  रसद  मंत्री

 यह  बतलाने  की  कृपा  करेंगे  कि  १९५२
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 उष  में  मकानों  के  बनाने  के  लिये  आयव्ययक
 में  कितनी  राशि  का  उपबंध  किया  गया  है
 ओर  इन  में  से  कितने  पलकों,  चपरासियों
 और  राजपत्रित  पदाधिकारियों  के  गयी
 हैं?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  A
 statement  giving  the  required  informa-
 tion  is  placed  on  the  table  of  the
 House.
 No.  3

 SyNnTHETIC  DYES
 *1215.,  Shri  K.  C.  Sodhia:  Wil)  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  figures  of  import  of  various
 synthetic  dyes  during  1951-52,  together with  the  namés  of  the  countries  from
 which  imports  were  made;  and

 (b)  whether  there  are  any  factories
 in  India  manufacturing  dyes  and  if  so
 their  names,  places  of  location  and  the
 quantity  of  dyes  manufactured?

 The  Deputy  Minister  of  Comm
 and  Industry  (Shri  Karmarkar):  (a)  A
 statement  is  laid  on  the  table  of  the
 a)  }

 (See  Appendix  VI,  annexure
 ०.  4,

 (b)  Yes,  Sir.  A  statement  is  laid  on
 the  table  of  the  House.  [See  Appendix
 VI,  annexure  No.  15.)

 CLoTa  (EXPoRT  AND  IMPORT)
 #1216,  Shri  N.  B.  Chowdhury:  Will

 the  Minister  of  Commerce  and  Industry be  pleased  to  state:
 (a)  the  total  quantity  of  foreign  cloth

 imported  into  India  during  1949-50,
 950-5l,  ‘1951-52;  and

 (b)  the  total  quantity  of  cloth  ex-
 ported  from  India  during  1949-50.  1950-
 5l,  1951-52?

 The  Minister  of  Commerce  and  Indus-
 try  (Shri  T.  T.  Krishnamachari):  (a) and  (b).  A  statement  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 VI,  annexure  No.  16.)

 COMPANIES  FOR  ASSEMBLING  MoToR
 VEHICLES

 #1217.  Shri  Datar:  Will  the  Minister
 =  Commerce

 and  Industry  be  pleased to  state:

 (a)  whether  eight  British  and
 American  Companies  have  been  per- mitted  by  Government  to  assemble
 motor  vehicies  in  India;
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 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  whether  they
 assemble  motor  vehicles  only  with  parts
 all  made  in  foreign  countries;

 (c)  whether  it  is  a  fact  that  these
 Companies  imported  in  i95-52  foreign
 goods  worth  over  280  lakhs  of  rampees;
 and

 (a)  the  terms  and  conditions  on
 which  such  Companies  have  been

 cae
 to  carry  on  their  pusimess  in

 n
 The  Deputy  Ministe  Comm

 (Shri  Karmarkar):  (a)
 No,  Laer:  ly  two  Companies  have
 been  so  permitted.

 (b)  Presumably  the  majority  of  the
 parts  of  the  vehicles  assembled  by these  two  firms  are  not  made  in  India.

 (c)  The  amount  of  foreign  exchange
 allotted  to  the  two  firms  in  1953,  was
 Rs.  598-5.  lakhs.

 (d)  Thera,  are  no  terms  and  con-
 ditions  laid  down.
 BICYCLE  MANUFACTURING  COMPANIES

 1218.  Giani  6.  S,  Musafir:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state  ५

 (a)  the  number  of  cycle  manuractur-
 ing  companies  in  India;  and

 (b)  what  financial  assistance  Gov-
 ernment  rendered  to  each  of  them?

 The  Deputy  Ministe:  Commerce
 a  ey

 (Shri  Karmarkar):  (a)
 e,

 (b)  Nil,  Sir.
 LANGUAGE  USED  sy  INDIAN  DIPLOMATS

 #1219  Shri  Balwant  Sinha  Mehta:
 Will  the  Prime  Minister  pleased  to
 state

 (a)  what  language  our  Indian  diplo-
 mats  generally  use  in  foreign  countries;
 and

 (b)  in  what  language  credentials  are
 presented?

 The  Prime  Minister  (Shri  Jawaharial
 Nehru):  (a)  Our  diplomats  abroad  are
 expected  to  know  the  language  of  the
 country  where  they  are  posted.  This  is
 not  always  the  case  at  present.  The
 other  languages  used  are  usually
 English  or  sometimes  French.
 Important  State  business  has  been
 usually  transacted  in  the  English  langu-
 age,  though  sometimes  Hindi  has  been
 used  in  some  official  papers

 (b)  Credentials  have  been  presented
 thus.  far  in  English.  It  is  proposed  to
 issue  credentials  in  Hindi  as  soon  as-
 certain  arrangements  are  made.
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 pleased.  to  state:

 (a)  when  the  Central  Silk  Board  was
 re-constituted;  and

 (b).  how  many  persons  there  are  on
 Board  to  represent  mulberry

 growers  and  cocoon  rearers
 The  Deputy  Minister  of  Commerce

 and  Iedustry  (Shri  Karmarkar):  (a)
 On  9th  April,  1952.

 (b)  Three.
 Corracse  INDUSTRIES  EMPORIA

 *°22l.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  stale:

 (a)  whether  Government  have  start-
 ed  Cottage  Industries  Emporia  similar
 to  the  one  they  have  in  New  Delhi,  in
 different’  places;

 (b)  if  so,  in  what  places;  and
 (c)  whether  they  have  committees  to

 direct  and  control  these  emporia?
 The  Deputy  Minister  Commerce

 ae  ge”
 (Shri  Karmarkar):  (a)

 (b)  and  (c).  Do  not  arise.

 Import  oF  LEATHER  MATERIALS

 91222.  Shri  Ramananda  Das:  Will  the
 Minister  of  Commerce  and  Industry
 pleased  to  state  what  leather  materials
 are  imported  to  India  from  foreign countries?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  I  take
 it  the  hon,  Member  wants  information
 about.the  items  falling  under  the  broad
 heading  “Leather  and  Leather  goods”.
 India  imports  small  quantities  of  chrome
 and  bark  tanned  leather  splits  and
 leather  boards  which  are  not  available
 locally  in  sufficient  quantities.  Indus-
 trial  leather  goods  are  also  imported

 PLastic

 4223,  Ramananda  Das:  Will  the
 Minister  of  Commerce  Industry  be
 vleased  to

 (a)  the  quantity  of  plastic  imported
 into  India  from  foreign  countries  in  the
 years  950-5l  and  1951-52  and

 (b)  for  manufacturing  what  articles
 it  is  used?.
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 The  Deputy  Minister  Commerce
 and  Industry  (Shri  Karmarkar):  (a)—

 1950-51  ‘1951-52
 (Tons)  (Tons)

 Synthetic  resins.  and
 montiding  powder.  2,842  4,003

 Semi  fabricated  plastic} materials.
 Finished  plastic  goods  |  Information  is

 (excluding  plastic  not  available
 toys,  sports  requisites  {
 and  plastic  toilet  re-  |
 quisites)  J

 (b)  A  number  of  items  such  85
 electrical  accessories,  automobile  parts,
 toilet  articles,  radio  parts,  umbrella
 handles  and  watch  straps.

 सिलाई  प्रपात  से  बिजली
 *  १२२४.  श्री  बी०  ही०  शास्त्री:

 क्या  सिचाई  तथा  विद्युत  मंत्री  यह  बतलाने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  विध्य  प्रदेश  के  सिंचाई
 प्रपात  से  विद्युत  शक्ति  पैदा  करने  की  कोई
 परियोजना  पंचवर्षीय  योजना  के  अन्तर्गत
 ली  गई  है;  और

 (ख)  क्या  विजय  प्रदेश  में  सिंचाई
 के  साधनों  की  व्यवस्था  करने  की  कोई
 परियोजना  भी  उस  में  है  ?

 The  Minister  lanning  and  Irri-

 gation
 and  Pewer  (Shri  Nanda):  (a)

 ०
 (b)  Yes.  a  statement  is  placed  on  the

 Table  of  the  House.  [See  Appendix
 VI,  annexure  No.  1M)

 U.P.A.  TELEPRINTER  IN  AIR.
 #1225,  Shri  C.  BR.  Chowdary:  Will

 the  Minister  of  Informa!  and
 Broadcasting  be  pleased  to  state

 (a)  whether  a_  teleprinter  of  the
 United  Press  of  America  has  been  set
 up  in  the  News  Service  Division  of
 the  AIR;

 (b)  if  so,  what  are  the  charges  for
 it  per  annum;

 (c)  how  many  items  of  despatches
 have  been  received  through  the  UPA
 teleprinter  in  the.  past  six  months
 and,  how  many  of  them  have  been
 used  in  the  AIR  news  broadcasts?

 Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes.

 (b)  The  charges  for  a  teleprinter  are
 Rs.  30  per  mile  per  annum.

 (०)  Supply  of  service  began  on  5th
 May  195  During  the  period  up  to
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 i6th  June  1952,  over  3,300  messages
 were  received  out  of  which  about  800
 were  used  in  AIR’s  news  bulletins.

 Jure  PRIcES
 Mishra:  Will  the

 Industry
 be  pleased  to  state:

 (a)  whether  any  representation  has
 been  made  to  the  Government  of
 India  to  fix  up  the  minimum  price  of
 jute  every  year  on  the  line  of  sugar-
 cane;  an

 (b)  if  so,  what  are  the  main  points
 of  argument  in  the  said  representa-
 tion;  and

 (c)  the  steps  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari

 _(a)  to  (c).  As  a  result  of  fall  in  prices,
 Government  have  received  several  re-
 presentations  suggesting  the  fixation  of
 minimum  prices  for  raw  jute.  It  is
 argued  that  fall  of  raw  jute  prices  may
 adversely  affect  the  growing  of  jute. In  this  connection,  it  is  necessary  to
 bear  in  mind  the  fact  that  the  price  of
 raw  jute  very  much  depends  on_  the
 extent  of  demand  for  jute  goods  in  the
 foreign  markets.  As  I  indicated  in  my
 speech  in  connection  with  the  Demands .for  Grants  for  my  Ministry,  Govern-
 ment  is  watching  the  position  and  will
 take  such  steps  as  may  be  called  for  in
 the  circumstances.

 PRICE  OF  COAL

 91227,  Pandit  0.  N.  Tiwary:  Will

 sng  saa
 of  Production  be  pleased

 (a)  the  difference  in  prices  of  coal
 per  ton  at  Patna,  Motihari,  Chupra,
 Muzaffarpur  and  Darbhanga;  and

 (b)  the  Railway  freight  ton  of
 coal  from  coal  pit  to  the  ahove  men-
 tioned  stations

 The  ‘Minister  of  Production  (Shri
 x  C.  Reddy):  (a)  and  (b).  The
 information.  is  being  collected  and  will
 be  laid  on  the  table  of  the  House  as
 soon  as  possible.

 IRON  AND  STEEL  PRICES
 91228,  Pandit  D.  N.  Tiwary:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the.  difference  in  prices  (per
 ton)  of  Iron  and.  Steel  between  Patna,
 Motihari,  Darbhanga,  Muzaffarpur  and
 Savan  (in  Soran  district);

 (b)  whether  Iron  -and  Steel  is  det
 patched  direct  to  the  above  destina-
 tions  by  the  producers;  ‘and
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 (c)  the  Railway  freight
 the  above  mentioned  ‘stations
 production  centres?

 ton  to
 from

 maapmeece  and Industry  (Shri  T.
 (a)  A  statement  is  laid  on  the  Table  of

 the  House.  [See  Appendix  VI
 annexure  No.  18.)

 (b)  Yes,  provided  that  the  quantity
 involved  on  each  occasion  is  not  less
 than  a  wagon-load  (20  tons)

 (९)  A  statement  is  laid  on  the  Table
 of:  the  House  [See  Appendix  VI,
 annexure  No.  19:)

 Corron  (Export  AND  Import)
 ©1229,  Shri  Badshah  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  amount  of  cotton  exported
 during  the  years  950-5l  and  95l-52
 and  the  countries  to  which  it  was  ex-
 ported  giving  price  per  maund;

 (b)  the  amount  of  cotton  imported
 during  the  said  period  with  names  of
 the  countries  from  which  it  was  im-
 ported  giving  price  per  maund  res-
 pectively;

 (c)  total  production  of  ‘cotton  dur-
 ing,  the  said  period  yearwise;  and

 (d)  the  amount  of  cotton  required
 for  home  consumption  during  a  year
 for  mills,  for  hand-loom  industry,  and
 for  other  purposes  respectively?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari)
 (a):  to  (da)  Statements  are  laid  on  the

 table  of  the  House.  [See  Appendix  दि 4
 annexures  Nos.  20,  2l,  22  and  23.]

 INDIAN  Stores  DEPARTMENT,  LONDON

 Supply  be  pleased  to  state  the  monthly
 salary  in  terms  of  rupees  of  the
 highest  paid  employee  in  the  Indian
 Stores  Department,  London,  with  his
 nationality?

 acre,  Minietex
 of  Works,  Housing  and

 Rs.  1.900  per  month  (excluding  allow-
 ances);  Indian.

 Macuing  Too,  Factory,  BANGALORE

 *23l.  Shri  Badshah  Gupta:  Will  the

 Minletes
 of  Production  be  pleased  to

 ate:
 (a)  the  monthly  -  sal:  of  the

 General  Manager  or  other  high  est  _offi-
 cer  in  charge  of  the  Machine  Tool
 2  cctory,  Bangalore;  and
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 (b).  whether  persons  of  non-Indian
 nationality  have  been  employed  in  the
 said  Factory?

 The  Minister  of  Production  (Shri
 K.  C.  Beddy):  (a)  The  monthly  salary
 of  the  General  Manager  is  Rs.  3,000.

 (b)  Yes.
 Hipes  aND  LEATHER  GOODS

 #1232.  Shri  Kajrolkar:  Will  the  Mi-
 nister  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  the  total  quantity  of  hides  ex-
 ported  from  India  during  the  last  three
 years  and  the  countries  to  which  they
 were  exported;  हि

 (b)  the  total  amount  of  foreign  ex-
 change  earned  in  the  transaction;

 (c)  the  total  quantity  and  the  des-
 cription  of  finished  leather  goods.  im-
 ported  into  India  during  the  last  three
 years,  and  the  foreign  exchange  paid
 by  India  in  the  transaction;

 (d)  whether  Government  have  made
 any  efforts  to  develop  the  manufacture
 in  India  of  the  finished  leather  goods
 which  are  now  imported,  and,  if-so,
 what  those  efforts  are;  and

 (e)  whether  there  are  factories  in
 India  which  manufacture  such  goods?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)—_

 1949-50.  1950-51  1961-52

 (tons.)  (tons.)  (tons.)
 Hides  (Rew)  783  973  249
 Hides  (Tanned)  5735  7546  6750

 Total  :  658  959  7999

 Exports  were  made  mainly  to  U.S.A.,
 U.K.  and  Japan.

 (  in  lakhs  of  rupecs)
 1949-50.  874
 1950-51  ‘1271
 (1951-52  ‘  423

 (c)  Imports  are  mainly  of  industrial
 leather  goods.  A  statement  is  laid  on the  Tble  of  the  [See  Appendix
 VI,  annexure  No.  24.]

 (d)  Government  gives  interested
 parties  every  assistance  in  obtaining
 machinery  and  raw  materials  and  in  the
 trial  of  their  products.

 (७)  Yes,  Sir.
 Commounrry  Prosects  In  BrHaR

 41283,  Shri  Jhulan  Simha:  (a)  Will
 the  Minister.  of  Planning  be  pleased
 to  refer  to  the  reply  to  my  starred
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 question  No.  64l  asked  on  the  9th
 June,  1952.  and  state  the  number,  sites
 and  description  of  the  community
 projects  selected  for  Bihar?

 (b)  Have  these  sites  been  selected
 out  of  a  list  submitted  by  the  State
 Government  or  were  these  projects the  only  ones  recommended  by  the
 Government  of  Bihar?

 The  Minister  of  Planning  and  Irriga-
 tion  and  Power  (Shri  Nanda):  (a)  Four
 projects  and.one  development  block
 have  been  allotted  to  Bihar  as  follows:

 l.  Pusa-Samastipur-Begusarai  area.
 2.  Dehri-Bhabua-Mohania  area.
 3.  Ormanjhi-Ranchi-Mandar  area.
 4,  Jehanabad-Ekanga-sarai-Bihar-

 Barbigha  area.
 5.  Santhal  Parganas  (Raneshwar

 Block  )—One  Development Block.

 a
 (b)  The  plots  were  selected  out  of  a

 st  of  ll  project  areas  submitted  by the  State  Government.

 GRANT-IN-AID  FOR  KHADI
 #1234,  Shri  Jhulan  Sinha:  (a)  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply  to
 starred  question  No.  643  asked  on  the
 9th  June,  952  and  state  the  _Khadi
 producing  centres  to  which  the  grant
 in  aid  for  promotion  of  Khadi  has  been
 given?

 (0)  Has  Khadi  as  handspun  and
 handwoven  cloth  received  or  is  likely
 to  receive  any  preferential  treatment
 at  the  hands  of  the  Central  Govern-
 mént  as  distinct  from  other  hand-
 woven  cloth  beyond  the  grant  of  the
 abeve  mentioned  subsidy?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)  A
 lump  grant  of  Rs.  2,00,000  was  given  to
 the  All  India  Spinners’  Association
 during  the  year  1951-52  for  distribution
 as  grants-in-aid  to  deserving  khadi  pro-
 ducing  centres  affiliated  totthem.  The
 A.IS.R.-have  not  yet  disbursed  the
 amount  in  full.

 (b)  Various  proposals  for  the  en-
 couragement  of  khadi  are  under
 examination.

 Sate  or  Hovusrs  To  DtsPLaceD  PERSONS
 #1235,  Shrimati  Sucheta  Kripalani:

 Will  the  Minister  of  Rehabilitation  be
 pleased  to  state:

 (a)  whether  the  Rehabilitation  nar
 nistry  has  been  selling  houses  to  the
 displaced  persons  (i)  on  an  outright

 -
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 -sale  basis  (ii)  on  instalment  basis  and
 (iii)  on  rent  purchase  system;  and

 (b)  if  the  answer  to  part  (a)  (iii)
 above  be  in  the  affirmative  ,  to  what
 classes  of  displaced  persons  is  such
 facility  given?

 The  Minister  of  Rehabilitation  (Shri
 A.  P,  Jain):  (a)  Yes,  in  Delhi.

 (b)  Conditions  of  sale  vary  from
 colony  to  colony.  In  colonies  which  are
 situated  near  the  city  and  where  the
 demand  for  houses  is  great,  sales  are
 effected  on  the  payment  of  full  price.
 In  colonies  which  are  situated  at  a  dis-
 tance  from  the  city,  houses  are
 generalty  sold  on  instalment  and  hire
 purchase  basis.  No  discrimination  is
 made  between  the  refugees.
 DisPLAceD  PERSONS  IN  KITCHNER  Roap

 HOSTEL
 *1236,  Shrimati  Sucheta  Kripalani:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  displaced  Government  Ser-
 vants’  families  have  been  living  in  the
 Kitchner  Road  Hostel,  New  Delhi  dur-
 ing  the  past  four  years;

 (b)  whether  they  have  complained
 against  overcrowding  and  high  rents
 charged  by  Government;  and

 (c)  whether  it  is  a  fact  that  the
 Kitchner  Road  Hostel  buildings  were
 condemned  as  unfit  for  human  habita-
 tion  some  years  ago?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  No,  Sir.

 East  AFRICAN  COTTON

 #1237,  Shri  S.  G.  Parikh:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  what  quantity  of  East  African
 Cotton  has  been  purchased  this  year  in
 the  bulk  purchase  scheme  and  at  what
 price;

 (b)  how  the  distribution  is  made  to
 the  mills,  what  quantity  has  been  de-
 manded  by  the  mills  and’  what  has
 been  actually  allotted  to  each  mill;  and

 (c)  whether  there  are  any  com-
 plaints  regarding  the  method  adapted
 for  the  distribution  of  that  cotton?

 of  Commerce  and The  Minister
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  The  hon.  Member's  attention  is  in-
 vited  to  reply  given  to  Starred  Question
 No.  467  on  4th  June  1952.
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 (b)  The  cotton  covered  by  the  bulk
 purchase  is  allotted  to  such  of  the  mills
 as  have  furnished  a  written  guarantee
 of  purchase  on  the  basis  of  their  aver-
 age  consumption  of  following  cottons
 fee

 the  years  1946-47,  1947-48  and

 (i)  all  varieties  of  East  African
 cotton.

 (ii)  American  cotton.
 (iii)  Egyptian  Ashmouni  and

 Zagoras.
 (iv)  Peruvian  Tanguis.

 The  cotton  purchased  is  allocated  pro rata  among  these  mills.
 (०)  There  are  no  complaints  now.
 Roaps  IN  ASSAM  TRIBAL  AREAS

 #1239,  Shri  Gohain:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  the  mileage  of  roads  which  can
 ‘be  used  by  jeeps  and  other  motor
 vehicles  “that  have  been  so  far  con-
 yp

 in  part  “B”  Tribal  Areas  of
 ssam;
 (b)  the  amount  spent  so  far  since

 the  financial  year  1950-51;
 te)  the  total  areas  that  have  been

 linked  by  these  roads;  and
 (d)  when  road  communication  in

 these  areas  will  be  finally  adjusted?
 The  Parliamentary  Secretary  to  the

 Prime  Minister  (Shri  Satish  Chandra):
 (a)  to  (9).  The  information  is  being collected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 ADVERTISEMENTS
 #1240,  Shri  K.  6.  Deshmukh:  Will

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  how  many.  advertisements  were
 made  in  Indian  newspapers  by  the  Gov-

 “ae
 of  India  during  the  year  ‘1951.

 (b)  what  is  the  total  amount  spent
 in  this  respect;  and

 (c)  what  was  the  proportion  allotted
 to  papers  in  Indian.  languages?

 The  Minister  of  Infermatien  and
 Broadcasting  (Dr.  Keskar):  (a)  Dis-
 play  advertisements  placed  by  the
 eo  Pir  ae

 the  various
 inistries  luring  e  795]

 totalied  Shout  6,000  insertions.
 ™

 (b)  Rs.  6,72.526.
 (c)  644  per  cent.  of  advertising

 space  was  allotted  to  Indian  Langu:
 newspapers.
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 करम,  at  आर०  एस०  तिवारी  :
 कया  बाणी  र्था  उ्योय  मंत्री  यह  बतलाने
 की  कृपा  करेंगे  कि  :

 (क)  भारत  में  किन  स्थानों  में
 रस्म  पैदा  किया  जाता  है  ?

 (ख)  क्या  भारत  में  रेशम  का  वार्षिक
 उत्पादन  इस  की  आवश्यकताओं  का
 सममात्रिक  है  ?

 (ग)  १९५१  में  रेशम  का  उत्पादन
 कितना  था  ?

 (घ)  क्या  रेशमी  कपड़े  का  भारत
 से.  विदेशों  को  निर्यात  होता  हूँ  ?

 (६)  यदि  होता  हैं,  तो  लगाये
 गये  निर्यात-झुल्य्  की  राशि  क्‍या  हैं  ?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 Mysore,  West  Bengal,  Madras,  Assam,
 Punjab  (I),  Bihar,  Bombay,  Himachal
 Pradesh  and  Jammu  and  Kashmir.

 (b)  No,  Sir.
 (c)  ,925,26I  lbs.
 (d)  Yes,  Sir.

 (e)  No  export  duty  is  levied  on  silk
 clo

 लेगा  नमक

 +१९४२.  भी  आर०  एस०  तिवारी  :
 क्या  उत्पादन  मंत्री  यह  बतलाने  की  कृपा

 करेंगे  =

 (क)  वे  स्थान,  जहां  भारत  में  सेंधा
 नमक  पाया  जाता  है

 (ल)  भारत  में.  १९५१
 नमक  का  उत्पादन;

 में.  सेंधा

 (ग)  साधारण  नमक  ओर  सेंधा
 नमक  को  दरों  के  बीच  अंतर  क्यों  हे;
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 (3)  इस  नमक  पर  मूल्य  नियंत्रण
 क्यों  नहीं  है

 (ड)  क्‍या  सेंधा  नमक  पर  साधारण
 नमक  की  भांति  कोई  शुल्क  लगता  हैं;
 और

 (च)  यदि  लगता  है,  तो  गत  वर्ष
 इस  शुल्क  से  सरकारे  की  हुई  आय  ?

 The  Minister  of  Production  (Shri  K. C.  Reddy):  (a)  Guma,  Drang  and
 Maigal  in  Mandi  District,  Himachal
 Pradesh.

 (b)  -1,50,000,  maunds.
 (c)  The  cost  of  production  of  rock

 salt  is  much  higher  than  that  of  ordi-
 nary  salt.

 (d)  The  rock  salt  now  being  mined
 ‘in  Mandi  is  not  of  a  high  quality  and

 is.  consumed  in  a  limited  area  only. Hence,  there  is  no  necessity  for  any
 price  control

 (e)  No  duty  is  levied  either  on  rock
 salt  or  on  ordinary.  salt.

 (f)  Does  not  arise.

 Raw  JUTE

 #1243,  Shri  Rajagopala  Rac:  Will  the
 Minister  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  the  prices  of  various  varieties  of
 Raw  Jute  including  Mesta  or  Bimli  at
 Calcutta  and  at  different  centres  on
 or  about  the  following  dates:—

 First  week  of  each  month  from
 January  95l  upto  and  inclusive  of
 June  1952;

 (b)  the  prices  of  different  varieties
 of  manufactured  jute  goods  on  or
 about  the  same  date  as  above  in  Cal-
 cutta  and  at  different  centres;

 (c)  whether  it  is  a  fact  that  the
 price  of  raw  jute  has  declined  to  a  far
 larger  extent  than  the  price  of  finished
 goods;

 (d)  if  so,  the  reasons  for  the  same;
 and

 (e)  what  is  the  working  cost  of
 converting  raw  jute  into  finished
 goods

 Minister  of  Commerce  and  Indus-
 try  (Shri  T.  T.  Krishmamachari):  (a)
 and  (b).  Information  ig  being  collected.

 (c)  and  (d).  Prices  of  both  raw  jute
 and  jute  goods  are  subject  to  constant
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 fluctuations,  the  extent  of  fall  depend-
 ing  on  the  state  of  market  and  overall
 demand  in  each  case  existing  at  a  parti-
 cular  time.

 (e)  Cost  of  production  varies  with
 different  Mills.  Generally  it  is  esti-
 mated  at  about  Rs.  500  per  ton  for
 sacking  and  about  Rs.  750  per  ton  for
 hessian.

 बान गंगा  परियोजना

 #१२४४.  श्री  चांडक  :  (कराया  सिंचाई
 तथा  विद्युत  मंत्री  यह  बतलाने  की  कृपा  करेंगे
 कि  क्‍या  मध्य  प्रदेश  में  बान गंगा
 परियोजना'  नाम  की  एक  परियोजना
 सरकार  के  विचाराधीन  थी  या  है  ?

 (ख)  यदि  ऐसा  है,  तो  क्या

 उपर्युक्त  योजना  का  पंचवर्षीय  योजना  में:
 समावेश  किया  जायेगा  ?

 (ग)  क्‍या  इस  परियोजना  के  संबंध
 में  कोई  जांच  की  गई  थी  ?

 (घ)  यदि  की  गई  थी,  तो  जांच
 के  परिणाम  ?

 के  बारे  में (3)  इस  परियोजना
 मध्य  प्रदेश  सरकार  द्वारा  क्या  'परामर्श
 दिया  गया  था  ?

 The  Minister  of  Planning  and  Irriga- tion  and  Power  (Shri  Nanda):  (a)  to
 (e).  The  Vanganga  Project  in  Madhya
 Pradesh  was  investigated  by  the  State
 Government  in  consultation  with  the
 Central  Water  and  Power  Commission.
 The  Project  involved  an  expenditure  of
 Rs.  50  crores  and  the  submergence  of  a
 large  rice  area.  The  area  to  be  irri-

 -gated  by  the  project  was
 lareely,

 forest
 land  which  would  require  derable
 reclamation  work.  The  State  Govern-
 ment  decided  not  to  proceed  with  the
 ‘project.  The  project  has  not  been  in-
 cluded  in  the  Five  Year  Plan.

 समय  प्रदेश  में  छः  वर्षीय  योजना

 _ . *रशिरइंप, 6G,  aft  चंडक  :  क्‍या  सिचाई
 हया  विद्युतररुमंत्री  यह  बतलाने  की  कृपा
 करेंगे  कि  :
 i2  PSD.
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 (क)  राष्ट्रीय  पुननिर्माण  की  छः

 वर्षीय  योजना  के  निष्पादन  के  लिये
 मध्य  प्रदेश  को  कितनी  -घन-राशि  देने
 का  विचार  हैं  ?

 (ख)  उस  योजना  के  अनुसार  मध्य
 प्रदेश  में  किन  परियोजनाओं  को  कार्यान्वित
 किया  जायेगा  ?

 The  Minister  of  Planning  and  Irriga-
 tion  and  Power  (Shri  Nanda):  (a)  The
 Madhya  Pradesh  Government  has  a
 Five-Year  Plan  the  total  cost  of  which
 is  Rs.  43-6  crores.

 (b)  A  statement  of  principal  schemes
 included  in  fhe  Plan  is  laid  on  the Table  of  the  House.  [See  Appendix
 VI,  annexure  No.  25.]

 CLotu  (PRODUCTION  AND  EXPORT)
 #1246,  Shri  M.  Islamuddia:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  production  position  of  cloth
 of  each  variety  from  January  to  May,
 952  (month-wise);

 (b)  the  stock  position  of  each
 variety  of  cloth  in  each  of  the  afore-
 said  months;

 (c)  export,  if  any,  to  foreign
 countries,  the  names  of  the  countries
 to  which  exported  and  the  quantity  of
 export?

 The  Minister  of  Commerce  and  Indus-
 try  (Shri  T.  T.  Krishnamachari):  (a)  to
 (c).  Statements  are  laid  on  the  table

 of  the  House.  [See  Appendix  VI,
 annexure  No.  26.]

 EXTRADITION
 °247.  Shri  N.  L.  Joshi:  Will  the

 Prime  Minister  be  pleased  to  state
 what  are  the  countries  with  whom

 inala
 has  made  extradition  arrange-

 men’
 The  Parliamentary  Secretary  to  the

 Prime  Minister  (Shri  Satish  Chandra): India  has  not  made  any  fresh  extra-
 dition  arrangements.  with  the  foreign countries’  since  independence.  All the  extradition  treaties  entered  into  by the  British  Government  on  behalf  of
 India  (pre-partition)  continue  to
 operate.  after  India’s  becoming  Inde-
 pendent.

 CEMENT
 ©3248.  Shri

 ee
 LL,  Agrawal:  Will Minister  of  Commerce  and  Industry  be Pleased  to  state:  ee
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 (a)  the  up-to-date  position  of  cement
 regarding  its

 (i)  Production  in  India,
 (ii)  Import  from  outside,  and
 (iii)  Distribution;

 (b)  whether  sufficient  quantity  is
 available  to  meet  the  full  requirements
 of  the  consumers;  and

 (c)  if  not,  what  steps  are  being
 taken  to  achieve  self-sufficiency  in
 cement?

 The  Minister  of  Commerce  and
 industry  (Shri  T.  T.  Krishnamachari):
 (a)  A  statement  is  laid  on  the  Table  of

 the  House.  [See  Appendix  VI,
 annexure  No.  27.]

 (b)  and  (०.  With  the  expansion
 schemes  already  sanctioned  cement  pro-
 duction  will  increase  from  the  present
 annual  capacity  of  3-72  million  tons  to
 4-08  million  tons  by  the  end  of  this
 year  amd  by  ‘1955,  to  4-95  million  tons.
 This,  it  is  hoped,  will  be  sufficient  to
 meet  the  full  demand  of  the  country.

 EXTENSION  TRAINING  CENTRES
 #1249,  Shri  Dabhi:  Will  the  Minister

 oe  prigation
 and  Power  be  pleased

 0  state:
 (a)  whether  it  is  a  fact  that  five

 Extension  Training  Centres  and  fif-
 teen  Development  Blocks  are  going  to
 be  set  up  in  the  different  parts  of
 India  under  the  agreement  between
 the  Ford  Foundation  and  the  Govern-
 ment  of  India;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  are  the
 places  in  Bombay  State  where  Exten-
 sion  Training  Centres  have  been  set  up
 or  are  proposed  to  be  set  up  as  also
 the  areas  in  Bombay  State  to  which
 Intensive  Development  Blocks  extend
 or  are  going  to  be  extended?

 The  Minister  ef  Planning  and  Irriga- tion  and  Power  (Shri  Nanda):  (a)  and
 (b).  The  question  has  been  passed  on
 to  the  Ministry  of  Food  and  Agricul- ture  for  reply.

 JOURNALS  AND  MAGAZINES
 #1250.  Shri  C.  N.  P.  Sinha:  Will  the

 Minister  of  (Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  journals  and
 magazines  .published  by  the  Ministry, their  circulation  and  the  cost  of  pro-
 duction;  and

 (b)  whether  Government  propose
 to  revive  the

 publje
 ation  of  the

 weeklies  Indian
 wot

 et  and  the
 Foreign  Market  Review?

 28  JUNE  i958  Whitten  Answers  264

 The  Minister  of  ‘Cominerce  anil
 Industry  (Shri  T.  T.  Krishnamachati):
 (a)  One  journal,  which  has  a  circul

 Fy tion  of  2,600  copies  and  costs  Rs.  15,00
 per  annum.

 (b)  Representations  from  some
 Chambers  of  Commerce  to  this_  effect
 have  been  received  and  are  under  con-
 sideration.

 Orissa  TEXTILE  MILLS

 *425l.  Shri  Niranjan  Jena:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  output  of  textile  goods
 by  the  Orissa  Textile  Mills;  '

 (b)  whether  these  textile  goods  are
 ‘exported  to  any  other  States  and,  if
 so,  how  many  bales  have  been  export-
 ed  during  the  years  95l  and  ‘1952;
 and

 (c)  whether  it  is  a  fact  that  the
 prices  of  different  kinds  of  cloth  of
 this  Mill  are  comparatively  higher
 than  those  of  other  Mills?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  The  Orissa  Textile  Mills  produced
 5,571,000  Ibs.  of  yarn  and  14,400,000
 yards  of  cloth  in  the  year  95]  and
 2,337,000  Ibs.  of  yarn  and  4,349,000
 yards  of  cloth  in  the  period  January-

 “April  1952.
 (b)  Yarm  produced  by  the  Mills  has

 not  so  far  been  exported  to  any  other
 State.  Transport  permits  to  despatch
 63  bales  of  cloth  to  other  States  were
 issued  to  the  Mill  in  the  year  95l  and
 for  the  despatch  of  63l  bales  of  cloth
 have  been  issued  so  far  in  the  year
 1952.

 (c)  No.

 SraTe  TRADING

 1252.  Shri  Gopala  Rao:  Will  the
 Minister  of  Commerce  and  Industry
 Be  pleased  to  state:

 (a)  whether  there  is  any  change  in
 the  basic  policy  of  Trade  pursued  by
 Government  in  the  light  of  recom-
 mendations  made  by  the  State  Trad-
 ing  Committee;  and

 (b)  whether  there  is  any  proposal
 to  take  over  the  foreign  trade  of  our
 important  export  commodities  by  Gov-
 ernment?

 The  Minister  of  Commerce  aiid
 Industry  (Shri  T.  T.  Krishnamapheri):
 (a)  and  (b).  No,  Sir.
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 CACHAR  PLANTA  Exqurny
 &  पा  अ  व  Rison: :

 *7853.  Shri  S.  C.  Deb:  Will  the  Mi-
 nister  of  Labour  be  pleased  to  state:

 (a)  what  action  has  been  taken
 Hho the  report  of  Cachar  Tea  Plantation

 Enquiry  Committee  set  up  by  the  Gov-
 ernment  of  India  two  years  ago;

 (b)  whether  Government  propose  to take  any  further  action  on  the  propos- ed  objectives  for  which  the  committee
 was  set  up;

 (c)  whether  it  is  a  fact  that  two
 experts  have  been  deputed  by  Govern-
 ment  to  examine  the  condition  of  tea
 industry;  and

 (d)  if  so.  what  is  the  main  reason for  such  deputation,  whether  to  study the  economic  position  of  employers  or
 ee

 condition  of  labour  or

 The  Minister  of  Labour  (Shri  ष्  द
 Giri):  (a)  and  (b).  The  main  recom-
 mendations  of  the  Cachar  Plantation
 Enquiry  Committee  were  divided  into two  groups.  viz;

 (i)  Technical  recommendations  which dealt  with  the  general  improvement  of
 ioe

 yield  and  soil  of  the  tea  gardens; an
 (ii)  Recommendations  regarding  con- version  of  faod  concessions  into  cash, which  were  not  unanimous,  the workers’  representatives  dissenting.
 The  technical  recommendations  were commended  to  the  planters’  associations and  the  Government  of  Assam  for  their ‘  consideration  and  necessary  action.

 The  employers  and  workers  have  also
 since  arrived  at  an  agreed  decision  re-
 garding  conversion  of  food  concessions into  cash  in  certain  uneconomic  gardens in  Cachar.  So  far  as  other  gardens  are
 concerned,  the  question  was  further considered  at  more  than  one  tripartite conference  but  no  agreement  could  be
 reached  between  employers  and
 workers.  Consequent  on  the  recent  fall in  tea  prices,  the  industry  has  reiterat- शक्ति  the  demand  for  cqnversion  of  food
 concessions  into  cash  and  ‘the  matter  is under  consideration.

 (c)  and  (d).  Government  have
 appointed  a  team  of  two  officials  assist-
 ee  ite  Agcounts  2  =

 to  investi-
 ga  e  difficulties  that  are  being
 experienced  by  the  tea  industry.  owing to  the  recent  fall  in  prices  and  to  pe- commend  measures  of  relief.

 AGRICULTURAL  LABOUR  ENQUIRY  ५
 262.  Shri  M,

 27773  eat  2  wis leas
 ig  inte  ratte  of  the  House  a  state- ment  containing  the  information  per-
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 taining  to  the  Agricultural  Labour
 Enquiry?

 (b)  What  is  the  progress  made
 since  1950?

 c)  Do  Government  propose  to  place
 a  ope  of  the  revised  comprehensive
 questionnaire  under  all  the  three
 parts  on  the  Table  of  the  House?

 (d)  Has  the
 iid

 been  completed
 in  ali  the  three  ges  in  ail  the  States
 where  the  enquiry  was  being  made?

 The  Minister  of  Lahour  (Shri  ्,  Y.
 Giri):  (a)  and  (b).  #  statement  is

 ee
 [See  Appendix  VI,  annexure

 (c)  Copies  of  the  comprehensive
 questionnaire  and  instructions  are  al-
 ready  available  in  the  Library  of
 Parliament.  [See  No.  P-56/52.]

 (d)  Yes.
 TrabE  DELEGATIONS.

 263.  Dr.  P.  S.  Deshmekh:  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  number  of
 trade  delegations  sent  abroad  during
 the  years  1950,  95l  and  952  (upto 30th  April,  952)  along  with  the  per-
 sonnel  of  the  delegation  and  its  pur-
 Pose  in  each  case?

 (b)  What  countries  did  they  visit
 and  how  long  did  they  stay  there?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 and  (b).  A  statement  is  laid  on  the
 table  of  the  House.  [See  Appendix  VI,
 annexure  No.  29.]

 JUTE
 264.  Shri  Meghnad  Saha:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased.  to  state:

 (a)  the  total  figures  in  lacs  of  bales
 for  the  arrivals  of  raw  jute  in  Calcutta and  other  Indian  Mill  Centres  qutside West  Bengal  from  (i)  e  Indian
 Union,  and  from  (ii)

 aries
 year  by

 year  from  1947-48  upto  1951-52;
 (b)  the  total  season-ending  stocks  in

 the  hands  of  balers,  dealers  and
 growers  in  the  Jute-growing  areas  of
 thé  “Indian  Union  for  the  same  period
 year  by  year;

 (c)  whether  it  is  a_  fact  that  huge
 quantities  of  raw  jute  from  other  coun- tries  are  now  being  sold  in  India  as
 Indian  jute  due  to  big  difference  in
 price;  and

 {d).if  so,  what  the  figures  for  the
 last  six  months  are?

 ister
 Ingastry  (Shri  T.  T.  Krishnamachati): (a)  and  (9).  Information  is  given  in‘a
 statement  attached.  [See  Appendix  VI,
 annexure  No.  30.]
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 (०)  No.
 (d)  Does  not  arise.

 DamovaR  VALLEY  CORPORATION
 265.  Shri  RB.  N.  Singh:  Will  the  Mi-

 nister  of  m  and  Power  be
 pleased  to  state

 (a)  whether  the  Damodar  Valley
 Corporation  has  undertaken  to  supply

 ing  water  in  the  town  of  Hazari-
 bagh  from  the  Chharwa  Bandh  and  if
 so,  the  date  fixed  or  agreed  upon  to
 begin  the  supply;

 (b)  whetber  the  Chharwa  Bandh
 has  been  completed  in  every  possible
 way  and  if  so,  the  total  cost;  and

 (c)  whether  the  Damodar  Valley
 Corporation  is  going  to  undertake  other
 project  oor  projects  as  commercial
 concerns  and  if  so,  what  are  they?

 The  Minister  of  Planning  Irriga-
 tion  and  Power  (Shri  Nanda):  (a)  The
 Damodar  Valley  Corporation  undertook
 the  construction  of  Chharwa  Dam  at
 the  request  of  the  Government  of  Bihar.
 This  dam  is  intended  for  the  supply  of
 drinking  water  to  the  town  of  Hazari-
 bagh  and  will  also  irrigate  some  land.
 No  date  was  fixed  or  agreed  upon  to
 begin  the  supply  of  water.  The  laving
 out  of  pipes  for  water  supply  will  be
 doné  by  the  Government  of  Bihar.

 (b)  The  dam  has_  been  completed.
 The  total  cost  which  is  entirely  borne
 by  the  Government  of  Bihar  is  about
 Rs.  5  lakhs

 (c)  The  Corporation  has  agreed  to
 construct  small  irrigation  works  in  the
 upper  valley  provided  the  Government
 of  Bihar  bear  the  entire  cost.

 ALR.
 266.  Shri  Chowdary:  Will  the

 Minister  of  ‘Information  Broad.
 easting  be  pleased  to  state  the  number
 of  the  editorial  staff  in  the  AIR.  in
 948  and  now,  the  number  of  corres-
 pondents  and  the  centres  where  they
 were  stationed  in  948  and  now?

 The  Minister  of  Information  and
 roadcasting  (Dr.  Keskar):  A_  state-

 ment  giving  the  required  information
 is  laid  on  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  31)
 ARTISTES  UNDER  CONTRACT  WITH  A.LR.

 267.  Shri  C.  RB.  Chowdary:  Will  the
 Minister  of  Information  and  Broad.
 easting  be  pleased  to  state

 (a)  how  many  artistes  are  at
 sent  under  contract  in  the  various
 stations  of  the

 (b)  the  minimum  qualifications  pre-
 scribed  for  and  the  method  of  th
 recruitment;
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 (c)  their  scales  of  pay
 ‘ances  and  their  increments;

 (d)  whether  the  artistes  are  given
 preference  when  vacancies  arise  in

 bed
 regular  cadre  and  if  not,  why  not:

 an
 (e)  whether  the  permanent  staff

 artistes  of  the  Madras  Station  (AIR)
 submitted  a  Memorandum  to  the  Mi-
 nister  on  the  7th  May,  95l  and  if  so,
 what  action  has  been  taken  on  it?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar)

 and  allow-

 (a)  Infor-
 mation  is  presumably  required  in
 respect.  of  staff  artists  who  are
 engaged  on  contract  at  the  various
 Stations  of  AIR;  the  total  number  of
 such  staff  artists  at  present  is  704.

 (b)  No  minimum  qualifications  are
 prescribed  for  staff  artists.  Casual
 artists  who  are  found  proficient  in  and
 show  aptitude  for  the  particular  work
 required  of  them  are  appointed  staff
 artists  by  the  Director  General,  All
 India  Radio,  on  the  recommendation  of
 Station  Directors

 (c)  There  are  no  uniform  scales  of
 pay,  allowances  or  increments  as  appli-
 cable  to  staff  artists.  The  monthly  re-
 muneration  of  a  staff  artist  is  fixed
 after  taking  into  account  such  relevant
 factors  as  merit.  suitability  and  general
 availability  of  talent.  Increments  are
 given  not  as  a  matter  of  course  but  on
 the  basis  of  a  staff-artist’s  work.

 (d)  Recruitment  to  posts  in  regular
 cadres  is  made  according  to  the  pres-
 cribed  procedure  which  provides  for
 She  consideration

 of  all  eligible  candi-
 ates

 (९)  A  memorandum  by  staff  artists
 of  the  Madras  Station  was  submitted
 the  Minister  on  7th  July  95l.  The
 decisions  of  Government  regarding
 points  raised  therein  were  conveyed  to
 Station  Director,  Madras,  for  the,
 information  of  signatories  to  the  Memo-
 randum.

 EXPORTS  AND  IMPORTS
 268.  Shri  Badshah  Gupta:  Will  the

 Minister  of  Commerce  Industry
 Pleased  to  ‘state

 (a)  the  five  items  of  export  during
 1948-49  and  1951-52  that  earned  for
 India  the  largest  amount  of  foreign
 exchange;

 (b)  the  five  items  of  import  that
 drained  India’s  foreign  exchange  to
 the  largest  extent  during  the  said
 periods?

 e  प्र  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 Jute  yarn  and  manufactures;  tea;  cotton
 yarn  and  manufactures;  hides  and
 skins,  tanned  or  dressed,  and  leather,
 and  spices.
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 (०)  Grain,  pulses  and  flour;
 macaowery  and  millwork;  raw  cotton and  waste;  oils  (mainly  mineral  oiis):
 and  raw  jute.

 FILMS  FOR  EXHIBITION  ABROAD
 269.  Shri  Badshah  Gupta:  Will  the

 Minister  of  Informauon  and  Broad-
 casting  be  pleased  to  state  the  names
 of  Films  produced  for  the  purpose  of
 exhibition  in  foreign  countries?

 The  Minister  of  Information  and
 LBroadcasimg  (Dr.  MeSkar):  It  is  pre-
 sumed  that  information  is  requic..
 respect  of  films  wnicn  have  been  pro-
 duced  by  the  Films  Division  since  948
 and  have  been  sent  to  foreign  countries
 tor  exhibition.  A  list  of  such  films  is
 laid  om  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  32.]

 Mik  Propucts.
 270.  Shri  Kajrolkar:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantities  of  (i)  condensed
 milk,  (ii)  whole-milk  powder,  (iii)
 skimmed  milk  powder  imported  into
 India  during  the  last  three  years  and
 the  countries  from  which  they  were
 imported;

 (b)  the  total  amount  paid  in  foreign
 exchange  for  the  above  imports;

 (c)  what  efforts  Government  have
 made  to  develop  this  industry  in
 India  with  a  view  ultimately  to  make
 India  self-sufficient  in  this  item  of
 food;  and

 (a)  whether  Government  propose  to
 help  any  Indian  private  enterprise  for
 the  manufacture  of

 ese  ie
 roducts  in

 areas  where  sufficient  milk  is  avail-
 able  for  their  manufacture?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)—

 Item  949.50  950-5l  961-52

 (Tons)  (Tons)  (Tons)
 Condensed  milk  6,585  9,300  8,702
 Whole  milk  powder  2,404  1,680,  1,054,
 Skimmed  milk

 powder.  6,109  6,520  11,699

 Imports  were  mainly  from  Australia,
 Holland  and  Denmark.

 Rs.  (Lakhs)
 0)

 1949-50,  25l
 950-5l  309
 1961-52  6l3

 (c)  It  is  difficult  to  develop  this
 industry  so  long  as  liquid  milk  is  m
 short  supply  here.
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 (d)  The  matter  will  be  considered
 when  proposals  to  manufacture  these
 products  are  put  before  Government  by
 interested  parties.

 Dnovies  oF  NEW  VICTORIA  MILLS
 27l.  Shri  Badshah  Gupta:  Will  ‘the

 Muinister  of  Commerce  and  industry
 be  pieased  to  state:

 (a)  whether  it  is  a  fact  that  the
 price  of  a  pair  of  Dhoties,  with  excise
 and  sale  tax  comes  to  about  Rs.  17,
 while  it  sells  in  the  market  tor  about
 Ks.  8  only;  and

 (b)  who  marks  these  prices?
 The  Minister  of  Commerce  and

 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  Government  have  no  information
 but  it  may  be  possible  that  Dhoti  pair

 moterred.
 to  may  be  selling  at  a  dis-

 coun  =

 (b)  Prices  are:marked  by  mills  on  the
 basis  of  data  fixed  by  the  Textile  Com-
 missioner,  Bombay.

 ABDUCTED  PERSONS
 ‘272,  Shri  Badshah  Gupta:  Will  the

 Prime  Minister  be  pleased  to  state  the
 total  number  of  abducted  persons  re-
 stored  by  Pakistan  to  India  and  by India  to  Pakistan  respectively  -upto  the
 end  of  March,  1952?

 The  Minister  of  Defence  (Shri
 Gopalaswami):  8,053  by  Pakistan  to
 India;  and  16,367  by  India  to  Pakistan.

 Sait
 273.  Shri  Badshah  Gupta:  Will  the

 =e
 of  Production  be  pleased  to

 s  3
 (a)  the  places  and  quantity  of  salt

 annually  produced  in  the  Country;  and
 (b)  the  restrictions.  if  any,  placed on  its  movement  and  distribution?
 The  Minister  of  Production  (Shri  K.

 C.  Reddy):  (a)  A  statement  showing the  main.  salt  producing  regions,  and
 the  quantities  of  salt  produced  there,  is
 laid  on

 gs
 Table  of  the  House.  [See

 Api  VI,  annexure  No.  33.]
 (b)  The  Government  of  India  have

 ,not  imposed  any  control  on  the  move-
 ment  and  _  distribution  of  salt  except
 that  priority  for  railway  wagons  is
 given  to  salt  moved  in  accordance  with
 the  Zonal  Scheme  of  Distribution,  and
 importers  of  salt  into  Calcutta  are  re-
 quired  to  keep  0  to  45  per  cent.  of
 their  imports  in  the  Government  Golahs
 at  Salkia,  to  serve  as  a  reserve.

 Some  of  the  State  Governments,
 however,  exercise  control  over  the
 movement  and  distribution  of  salt  with-
 in  their  respective  jurisdictions,
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 Patwa  A.LR.  Sration
 24,  Shri  C.  N.  P.  Sinha:  Will  the

 Minister  of  Inf  tion  Broad-
 casting  be  pleased  to  state

 (a)  the  amount  spent  over  the  Patna station  of  the  AIR.  in  1949  950
 95l  and  1952  and

 (b)  the  amount  spent  for  English and  Hin  language  broadcasts
 separately  for  these  years

 Information  and The  Minister
 (Dr.  Keskar):  (a)  The

 recurring  expenditure  incurred  on
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 Patna  station  of  A.LR.  during  the
 financial  years  1948-49  to  1951-52,
 was:—

 Year  Rs.

 1948-49  49l,ci4
 1949-50,  5,387,187
 950-5l  521.758
 1951-52,  481,500

 (b)  It  is  extremely  difficujt  to  calcu-
 late  separately  the  exact  expense  on
 English  and  Hindi  broadcasts  as  they
 are  not  carried  out  by  independent
 sections.  On  the  whole  the  expense  on
 English  is  very  much  less.
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 HOUSE  OF  THE  PEOPLE
 Thursday,  26th  June,  952

 ~
 The  House  met  ata  Quarter  Past

 Eight  of  the  Clock.

 [MR.  SPEAKER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-29  A.M.
 GENERAL  BUDGET—DEMANDS  FOR

 Y  GRANTS
 Mr.  Speaker:  Order,  order.  We

 shall  now  proceed  with  the  discussion
 of  the  demands  for  grants  to  the  Minis-
 try  of  States.  The  Demands  are
 Nos.  8l,  82,  83,  84,  85,  86,  87,  88,  and
 126.  The  agreed  cut  motions  are—
 I  shall  ask  the  Hon.  Members  at  the
 end  if  anyone  has  to  add  to  the  list.

 Demanp  No.  8l—MINISTRY  OF  STATES
 7  Mr.  Speaker:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  7,31,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the.
 charges  that  will  come  in  course
 of  payment

 during
 the  year  end-

 ing  the  3lst  day  of  March,  1953,  in
 respect  of  ‘Ministry  of  States’.”

 Demanp  No,  82—PRIivy  PURSES  AND
 ALLOWANCES  OF  INDIAN  RULERS

 Mr.  Speaker:  Motion  is:
 “That  a  sum  not  exceeding

 Rs.  131,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complet:  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1953,  in
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 respect  of  ‘Privy  Purses  and  Allow-
 ances  of  Indian  Rulers’.”

 Demann  No.  83—KuTCH
 Mr.  Speaker:  Motion  is:

 “That  a  sum  not_  exceeding
 Rs.  64,77,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953,  in
 respect  of  ‘Kutch’.”

 DEMAND  No.  84—BILASPUR
 Mr.  Speaker:  Motion  is:

 “That  a  sum  not  exceeding
 Rs,  9,65,000  be  granted  to  the
 President,  out  of  the  Consvlidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953,  in
 respect  of  ‘Bilaspur’.

 DEMAND  No.  85—MANIPUR
 Mr.  Speaker:  Motion  is:

 “That  a’  sum  not’  exceeding
 Rs.  30.89,000,  be  granted  tc  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  completo  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953,  in 299 respect  of  ‘Manipur’.

 DEMAND  No.  86—TRIPURA
 Mr.  Speaker:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  73,90,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953,  in
 respect  of  ‘Tripura’.”
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 DEMAND  No.  87—RELATIONS  WITH  STATES
 Mr.  Speaker:  Motion  is:

 “That  a  sum  not  _  exceeding
 Rs.  39,52,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953  in
 respect  of  ‘Relations  with  States’.”

 Demanp  No.  88—MISCELLANEOUS  EXPEN-
 DITURE  UNDER  THE  MINISTRY  OF  STATES

 Mr.  Speaker:  Motion  is:
 “That  a  sum  not  exceeding

 Rs.  54,66,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953,  in
 respect  of  ‘Miscellaneous  Expendi-
 ture  under  the  Ministry  of  States’.”

 Demand  No.  26—CapiraL  OvuTLay  oF
 THE  MINISTRY  OF  STATES

 Mr.  Speaker:  Motion  is:
 “That  a  sum  not’  exceeding

 Rs.  -2,14,03,000  be  granted  to  the
 President,  out  of  the  Consvlidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray’  the
 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  States’.”
 Shri  U.  M.  Trivedi  (Chittor):  May  I

 ask  one  question,  Sir?  About  Demand
 No.  87  printed  at  Page  992,  .why  no
 budget  estimates  have  been  shown
 against  the  head  Central  Armed
 Police......

 Mr.  Speaker:  I  do  not
 he  may  raise  the  points  during  the
 course  of  the  discussion.  The  hon.
 Minister  will  reply.  I  do  not  know
 the  details.

 Shri  U.  M.  Trivedi:  On  a  point  of
 information,  Sir.

 know,  but

 Mr.  Speaker:  He  may  _  raise’  the
 point  during  the  course  of  the  discus-
 sion.  The  agreed  cut  moticns  may
 now  be  moved.

 Formation  of  linguistic  provinces
 Shri  M.  S.  Gurupadaswamy  Mysore):

 I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  00
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 Disintegration  of  Hyderabad  State
 Shri  Madhao  Reddi  (Adilabad):  I

 beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 Appointment  of  Advisors  in  B  States
 Shri  Damodara  Menon  (Kozhikode)

 I  beg  to  move
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”
 Scheduled  Castes  in  B  and  C  States
 Shri  P.  N.  Rajabhoj  (Sholapur—

 Reserved—Sch.  Castes):  I  beg  to-
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  00
 Policy  re:  Kashmir  and  Hyderabad
 Shri  V.  G.  Deshpande  (Guna):  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  00

 Privy  purses  and  allowances  of  Indian
 rulers

 Shri  Velayudhan  (Quilon  cum
 Mavelikkara—Reserved—Sch,  Castes): I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”
 Allowances  of  Ruler  of  Hyderabad
 Shri  Waghmare  (Parbhani):  I  beg to  move

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 Sanjukta  Maharashtra  as
 province

 Shri  S.  Ss.  More  (Sholapur):  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 University  in  Pepsu
 Shri  Ajit  Singh  (Kapurthala-

 Bhatinda—Reserved—Sch.  Castes):  I
 beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Re.  100."

 lingutstie
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 Separate  flag  for  Kashmir
 Shri  N.  0.  Chatterjee  (Hooghly):  I

 beg  to  move
 “That  the  demand  urder  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100."
 Disintegration  of  Hyderabad  State
 Shri  Sivamurthi  Swami  (Kushtagi):

 I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  ot  States’  be  reduced
 by  Rs.  00.

 Nizam  of  Hyderabad
 Shri  V.  6.  Deshpande:  I  beg  to

 «Move:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  400.7

 Withdrawal  of  Kashmir  issue  from
 U.N.O.

 Shri  V.  6,  Deshpande:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”"

 Development  of  Manipur  State
 Shri  Rishang  Keishing  (Outer

 Manipur—Reserved—Sch.  Tribes)  I
 beg  to  move

 “That  the  demand
 head  ‘Manipur’  be
 Rs.  00

 Administration  in  Tripura
 ,  Shri  Biren  Dutt  (Tripura  West):  I
 beg  to  move:

 “That  the  demand
 head  ‘Tripura’  be
 Rs.  101,000.”

 Plebiscite  in  Kashmir
 Shri  A.  K.  Gopalan  (Cannanore):  I

 beg  to  move:
 “That  the  demand  under  the

 head  ‘Relations  with  States’  be
 duced  by  Rs.  00

 Ministry  of  States
 Shri  Nesamony  (Nagercoil):  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Miscellaneous  Expenditure
 under  the  Ministry  of  States’  be
 reduced  by  Rs.  100.”,
 Mr.  Speaker:  If  there  are  any  other

 cut  motions  which  hon.  Members  want

 ‘

 under  the
 reduced  by

 under  the
 reduced  by
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 to  move  they  may  intimate  to  me  and
 then  do  so.
 Constituent  Assembly  of  Jammu  cnd

 Kashmir
 Shri  V.  G.  Deshpande:  I  beg  ४०

 move:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 Application  of  Constitution  to  Kashmir
 Shri  V.  G.  Deshpande:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100

 General  Policy
 Shri  Anandchand  (Bitaspur):  I  beg to  move

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 Linguistic  Provinces
 Shri  P.  N.  Rajabhoj:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  00
 Custom  duty  in  Hyderabad  State
 Shri  Waghmare:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  00

 Mr.  Speaker:  So,  these  are  the
 demands  and  the  cut  motions  to  be
 discussed  now.  Cut  motions  may
 be  deemed  to  have  been  placed  before
 the  House.  But  there  is  one  point
 which  I  would  like  to  make  quite  clear
 to  hon.  Members  The  cut  mations
 numbering  223,  1014,  3127,  and  76
 raise  the  question  of  the  formation  of
 linguistic  provinces.  Hon.  Members
 wil]  note  that  7th  July  952  is  the  date
 fixed  for  private  resolutions,  and  the
 very  first  resolution  which  is  bound  to
 come  before  the  House  reads  ag
 follows:

 “This  House  is  of  the  opinion
 that  immediate  steps  should  be
 taken  to  redistribute  the  States
 on  a  linguistic  basis,  and  the
 boundaries  of  the  existing  States
 be  readjusted  accordingly

 So,  this  question  of  linguistic  provinces
 will  come  in  for  diszussion  on  that
 day,  and  I  think  the  various  points
 raised  in  the  cut  motions  for  discussion
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 (Mr.  Speaker]
 would  be  covered  then.  That  is  what
 prima  facie  appears  to  me.  Therefore
 there  should  not  be  any  discussion  on
 that  issue  just  at  present,  because
 according  to  the  rules  of  procedure,
 we  should  not  anticipate  the  debate  at
 present.  Whenever  there  is  any  mat-
 ter  which  is  coming  before  the  House
 at  a  later  date,  and  a  debate  is  going
 to  be  raised  on  that  particular  matter
 later,  to  raise  any  question  of  debate
 at  an  earlier  date  is  tecnnically  known
 as  anticipating  a  debate.  The  whole
 idea  behind  it  is  that  the  debate  should

 ‘not  be  multiplied  twice  over.  Inci-
 dentally,  from  the  point  of  view  of
 hon.  Members,  whose  number  is  un-
 duly  large  today,  expressing  a  desire
 to  speak,  it  would  save  tiie  also  for
 their  other  points  which  they  would
 like  to  make  in  the  course  of  the  dis-
 cussion.  Therefore,  excepting  for
 this,  all  the  motions  are  open  for  dis-
 cussion  on  all  other  points.

 Shri  8.  S.  More:  I  want  to  raise  a
 point  of  procedure  and  the  significance
 of  the  cut  motion;  supposing  my  cut
 motion  is  passed,  it  will  be  a  sort  of
 censure  on  the  Government,  but  if
 the  resolution  is  passed,  it  is  cnly  a
 pious  declaration  by  the  Huse,  which
 will  =

 be  binding  on  tne  Govern-
 ment.

 Mr.  Speaker:  Perhaps,  it  is  theoreti-
 cally  so.  The  hon.  Member  who
 raised  this  question  is  right,  but  there
 is  no  chance  of  his  cut  motion  being
 passed.  Why  suppose  something  which
 is  not  going  to  happen,  and  then  pro-
 ceed  further  with  that?  Let  us  have  the
 realities  before  us.  Apart  from  that,  that
 is  not  the  point.  The  point  is,  should
 this  House  discuss  the  sarne  subject
 in  the  same  session  twice  cver  and
 take  up  the  time?  That  is  the  ques-
 tion  before  us,  because  every  discus-
 sion  and  every  sitting  means  cost  to
 the  taxpayer.  The  hon.  Members
 will  kindly  remember  that  point.  For
 other  reasons  also,  it  is  very  important
 that  Members  must  not  multiply  0
 double  the  cebates.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  I  am  in  some  _  difficulty,  Sir.
 We  are  discussing  the  Demands  for
 grants  to  the  States  Ministry.  The
 question  of  the  future  of  the  Hydera-
 bad  State  which  will  also  coine  up  for
 discussion  involves  redistribution  on
 a  linguistic  basis.  How  do  you  pro-
 pose  to  meet  that  point?

 Mr.  Speaker:  Whatever  hon.  Mem-
 bers  want  to  state  about  the  Hyderabad
 State  in  particular,  it  will  be  per-
 fectly  competent  for  them  to  state.
 But  to  link  on  that  question  with  the
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 formation  of  linguiltic  provinces,  is
 something  different.  No  doubt,  at
 places,  the  line  of  demarcation  will  be
 very  small.  But  I  would  press  upon
 hon.  Members  with  all  earnestness
 that  they  need  not  go  into  the  ques-
 tion  of  linguistic  provinces,  because  it
 is  to  the  advantage  of  this  House  to
 spare  the  time  and  also  tv  follow  the
 regular  procedure.

 As  regards  Mr.  More's  point,  I  want
 to  say  one  thing:  A_  resolution  ex-
 presses  the  opinion  of  the  House,  and
 the  Government  which  is  responsible
 to  this  legislature,  I  do  not  think,  will
 flout  the  opinion  expressed  by  the
 House.  It  is  binding  on  them  in  a.
 sense,  though  not  legally,  at  least  in
 all  equities  and  morals.

 Shri  S.  S.  More:  But  it  would  not
 have  any  legal  binding.

 Mr.  Speaker:  I  think  moral  bindings
 are  more  important  than  legal  bindings.
 (Interruption).  There  could  be  found
 various  ways  of  evading  the  law.
 Therefore  let  us  not  talk  so  much  of
 legal  bindings  as  of  moral  and  equit-
 able  bindings.  Whatever  that  may
 be,  I  am  not  going  to  say  anything
 further  about  it.

 The  Minister  of  Parliamentary  Affairs
 (Shri  Satya  Narayan  Sinha):  What
 about  time-limit,  Sir?

 Mr.  Speaker:  That  is  what  I  am
 going  to  say.

 Shri  Satya  Narayan  Sinha:  Half  an
 hour  is  already  lost.

 Mr.  Speaker:  It  is  not  lost;  it  is
 usefully  spent.

 Now,  I  have  got  a  very  unusually
 long  list  and  a  request  has  been  made
 to  me  that  I  should  curtail  the  time
 to  0  minutes.  I  have  no  _  objection
 to  curtail  the  time,  if  the  House  is
 agreeable.

 Several  Hon.  Members:  Yes.

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East):  Let  us  sit  in  the  afternoon.

 Mr.  Speaker:  No,  because  there  is
 pressure.  I  have  already  explained
 my  disinclination  about  it.  If  Mem-
 bers  are  really  inclined  to  put  their
 points,  I  think  they  can  put  them
 shortly  or  they  can  just  control  the
 urge  to  speak.  From  day  to  dav  we
 are  sitting;  it  becomes  a_  difficult
 matter......
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 An  Hon.  Member:  Parliament  is  for
 speaking.

 Mr.  Speaker:  Yes,  Parliament  is  for
 speaking  but  not  for  irrelevantly
 carrying  on.  I  fix  0  minutes,  and  I
 hope  hon.  Members  will  observe  that
 limit.  But  if  some  Member  _  takes
 more  time,  that  means  the  other  peo-
 ple  will  be  crowded  out  and  their
 own  parties  will  suffer.  I  shall  keep
 account,

 Dr.  S.  P.  Mookerjee:  Uptil  now  you have  fixed  no  time.  Today  we  are
 discussing  a  very  important  question and  the  discussion  should  not  be  stifled
 like  this.

 Mr.  Speaker:  Therefore,  I  was  say-
 ing  that  if  hon.  Members,  say  of  the
 Opposition,  took  more  time  they  might, but  other  speakers  would  be  crowded
 out.  If  the  Congress  Members  want
 to  take  more  time,  they  may,  but  their
 speakers  will  be  crowded  out.  It  is  with
 a  desire  to  allow  a  large  number  of
 Members  that  I  am  suggesting  0
 minutes.  Even  when  iW  minutes
 were  suggested,  hon.  Members  will
 note  that  some  Members  from  the
 Opposition  had  taken  as  much  as  30
 minutes,  with  the  result  that  one  of
 their  speakers  was  crowded  out.  T
 want  to  be  very  clear  that  this  should
 give  Members  as  good  a  chance  as
 possible.  That  is  the  only  thing.  Mr.
 Chatterjee,

 Shri  N.  C.  Chatterjee:  Uptil  now
 India  had  placed  herself  under  a  self-
 denying  ordinance  with  regard  to
 Kashmir.  There  was  %  general  feel-
 ing  of  reluctance  to  say  anything
 which  might  help  Pakistan  in  its  anti-
 Indian  propaganda.  But  unfortunate-

 «ly,  some  of  the  recent  speeches  of
 Sheikh  Abdullnh  as  the  Chief  Minis-
 ter  of  the  State  of  Jammu  and
 Kashmir  compel  us  to  speak  out  our
 mind;  specially  the  resolutions
 passed  by  the  Kashmir  Constituent
 Assembly  compel  us  to  review  the
 constitutional  position  and  both  the
 Government  of  India  and  the  House  of
 the  People  should  address  themselves
 seriously  to  the  situation  which  is  now
 facing  us.

 «५  Mr.  Alan  Campbell  Johnson  has
 said  in  his  book  “Mission  with  Mount-
 batten”  that  when  Sheikh  Abdullah
 was  nominated  to  represent  India  ut
 Lake  Success,  there  was  uneasiness  in
 high  quarters  because  he  was  known
 as  a  “flamboyant  personality”,  and
 when  a  flamboyant  personality  makes
 flamboyant  speeches,  always  cifficulty
 comes  into  being.  We  maintain  that
 our  Government  has  bungled  badly
 aver  the  Kashmir  issue.  The  biggest
 bungling  was  to  refer  the  Kashmir
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 problem  to  the  UNO.  The  big  leaders
 were  afraid  and  succumbed  to  the
 machinations  of  the  imperialists,  sup-
 posed  to  be  friends  of  India.  The
 sooner  we  get  out  of  the  UNO  and
 withdraw  this  problem.  the  better  for
 India  and  for  Kashmir.  The  second
 bungling,  was  the  ‘cease  fire’  order.
 While  the  valiant  Indian  Army  had
 gone  into  Kashmir  and  was  chasing
 the  marauders  and  agxressors  who
 were  helped  by  Pakistan  and  the
 whole  territory  was  going  to  be
 cleared  by  our  valiant  soldiers.  this
 unfortunate  ‘cease  fire’  order  went.
 The  result  is  that  Kashmir  territory,
 which  is  under  the  law,  under  the
 Constitution  and  by  ail  canons  of
 morality  and  justice  Indian  territory,
 one  third  of  it—more  than  that—is
 today  occupied  by  _  these  illegal
 trespassers  who  are  still  sticking  to  it
 and  we  are  passive  spectators  and
 cannot  do  anything.

 The  third  bungling  to  my  mind,  that
 is  the  most  tragic  thing  which  has
 happend  in  Indian  histcry—was  this
 offer  of  a  plebiscite,  which  should
 never  have  been  given.  I  maintain
 and  I  say  with  all  earnestness  that
 under  the  law,  under  the  Constitu-
 tion,  accession  to  the  Dominion  of
 India  under  Section  6  of  the  Govern-
 ment  of  India  Act,  as  amended  after  the
 Indian  Independence  Act,  was  final  and
 irrevocable,  and  there  ought  not  to
 have  been  any  question  of  plebiscite.
 This  tragic  offer  of  plebiscite  led  to
 all  this  result  and  we  are  faced  todny
 with  8  serious  _  situation.  Indian
 blood  had  been  shed  on  the  valley
 of  Kashmir,  50  crores  of  rupees  of
 the  Indian  taxpayers’  money  have
 been  spent  there  and  more  will  have
 to  be  spent  there  and  yet  we  are  not
 out  of  the  woods.  Not  only  that,  this
 is  responsible  for  the  uncertain
 situation  and  for  the  pandering  to
 communalism  which  the  Government
 of  Kashmir  is  today  doing.  Tock  at
 it.  Sheikh  Abdullah  says:  ‘How  can
 I  tolerate  any  party  demanding
 fullest  accession,  fullest  integration
 to  India?  How  can  I  face  the  Kashmir
 Muslims?’  That  is  an  astonishing
 statement.  What  about  the  poor
 Hindus  of  Jammu  =  and  Kashmir?
 What  about  the  people  of  Jammu?

 63१६  ute  pea  :  yous  ple  ot
 ?  P.)  W945  us  ere)  3  wt  «  cwl-2

 [Shri  Ghulam  Qader  (Jammu  and
 Kashmir):  Have  you  got  any  _  proof
 to  show  that  there  is  communalism  in
 Kashmir?]

 Shri  N.  0,  Chatterjee:  I  hope  I  will
 go  on  uninterrupted.  My  hon.  friend
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 (Shri  N.  C.  Chatterjee]
 will  have  his  turn.  We  expected  a
 different  stand  from  Sheikh  Abdullah.
 He  has  got  to  talk  like  this  because
 of  this  offer  of  plebiscite,  which  ought
 not  to  have  been  given.  I  maintain
 that  the  accession  is  final  and  irrevoc-
 able.  Under  our  Constitution  too,
 Kashmir  is  an  integral  part  of  India.
 Under  Article  ,  the  Indian  Union
 consists  of  a  Federation  of  States,  and’
 it  is  a  Part  ‘B’  State.  There  cannot
 be  any  going  back  on  that.  But  the
 unfortunate  thing  is  that  the  Consti-
 tuent  Assembly  is  doing  something
 there  which  is  against  the  spirit  of  our
 Constitution.  I  know  my  non.  and
 learned  friend,  Dr.  Katju,  will  pcint
 to  me  article  370  of  the  Constitution.
 Article  370  is  in  Part  XXI  and  it
 deals  with  temporary  and  transitional
 provisions  in  the  Constitution.
 Article  370  itself  says  that  “For  the
 purposes  of  this  article,  the  Govern-
 ment  of  the  State  means  the  person
 for  the  time  being  recognised  by  the
 President  ‘as  the  Maharaja  of  Jammu
 and  Kashmir  acting  on  the  advice  of
 the  Council  of  Ministers  for  the  time
 being  in  office  under  the  Maharaja's
 Proclamation  dated  the  fifth  day  of
 March  1948."  I  have  got  that  Pro-
 clamation  before  me.  It  was  read
 out  to  the  Constituent  Assembly  of
 India  by  the  hon.  Mr.  Gopalaswami
 Ayyangar  on  the  77  Qctober  1949.
 That  Proclamation  signed  by  the
 Maharaja  said  as  follows:

 “IT  hereby  ordain  as  follows:—

 (1)  My  Council  of  Ministers
 shall  consist  of  the  Prime  Minis-
 ter  and  such  other  Ministers  as
 may  be  appointed  on  the  advice
 of  the  Prime  Minister.  I  have
 by  Royal  Warrant  appointed
 Sheikh  Mohd.  Abdullah  as_  the
 Prime  Minister  with  effect  from
 the  lst  day  of  March  1948.”

 Then,  Mr.  Gopalaswami  Ayyangar
 pointed  out  that  the  Proclamation
 proceeded  to  set  out  another  sentence
 as  follows:

 “The  Prime  Minister  and  other
 Ministers  would  function  as  a
 Cabinet  and  act  on  the  principle
 of  joint  responsibility.”

 I  maintain  it  is  absolutely  a  travesty
 of  facts  to  say  that  they  have
 achieved  a  wonderful  thing—this
 wonderful  Constituent  Assembly  0
 Kashmir—by  abolishing  despotism,
 or  tyranny  or  any  unconstitutiona)
 rule  of  a  tyrant  who  was  sitting  on
 the  throne  as  the  Maharaja.  Imme-
 diately  this  Proclamation  was  pro-
 mulgated  by  the  Maharaja  and  article
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 370  of  the  Constitution  came  _  into
 operation,  the  Maharaja  of  Kashmir
 was  nothing  but  a  constitutional  ruler
 just  as  the  other  Rajpramukhs  are,
 and  it  is  absolutely  wrong  to  say  that
 they  are  going  to  remove  or  liquidate
 the  Maharaja  and  a  triumphant  pro-__
 gress  in  democracy  is  being  achieved
 in  that  wonderful  State  of  Jammu
 and  Kaehmir.  Bat  what  about  arti-
 cle  366?  I  would  request  my  Jearned
 friend  Dr.  Katju  to  remember
 article  366.  It  is  not  in  Part  XXI
 —not  in  the  chapter  dealing  with
 temporary  and  transitional  provisions.
 In  clause  (2l)  of  article  366  there  is
 a  definition  of  “Rajpramukn”:  it  says
 as  fallows:—

 i.  ‘Rajpramukh’  means—
 (a)  in  relation  to  the  State

 of  Hyderabad,  the  person  who  for
 the  time  being  is  recognised  by
 the  President  as  the  Nizam  of
 Hyderabad;

 (b)  in  relation  to  the  State  of
 Jammu  and  Kashmir  or  the  State
 of  Mysore,  the  person  who  for  the
 time  being  is  recognised  by  the
 President  as  the  Maharaja  of  that
 State;”.
 Now,  this  is  our  Constitution.  I

 am  not  for  any  particular  Raja  or
 Maharaja.  I  am  _  not  one  of  those
 who  would  support  any  vestige  of
 feudalism  in  the  Republic  of  India.
 But  this  is  our  Constitution,  and  the
 Constituent  Assembly  of  Jammu  snd
 Kashmir  must  recognise  the
 sovereignty  of  the  Indian  Parliament,
 the  sovereignty  of  the  Indian  Re-
 public,  and  that  this  Constituticn  is
 the  paramount  and  organic  law  which
 it  can  not  transgress.  Here,  you  place  the
 Nizam  of  Hyderabad  on_  the  sarne
 footing  as  the  Maharaja  of  Kashmir
 and  the  Maharaja  of  Mysore.  You
 have  made  all  of  them  constitutional
 rulers,  constitutional  heads,  as  you
 have  got  other  constitutional  heads
 of  States.  What  right  has  this
 Constituent  Assembly  to  drive  this
 kind  of  wedge  in  the  Constitution  and
 declare  by  its  unilateral  action  that  it
 will  liquidate  the  rule  of  the  Maha-
 raja?  This  cannot  be,  I  say  with
 respect,  dealt  with  by  Sheikh  Abdullah.
 or  by  Pandit  Jawaharlal  Nehru.
 This  must  be  done  by  bilateral  action,
 if  at  all,  by  the  amendment  of  the
 Constitution.  Therefore,  this  must
 be  done  by  this  Parliament  function-
 ing  as  the  supreme  sovereign
 authority.  First  of  all,  I  jyaaintain
 that  they  must  recognise  the
 sovereignty  of  the  Indian  Parliament.
 They  must  recognise  that  the  Con-
 sitution  is  the  paramount  law  which
 the  Constituent  Assembly  of  Kashmir
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 cannot  transgress.  They  cannot  in-
 fringe  its  letter,  and  they  cannot
 infringe  its  spirit;  they  must  act
 within  the  framework  of  the  Indian
 Constitution.  If  Sheikh  Abdullah
 cannot  be  brought  to  his  senses,  if  he
 stands  for  a  republic  within  a
 republic—have  you  heard  of  a  republic

 ~@ithin  a  republic?—if  we  allow  this
 to  be  done,  tomorrow  the  Constituent
 Assembly  of  Kashmir  inay  say:  “We
 shall  cease  to  be  a  Part  B  State.”
 {hey  cannot  do  that,  I  maintain,
 under  this  Constitution.  Day  efter
 tomorrow  they  will  come  and  ‘  say:
 “We  shall  not  accede  to  India  even  in
 three  matters—Defence.  Communica-
 tions  and  External  Affairs.”  I  maintain
 that  that  cannot  be  done.  That  would
 be  an  outrage  on  our  Constitution.
 ®nce  you  allow  this  Constitution  to  be
 tampered  with  in  that  manner,  you will  be  setting  a  dangerous  precedent. «It  will  have  serious  repercussions  on
 the  other  States  and  their  constitu-
 tional  position  would  be  _  atfected.
 We  have  got  to  reflect  on  this.  If
 this  Parliament  or  the  Prime  Minister

 +of  India,  or  the  Government  of  India
 cannot}  induce  the  Constituent
 Assembly  or  Sheikh  Abdullah  to
 come  to  their  senses,  if  they  are
 determined  to  say,  “We  shall  be  a

 pecuble
 within  a  republic;  we  shall

 ave  a  separate  flag  of  our  own;  we
 shall  have  an  elected  head  as  Presi-
 dent;  we  are  not  going  to  recognise
 article  366  or  the  other  provisions  of
 the  Constitution”.  it  would  mean  an
 abridgement

 &
 the  power  of  this

 Parliament.  y  this  Constitution—I
 have  not  got  the  time,  otherwise  I
 could  read  it  out  to  you—there  is  a
 definite  legislative  abridgement  of
 the  power  of  this  Parliament  to
 liquidate  the  Rulers.  ‘There  is  a
 provision  that  even  this  Parliament,  in
 exercise  of  its  legislative  powers.
 cannot  legislate  to  liquidate  the
 rulers,  nor  can  any  legislature  of  a
 State  exercise  this  vower  to  the
 detriment  of  the  guarantees  given
 by  the  Covenants  or  Instruments  of
 Accession.  By  certain  solemn  docu-
 ments  guarantees  and  assurances  have
 been  given  to  the  Rulers  of  Indian
 States,  and

 4
 will  have  to  implement

 those  pledges:]  Will  you,  as  Members
 of  this  Parliament,  allow  this  Geovern-

 phent.  with  whose  support  Sheikh
 Abdullah  and  his  Ministry  are  operat-
 ing,  to  do  anything  to  infringe  the
 spirit  of  this  Constitution.  to  do
 something  against  this  Constitution?
 They  cannot  do  it.  But  if  they  cannat
 induce  the  Constituent  Assembly  to
 give  up  its  stand  of  having  a  republic
 within  a  republic,  of  having  a
 Separate  flag  of  its  own,  and  if  the
 Constituent  Assembly  is  determined
 to  say,  “We  shall  not  fully  accede  to
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 India,  and  we  will  not  allow  the
 People  of  Jammu  to  have  their
 legitimate  expression  of  self-deter-
 mination  and  complete  accession  to
 India”,  then,  Sir,  I  submit  that  the
 representatives  of  Jammu  and  Kashmir
 should  not  be  allowed  to  participate in  any  discussion  or  in  any  voting
 in  this  House  excepting  in  respect  of
 these  three  subjects  of  Defence.
 Communications  and  External  Affairs.
 What  right  have  they  to  participate
 in  our  internal  affairs?  I  remember,
 in  the  Irish  debates  in  the  British
 House  of  Commons,  when  Ireland
 was  acceding  under  the  Home  Rule
 Bill  of  Gladstone  only  in  respect  of
 certain  subjects  like  Defence  and
 External  Affairs,  it  was  made  clear
 that  no  Irish  Members  could  sit  in
 the  House  and  vote  on  other  subjects.
 There  is  an  incongruity  that  should
 be  faced.  I  am  reading  to  you  a  very
 thoughtful  address  by  Mr.  Kodanda
 Rao,  a  distinguished  member  of  the
 Servants  of  India  Society,  He  has
 written:—

 “Ifthe  Maharaja’s  00878
 administration  had  its  black
 spots.  the  Nizam’s  Razakar
 Government  had  _  blacker  spots.
 India  had  to  fight  to  save  Kashmir
 from  outside  hostiles,  the  raiders
 and  Pakistan.  India  had  to  fight
 Hyderabad  to  save  it  from  internal
 hostiles,  the  Nizam  and_  his
 Razakars.  Indeed,  if  the  Maha-
 raja  deserved  to  be  deposed,  the
 Nizam  deserved  it  infinitely
 more.  And  yet  the  Maharaja
 has  been  deposed  while  the  Nizam.
 has  been  made  the  Rajpramukh!
 While  the  Government  of  India
 have  been  chivalrous  towards  the
 hostile  Nizam  who  defied  them,
 they  have  been  mean  towards  the
 friendly  Maharaja  who  sought
 their  protection.”

 He  is  a  man  who  weighs  his  words.
 The  language  is  _  strong.  But  I
 maintain  it  is  a  fair  description  of
 the  position.  How  will  zou  face  the
 country  and  say  that  you  will  keep
 the  Nizam  in  office  as  Rajpramukh
 under  article  366,  clause  (2l),  and
 tolerate  this  unilateral  action  of
 Shef{kh  Abdulla  and  his  Constituent
 Assembly  to  liquidate  the  hereditary
 ruler  of  Kashmir?  You  cannot  do
 it  under  the  Constitution,  and  it
 should  not  be  left  to  any  powerful
 personality  _  here.  It  ought  to  be’
 brought  before  this  Parliament.  It
 should  be  discussed  by  this  Parlia-
 ment.  It  ought  to  be  thrashed  out.
 But  if  they  do  not  do  it,  I  maintain
 that  their  representatives  should  not
 be  allowed  to  function  here  in  this
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 Parliament,  discussing  and  participat-
 ing  in  all  votes  for  grants  on  every
 possible  and  impossible  step  relat-
 ing  to  the  internal  administration  cf
 India.  That  would  be  most  improper,
 and  that  should  not  be  tolerated.

 Lastly  I  would  say  that  this
 flag question  cannot  be  brushed  aside.

 know  Sheikh  Abdulla  has  been
 delivering  speeches  of  diverse  degrees
 of  warmth  and  eloquence  to  suit
 different  occasions  The  latest  Id
 broadcast  has  toned  down  his
 previous  somewhat  indiscreet  utter-
 ances.  We  are  thankful  fyr  it.  But
 are  you  going  to  allow  any  State  to
 have  a  separate  flag  of  its  dwn?  Is
 it  not  an  expression  of  hostility
 towards  the  Union,  towards  our  flag,
 towards  our  sacred  Flag  which  is  the
 emblem  of  India’s  sovereignty?  Are
 you  going  to  tolerate  that?  And
 would  you  allow  all  other  States  to
 have  separate  flags  of  their  own?
 The  Constitution  of  India  says  that
 there  shall  be  one  elected  President
 and  none  else  who  will  be  the  head
 of  the  State.  The  other  constituent
 federating  units  will  have  nominated
 heads  either  as  Rajpramukh  or  as
 Governor.  Nobody  else  will  be  the
 elected  head  of  India  or  her  consti-
 tuent  units.  Will  you  allow  Kashmir
 to  go  its  own  way  in  defiance  of  the
 fundamental  scheme  of  our  Constitu-
 tion,  in  defiance  of  the  letter  of  the
 Constitution,  in  deflance  of  the  spirit  of
 the  Constitution?  I  hope  that  will  not  be
 allowed  to  be  done.  This  thing  should
 be  made  clear.  that  it  is  not  a
 question  of  the  liquidation  of  a
 despotic  monarchy.  It  had  already
 been  liquidated,  finally  liquidated.
 There,  is  no  question  that  a  Tudor
 tyranny  or  fA  Start  despotism  is
 being  wiped  out  by  the  sagacious
 wisdom  of  somebody  in  Kashmir.  It
 has  already  been  done.  It  is  a  closed
 chapter.

 My  appeal  to  the  Prime  Minister
 and  to  Dr.  Katju  is:  Do  not  allow  this
 Constitution  to  be  tamvered  with  or
 whittled  down.  Do  not  ailow_  these
 disruptive  forces  to  operate  by  saying
 cunat  they  will  have  a  separate  fiag,
 or  that  they  will  not  have  parity  with
 other  Part  B  States,  that  they  will
 have  their  own  elected  President.  It

 .is  a  dangerous  _  innovation  You
 should  not  tolerate  that.  That  would
 not  be  showing  true  allegiance’  to
 India.  What  is  our  _  predicament?
 India  has  spent  Rs.  50  crores  and
 more,  and  Indian  blood  has_  been
 shed  in  the  valleys  of  Kashmir.  That
 has  been  done,  but  we  do  not  want

 Mhis  kind  of  treatment  in  return.
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 Then,  we  shall  have  to  say:
 gratitude,  thy  name  is  Kashmir.”
 That  should  not.  be  tolerated.  That
 should  be  put  a  stop  to.  Our  Prime
 Minister  and  our  Minister  of  States
 should  be  firm  in  dealing  with  this
 kind  of  encroachment,  which  is  an
 outrage  on  our  Constitution,  which  is
 an  outrage  on  the  cherished  docu-
 ment  which  is  the  supreme  organic
 law  of  the  country.

 [Mr.  Deputy-SpeaKeEr  in  the  Chair}
 श्री  राधा  रमण  :  आज  हम  उन

 स्टेट्स  के  बारे  में  सोच  रहे  हें  जो  कि
 “बी”  और  “सी”  क्लास  स्टेट्स  कही  जाती

 है।  इन  स्टेट्स  के  विषय  में  पिछल े_
 मौकों  पर  हमारे  बहुत  सारे  मित्रों  ने  अपने  अपने
 विचार  प्रकट  किये  हें।  पालियामेंट  में  यह

 '

 सवाल  कई  बार  आया  है  कि  हमारे  देश  में
 'बी'  और  “सी”  क्लास  में  जो  स्टेट्स  हैं  उन  की
 उन्नति  आहिस्ता  आहिस्ता  ऐसी  की  जाये
 कि  वे  भी  “ए”  पार्ट  स्टेट्स  के  समान  जन-
 तंत्रीय  शासन  चला  सकें  ।  पिछली  पीलिया-
 मेंट  में  सदस्यों  ने यह  जान  कर  कि  यह  ख्वाहिश
 उन  स्टेट्स  के  रहने  वालों  की  मुनासिब  और
 स्वाभाविक  है,  इस  बात  का  निर्णय  किया  कि

 जिन  स्टेट्स  में  अभी  तक  जम्हूरी  उसूलों  पर
 शासन  कायम  नहीं  वहां  के  लिये  विधान

 में  ऐसी  व्यवस्था  की  जाय  कि  वहां  पर  भी

 जम्हूरी  शासन  कायम  हो  सके  ।  हम  अपने

 उन  तमाम  सदस्यों  के  बहुत  कृतज्ञ  हैं  जिन्होंने
 इस  स्वाभाविक  ख्वाहिश  को  पहचाना
 और  हमारा  समर्थन  किया  और  उन के  प्रयत्नों

 के  फलस्वरूप  इन  “सी”  स्टेट्स  के  अन्दर  भी

 जम्हूरी  शासन  कायम  हुआ  ।  मगर

 यह  बात  हमें  नहीं  भूलनी  चाहिये
 कि  इन  स्टेटों  में  जो  आज  शासन  कायम  है.
 उस  शासन  के  अन्दर  अभी  कुछ  बाते  ऐसी
 बाकी  हैं  कि  जो  लोक-प्रिय  सरकार  के
 अन्दर  होती  चाहियें  ।  मेरा  यह  विश्वास

 है  कि  ज्यों  ज्यों  ये  इलाके  या  ये  स्टेट्स  अपने
 आप  को  काबू  में  करेंगे  और  प्रजातंत्रवाद
 के  अनुसार  अपने  शासन  को  उन्नत  करेंगे

 “Ine
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 भविष्य  में  वहां  पर  भी  उसी  प्रकार  का  शासन
 कायम  होगा  ज॑सा  कि  हम  पार्ट  “ए”  स्टेट्स
 में  देखे  हैं  ।

 Mr.  Deputy-Speaker:  There  is  lot
 of  noise.  I  am  not  able  to  under-
 stand  why  this  noise  is  there.  Let
 there  be  no  obstruction  from  the
 Galleries.  There  is  too  much  of
 noise.  We  cannot  go  on  with  out
 proceedings  here.

 श्री  राधा  _मत  :  इसलिये  जहां  में
 अपनी  सरकार  का  आभार  प्रकट  करता

 हूँ  वहां  यह  आशा  रखता  हूं  कि  हमारी  सरकार
 इस  विचार  को  अपने  अन्दर  सदा  कायम
 रखते  हुए  इन  स्टेट्स  को  अपना  आशीर्वाद
 प्रदान  करेगी  और  आहिस्ता  आहिस्ता  ये

 स्टेट्स  भी  Tv  स्टेट्स  की  तरह  ही  अपने
 यहां  राज्य  शासन  कायम  कर  सकेंगी  ।

 दूसरी  बात  जो  में  आप  के  सामने  रखना

 चाहता  हूं  वह  यह  हे  कि  चन्द  पार्ट  'सी'  स्टेट्स
 ऐसी  हें  जहां  पर  अभी  तक  कोई  रिफ़ामंस्‌

 (  reforms  )  जो  वहां  के  लोगों
 को  मंजूर  हो  सकता  हू  या  जिसे  लोग  वहां
 पसन्द  करते  हैं,  या  चाहते  हें  और  नो  कि
 तसल्ली  ह: 1518  कहा  जा  सकता  हूँ,  वह  अभी  तक

 वहां  नहीं  दिये  गये  हें।  मेरा  मतलब  त्रिपुरा
 और  मनीपुर  आदि  से  है  7  जो  भाई  उन  स्टेट्स
 से  आये  हें  उन  को  अगर  आप  ने  मौका  दिया
 तो  वे  अपने  विचार  रखेंगे  मगर  में  उन  के
 विचारों  का  पूरा  समर्थन  करता  हूं  कि  इन

 स्टेट्स  में  जो  शासन  की  असुविधायें  अभी
 तक  मौजूद  हैं  उन्हें  हमें  जल्दी  से  जल्दी

 दूर  करना  चाहिये  ।  आप  ने  और  हम  ने  सब
 ने  देखा  हैँ  कि  पिछली  पालियामेंट  में  इस
 बहस  पर  बहुत  काफी  लोगों  ने  विचार
 प्रकट  किये  थ ेऔर  बहुत  से  हमारे  भाइयों
 ने  यह  माना  था  कि  इन  छोटे  छोटे  स्टेटों
 को  अगर  हम ने  प्रजातंत्रीय  शासन  दिया  तो
 उस  का  नतीजा  यह  होगा  कि  हम  उन  के  खर्चों
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 को  बढ़ा  देंगे  और  वहां  के  लोगों  की  तकलीफ
 बढ़  जायेंगी  और  बहुत  सारे  काम  शायद
 ऐसे  होंगे  कि  जिन  से  हमें  नुकसान  पहुंचे  ।
 लेकिन  जिन  जिन  राज्यों  में  आप  ने  प्रजातंत्रीय
 शासन  कायम  किया  वहां  आप  ने  देखा  कि
 'कलेक्शन  (  clection  )  के  जमाने  में
 एक  नया  जोश,  एक  नया  उत्साह  पैदा  हुआ
 ओर  वहां  की  जनता  ने  बडे  जोरों  के  साथ
 कांग्रेस  को कामयाब  कर  के  दिखाया  7  अगर
 आप  जरा  विचार  करें  तो  आप  को  पता  चलेगा
 कि  दिल्‍ली,  हिमाचल  प्रदेश  और  विन्ध्य
 प्रदेश  में  जहां  ऐसा  शासन  कायम  हुआ  वहां
 पर  कांग्रेस  की  बहुत  बड़ी  मैजोरिटी  (maj-
 ority  )  आज  मौजूद  है।  इस  का  कारण  यही
 हैं  कि  वहां  की  जनता  चाहती  थी  कि  जिस
 प्रकार  देश  के  दूसरे  हिस्सों  में  राज्य शासन

 हैं  उसी  प्रकार  का  राज्य शासन  उन  के  राज्य
 में  भी  हो  |  यह  एक  स्वाभाविक  ख्याल  था
 और  उस  स्वाभाविक  ख्याल  को  पूरा  करने  पर
 जो  नतीजा  निकला  वह  बहुत  अच्छा  नतीजा
 आप  ने  देखा  ।  अतः  में  यह  अर्ज  करूंगा  कि

 मनीपुर,  त्रिपुरा  और  इस  प्रकार  की  जो

 स्टेट्स  हें  जहां  पर  अभी  तक  प्रजातंत्रीय
 शासन  कायम  नहीं  हुआ  है  वहां  पर  लोक-
 सभा  को  और  हमारी  सरकार  को  बहुत  जल्दी

 ही  कोई  ऐसी  शासन  पद्धति  निकाल  कर  चलानी

 चाहिये  जिस  से  कि  जनता  का  असंतोष
 खत्म  हो  जाये  ,  वहां  के  लोग  खुश  हों
 और  वहां  के  लोगों  में  एक  नया  जोश  पैदा  हो,
 जिस  की  वजह  से  वह  शासन  का  भार  अपने

 ऊपर  ले  कर  आम  जनता  की  भलाई  की  तरफ
 आगे  बढ़  सकें।  मुझे  पूरा  विश्वास  है  कि  हमारी
 यह  लोक  सभा  और  यह  सरकार  इस  तरफ
 पूरा  ध्यान  देगी  और  वे  स्टेट्स  जो  कि
 अभी  तक  लोकप्रिय  शासन  से  वंचित

 हैं  उन  को  इस  प्रकार  का  शासन  प्रदान  किया
 जायेगा  जिस  से  वहां  के  लोगों  को  संतोष

 हो  सके  ।
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 [  नौ  राधा  रमण  ]
 में  इस  सम्बन्ध  में  आज  जब  कि  ऐसी”

 स्टेट्स  के  बारे  में  हम  चर्चा  कर  रहे  हें,
 दिल्ली  की  स्थिति  पर  कुछ  रोशनी  डालना

 चाहता  हूं  ।  दिल्‍ली  एक  छोटा  सा  राज्य  है
 ओर  इस  में  २०-२२  लाख  के  करीब  की
 जनसंख्या  बसती  है।  यह  राजधानी  अभी  I

 ६  महीने  पहिले  इस  राज्य  की  हालत  वही
 थी  कि  जैसी  और  दूसरी  “सी”  स्टेट्स  की

 हालत  थी  ।  एक  आन्दोलन  हुआ,  जनता

 ने  एक  आवाज  उठाई,  सारे  हिन्दुस्तान  में
 उस  का  कुछ  असर  हुआ,  हमारी  सरकार  ने

 भी  उस  पर  गौर  किया  और  खास  तौर  पर

 हमारे  नेता  पंडित  जवाहरलाल  जी  ने,
 जो  कि  जम्हूरी  उसूलों  के  पाबन्द  हें  और  जो

 हमेशा  एक  सही  और  जायज  मांग  को  सुनते
 हैं  और  इस  के  मुताबिक  अमल  करते  हें,
 इस  आवाज  को  सुना  और  दिल्‍ली  को  एक
 “सी”  स्टेट  बना  कर  यहां  पर  लोकप्रिय

 सत्ता  कायम  की  ।  बहुत  से  लोगों  ने  यह
 ख्याल  किया  कि  इस  सत्ता  के  कायम  होने
 के  बाद  हमारा  बहुत  सारा  काम  खत्म  हो
 जाता  है  और  बहुत  से  लोगों  की  जो  तकलीफें

 हें  वे  भी  बहुत  कुछ  खत्म  हो  जाती  हैं।

 में  अजे  करना  चाहता  हूं  कि  दिल्ली

 दारुलखिलाफा  होने  की  वजह  से,  एक  राज-

 घानी  होने  की  वजह  से,  एक  खास  हैसियत
 रखता  हैँ  यहां  पर  जो  कुछ  भी  काम  होता  हैं
 उस  का  सिर्फ  हिन्दुस्तान  पर  ही  नहीं  बल्कि

 हिन्दुस्तान  के बाहर  भी  असर  होता  हैँ
 साथ  ही  साथ  यहां  पर  ऐसे  लोग  भी  मौजूद
 हैं  जो  हमेशा  इस  बात  की  कोशिश  करते

 रहते  हें  कि  कोई  न  कोई  गड़बड़  का  काम  हो,
 कोई  न  कोई  बात  ऐसी  बने  जिस  से  कम  से  कम
 उन  को  यह  मौका  मिले  कि  वह  इस  स्टेट
 को  कमज़ोर  बना  सकें  या  उस  को
 गिरा  सकें  ।  अभी  चन्द  दिन  हुए  कि
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 आप  लोगों  के  सामने  एक  मसला  आया यथा
 ओर  जिस  का  जवाब  काटजू  साहब  ने  यहां  पर
 दिया  था  मुझे  पूरा  विश्वास  हे  कि अगर  इस
 मसले  के  अन्दर  कांग्रेस मेन  न  होते  या  कोई
 क्ॉंग्रेससेन  का  ख्याल  नहीं  होता,  तो  दिल्ली
 में  किसी  आदमी  के  कानों  कान  खबर  भी  न

 होती  1  वह  मसला  भी  उसी  तरह  से  चला  जाता
 जिस  तरह  से  आम  मसले  रोज  चले  जाते  हैं।
 सिर्फ  यह  वजह  होने  से  कि  उस  में  कॉग्रेस-
 मेन  शामिल  थे,  जो  लोग  हमेशा  इस  बात
 की  ताक  में  रहत ेहें  कि जब  कभी  भी  मौका  मिले
 कांग्रेसमेनों  पर  वार  करें  और  कांग्रेस  वालों
 को  न्‌कसान  पहुंचाये  |  इन  लोगों  ने  इस  छोटी

 सी  बात  का  फायदा  उठाया  और  उस  को  बढ़ा
 चढ़ा  कर  सारे  हिन्दुस्तान  के  अन्दर  ही  नहीं
 बल्कि  हिन्दुस्तान  के  बाहर  तक  फ़ैलाया  ।

 यह  एक  बहुत  अफसोसकुन  बात  हैं  ।

 में  चाहता  हूं  कि  लोक-सभा  के  सदस्य
 और  हमारी  सरकार  के  नेता  इस  बात  को
 ख्याल  में  लायें  कि  दिल्ली  एक  ऐसी  जगह  हूँ,
 और  दिल्ली  हिन्दुस्तान  की  राजधानी  होने
 की  वजह  से  एक  एसी  अहमियत  रखती  हूँ
 कि  अगर  यहां  पर  एक  छोटा  सा  मामला  भी

 हो  जाय  जिस  पर  कहीं  कोई  गौर  तक  नहीं
 किया  जा  सकता  वह  यहां  पर  बड़ी  से  बड़ी
 दाल  अख्त्यिर  कर  सकता  है  ।

 में  यह  अज  करना  चाहता  हूं  कि  हिन्दुस्तान
 के  एक  कोने  से  दूसरे  कोने  तक  जो  इस  तरह
 के  शरारती  लोग  मौजूद  हैं  और  जिन  का
 सिर्फ  एक  ही  मकसद  है  कि  हिन्दुस्तान  को

 हुकूमत  कमज़ोर  या  बदनाम  हो,  वह  ऐसी
 हरकतें  करते  रहते  हें  और  हमें उन  से  होशियार
 रहना  चाहिये  ।  और  में  यह  कहूंगा  कि
 ऐसे  मौकों  पर  पार्ट  “सी”  वालों  की  ज़िम्मे-
 दारी  बहुत  काफ़ी  बढ़  जाती  है।  मुझे  विश्वास

 है  कि  हमारे  नेता  दिल्‍ली  पेजों  कि  “ती”
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 पार्ट  में  आता  है,  हमेशा  अपने  ख्याल  में
 रक्खेंगे।  और  उस  की  हिफाजत  करते  रहेंगे।
 वह  इस  की  उसी  तरह  से  हिफाजत  करेंगे
 जिस  तरह  से  एक  माता  अपने  बच्चे  को

 पालती  है  और  उस  को  हर  मुसीबत  से  बचाती

 है  या  हर  दिक्कतों  से  बचाती  हे
 और  उस  को  बड़ा  बनाती  है  ।  मुझे  विश्वास

 हैँ  कि  हमारे  नेता  दिल्ली  स्टेट  की  इसी  तरह
 से  सहायता  करते  रहेंगे  और  यह  आगे  बढ़ती

 ही  रहेगी  ।

 इस  समय  इन  बी  और  सी  स्टेट्स  में
 जो  कमी  दिखाई  देती  है  अगर  हमारी  सरकार
 और  इस  सभा  के  सदस्य  उन  की  मदद  करेंगे
 तो  बहुत  जल्द  वह  वक्‍त  आयेगा  जब  कि

 यह  कमियां  सब  खत्म  हो  जायेंगी  और  इस
 समय  जो  तीन  किस्म  की  स्टेट  दिखलाई
 दे  रही  है  वह  भी  न  रहेंगी  ।  फिर  इन  तीनों
 स्टेटों  के सवाल  खत्म  हो  जायेंगे  और  यह  तीनों

 एक  बन  कर  सारे  देश  को  एक  मजबूत  मुल्क
 बनायेंगी।  फिर  हम  को  किसी  तरह  की  भिन्नता

 शासन  पद्धति  में  कहीं  भी  नहीं  दिखलाई  देगी  1

 जिस  तरह  से  ए  पार्ट  वाली  सरकार  अपनी
 जनता  की  सेवा  कर  रही  हैँ  और  लोक  प्रिय

 बन  गई  है,  उसी  प्रकार  बी-  और  सी  स्टेट

 वाली  सरकारें  भी  लोक  प्रिय  बन  जायेंगी।

 में  आप  का  अधिक  समय  नहीं  लेना  चाहता

 हूं,  एक  बार  फिर  कृतज्ञता  प्रगट  कर  के  अपना

 भाषण  खत्म  कर  दूंगा  ।  पिछली  बार  पीलिया-

 मेंट  में  सी  स्टेट्स  में  रहने  वालों  की  ख्वाहिशों  को

 देखते  हुए  विधान  में  संशोधन  किया  गया  था  ।

 यह  एक  मुनासिब  ख्वाहिश  थी  और  जनता

 बहुत  दिनों  से इस  को  चाहती  भी  थी,
 जो  कि  हमारी  सरकार  और  हमारे  नेताओं

 ने  पूरी  की।  मगर  मुझे  पूरा  विश्वास  हैं  कि

 आगे  चल  कर  जो  कमी  इन  के  शासन  में  रह

 गई  है  और  जिस  की  वजह से  पार्क  सी  स्टेट्स
 के  रहने  वाले  असन्तुष्ट  हें,  हमारी  सरकार
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 इस  कमी  को  भी  पूरा  कर  देगी।  इस  कमी
 को  पूरा  करने  से  हमारा  सारा  देश  एक  जगह
 से  दूसरी  जगह  तक  एक  हो  जायेगा  और  सब
 का  शासन  प्रबन्ध  भी  एक  ही  तरह  का

 होगा  ।

 (English  translation  of  the  above
 speech.)

 Shri  Radha  Raman  (Delhi  City):
 Today’s  debate  concerns  with  what
 are  comnionly  known  as  Part
 B  or  Part  C  States.  Many  hon.
 friends  on  several  occasions  in  the
 past  have  expressed  their  views  with
 regard  to  these  States.  The  issue
 of  gradual  development  of  Part  B
 and  Part  C  States  with  the  ultimate
 object  of  introducing  a_  full-fledged
 democratic  administrative  machinery
 in  them—as  in  Part  ‘A’  States—has
 been  discussed  in  the  Parliament  a
 number  of  times.  The  hon.  Members
 of  the  Provisional  Parliament,  hold-
 ing  the  wishes  of  the  people  of  these
 States  as  legitimate  and  natural,  had
 decided  to  make  provisions  in  the
 Constitution  for  a  democratic  ad-
 ministrative  machinery  in  the  States
 where  it  did  not  exist  uptil  then.
 We  feel  grateful  to  all  such  hon.
 friends  who  recognised  this  natural
 urge  and  supported  us  and  because
 of  whose  support  these  states  have
 also.  been  granted  a  democratic
 administrative  set  up.  We_  should
 not.  however,  be  oblivious  of  a  few
 shortcomings  in  the  democratic
 administrative  structure  of  these
 States  from  which  popular  Govern-
 ments  generally  do  _  not  _  suffer.  I
 trust  and  hope  that  with  the  passing
 af  time,  as  these  states  consolidate
 their  position  more  and  more,  their
 administration  shall  be  run  on  more
 democratic  lines  and_  ultimately
 their  position  will  become  analoguus
 to  that  of  Part  A  States.

 Mr.  Deputy-Speaker:  There  is  lot
 of  noise.  I  am  not  able  to  under-
 stand  why  this  noise  is  there.  Let
 there  be  no  obstruction  from  the
 Galleries.  There  is  too  much  of
 noise.  We  cannot  go  on  with  our
 proceedings  here.

 Shri  Radha  Raman:  So  while
 expressing  gratitude  for  the  Govern-
 ment,  I  hope  they  will  constantly
 try  to  give  all  necessary  e:ncourage-
 ment  to  these  States  and  ultimately
 enable  these  administrations  to  func-
 tion  more  and  more  in  conformity  to
 those  of  Part  ‘A’  States.
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 .UShri  Radha  Raman]
 Another  matter  which  I  want  to

 place  before  the  House  is  that  in
 some  of  Part  ‘C’  States  no  reforms
 that  are  acceptable  to  the  people  of
 those  States  and  which  they  like
 and  as  such  want  to  be  introduced,
 or  which  otherwise  can  be  consider-
 ed  as  satisfactory,  have  yet  been
 granted,  I  am  thereby  referring  to
 Tripura  and  Manipur  States.  The
 hon.  friends  coming  from  _  these
 States,  if  they  are  given  an  oppor-
 tunity  to  speak,  will  place  their
 views  before  the  House.  I,  however,
 support  them  inasmuch  as  the
 handicaps  and  drawbacks  still  being
 experienced  in  these  States  should
 be  removed  at  the  earliest.  We  all
 know  that  quite  a  large  number  of
 hon.  Members  of  the  _  provisional
 Parliament  participated  in  these
 discussions.  The  consensus  of
 opinion  was  that  the  grant  of
 democratic  system  of  Government  to
 such  small  States  will  only  add  to
 their  expenditure  and  consequently
 to  their  difficulties  and  further  in
 many  respects  our  own  interests
 will  stand  to  suffer.  But  during  the
 recent  elections  we  witnessed
 a  wave  of  enthusiasm  prevailing  in
 all  those  States  where  a  democratic
 administrative  machinery  has  now
 been  set  up.  The  people  there  have
 returned  the  Congress  to  their
 legislatures  most  enthusiastically.  You
 Sir,  can  know  it  very  easily  that
 Congress  has  a  large  majority  in  the
 legislatures  of  Delhi,  Himachal
 Pradesh  and  Vindhya  Pradesh  which
 were  granted  a  popular  system  of
 Government  only  very  recently.  The
 one  reason  for  that  is  the’  people
 there  fervently  desired  the  same
 system  of  Government  should  have
 been  introduced  in  their  respective
 territories  as  has  been  introduced  in
 other  States.  It  was  a  natural  urge
 the  fulfilment  of  which  vielded
 wholesome  results.  I,  _  therefore,
 submit  that  this  House  and  our
 Government  must  evolve  a  system  of
 Government  for  States  like  Tripura
 and  Manipur,  which  are  so_  far
 without  a  democratic  administrative
 set-up,  so  that  the  aspirations  of  the
 people  there  may  be  satisfied  and
 fresh  enthusiasm  necessary  to  give
 them  the  strength  to  shoulder’  the
 responsibilities  of  administration  may
 be  created  and  they  also  may  march
 forward  along  the  path  of  the  seivice
 of  the  masses.  T  feel  confident  that
 this  House  and  our  Government  will
 give  due  consideration  to  this  issue
 and  the  States  which  are  deprived  of
 a  popular  Government,  will  be  granted
 a  system  of  Government  that  will  meet
 their  wishes.
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 Now  that  we  are  discussing  the
 problems  of  Part  C  States,  I  want  to
 say  a  few  things  with  special  reference
 to  Delhi.  It  is  a  small  State  having a  population  of  20  to  22  lakhs  of
 Persons.  It  is  our  Capital  tuo.  Six
 months  before  there  was  no  difference
 between  Delhi  and  other  such  States
 now  known  as  Part  ‘C’  States.  An
 agitation  was  started,  the  public raised  their  voice  which  made  itself

 heard  throughout  India. Our  Government  also  gave  some
 thought  to  it  and,  in  particular  our
 leader  Pandit  Jawaharlal  Nehru,  who
 always  champions  democratic  causes and  listens  to  all  reasonable  and  just
 demands  and  tries  to  satisfy  them,
 paid  heed  to  the  public  voice  and
 helped  Delhi  attain  the  status  of  a
 Part  ‘C’  State  with  a  popular  Govern-
 ment  running  its  administration.  Many
 people  thought  that  with  the  transfer of  power  to  popular  Governments  in
 these  States,  our  work  would  be
 finished  and  the  difficulties  of  the
 people  would  be  over  to  a  very  large extent.  I  wish  to  submit  that  Delhi
 being  the  Capital  is  a  particularly
 important  city.  Anything  that  nappens here  has  its  repercussions  not  only  in
 India  but  outside  as  well.  Also  there
 are  people  who  are  constantly  on  the
 watch  to  seize  any  opportunity  to
 start  some  trouble  here  whereby  they
 may  weaken  this  State  and  ultimately cause  its  downfall.  Only  a  few  days
 back,  an  issue  had  come  up  for  dis-
 cussion  before  the  House.  The  hon.
 Dr.  Katju  had  replied  to  that  debate.
 I  feel  convinced  that  had  the  Congress- men  not  participated  in  that  event  or
 were  there  no_  considerations  of
 Congressmen  vs.  non-Congressmen involved  in  it,  not  a  single  person would  have  even  come  to  know  of  it.
 That  event  would  have  passed  the
 normal  way  of  other  such  events.
 Only  because  some  Congressmen  were
 involved  the  people  who  are  always on  the  look-out  for  any  opportunity  to
 bring  discredit  to  Congressmen,  took
 advantage  of  this  trifle  and  presented it  in  an  exaggerated  form,  not  cnly in  India  but  outside  as  well.  All  this
 is  much  regrettable  indeed.

 I  wish  our  leaders  pay  more
 attention  to  the  fact  that  Delhi  is  the
 Capital  of  the  country  and  as  such  has
 a  special  importance  of  its  own.  They
 should  bear  it  in  mind  that  any
 ordinary  happening,  that  may  pass  un-
 noticed  at  other  places,  can  assume
 great  magnitude  here  in  Delhi.

 ए  may  warn  the  House  to  beware
 of  mischievous  elements  who  are
 present  from  one  corner  of  the
 country  to  the  other  and  whose  one
 aim  it  is  to  weaken  the  Government
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 of  the  country  or  to  give  it  a  bad
 name.  They  are  ever  busy  in  such
 nefarious  designs  and  exploit  every
 opportunity  to  that  end.  4  want  to
 emphasise  that  the  responsibility  of
 Part  ‘C’  States  in  such  matters
 becomes  particularly  heavy.  I  fully
 trust  that  our  leaders  will  always
 keep  an  eye  on  Delhi  which  also  is  a
 part  ‘C’  State  and  will  always  guard
 it  against  such  evil  designs.  I  hope
 they  will  shower  a  mother’s  affection
 on  it  and  like  a  mother  protect  it
 against  all  calamities,  and  would  help
 in  solving  its  difficulties  and  thus
 create  conditions  favourable  for  its
 growth.  I  am  _  confident  that  our
 fleaders  will  continue  to  help  Delhi
 State  as  ever  before  and  that  it  shall
 continue.  to  make  progress.

 There  are  several  difficulties  on-
 fronting  Part  ‘B’  and  Part  ‘C’  States
 at  present.  On  assistance  being  given
 by  the  Centre  and  by  the  hon.  Members
 of  this  House,  these  difficulties  will  be
 removed  before  long  and  the  _  three
 categories  of  States  which  we  find  at
 present  will  be  merged  into  one.  The
 problems  of  these  three  classes  of
 States,  will  be  solved  and  having
 assumed  a  similar  status,  all  of  our
 States  will  make  the  country  very
 strong.  Nowhere  a  disparity  in  the
 administrative  set-up  will  then  be
 found.  Part  ‘B’  and  Part  ‘C’  States
 also  will  then  be  as  efficient  in  serving
 the  people  as  Part  ‘A’  States  are  at
 present.  They  will  then  be  no  less
 popular  either.

 While  expressing  my  gratitude  once
 more.  I  may  submit  that  the
 Constitution  was  amended  last  time
 to  meet  the  wishes  of  people  living
 in  Part  ‘C’  States  These  were
 legitimate  wishes  for  which  people
 were  clamouring  since  long  and  which
 atlast  have  been  honoured  by  our
 leaders.  I  fully  trust  that  our  Govern-
 ment  will  also  remove  the  ‘emaining
 causes  of  dissatisfaction  of  the  people
 of  these  areas  and  make  up  the
 deficiency  existing  at  present.  This
 will  unify  the  administrative  structure
 of  the  country  as  a  whole.

 Shri  Punnoose  (Alleppey):  I  had
 prepared  a  fairly  long  speech  for  this
 occasion,  but  being  under  the  restric-
 tion  of  time  and  also  after  hearing
 the  first  speech  made  by  the  _  hon.
 Member  there.  I  have  changed  the
 content  as  well  as  the  form  of  my
 speech.  I  would  begin  by  speaking
 on  Kashmir.  The  hon,  friend  who
 spoke  first  raised  the  question  of  the
 constitutional  issue  and  said  that  the
 Kashmir  Constituent  Assembly  has
 been  violating  the  law  of  the  Indian
 Constitution.  I  am  no  constitutional
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 expert  but  one  thing  is  very  ciear  to
 my  mind;  to  me  the  expressed  will  of
 a  people  is  thousand  times  more
 precious  than’  the  biggest  rule  con-
 tained  in  any  constitution.  Jlere  the
 people  of  Kashmir  stand  up,  for  a
 cause  they  meet  through  their  Consti-
 tuent  Assembly—properly  elected  I
 believe—and  they  decide  that  there
 shall  be  no  Maharaja.  I  ask  you
 where  is  the  power,  where  is  the
 morality,  where  is  the  strength,  where
 is  the  sanction  for  you  or  for  any
 other  power  under  the  sun  to  go  and
 tell  the  people  of  Kashmir,  ‘No,  you
 should  have  a  Maharaja’?  I  entirely
 agree  with  the  hon.  Member  that  a
 partial  treatment  was  meted  out  to  the
 Nizam—for  the  matter  of  that  the
 very  kind  and  soft  treatment  given  to
 all  these  Maharajas  and  Rajpramukhs
 is  really  against  the  will  of  the  y-eople.
 Therefore,  what  is  to  be  done  is  not
 to  obstruct  the  people  of  Kashmir  on
 their  way  but  to  accept  the  principle
 immediately,  now  and  here,  and  pull
 out  every  one  of  these  Rajas  and
 Maharaias,  the  Nizam  of  Hyderabad,
 the  Rajpramukh  of  Travancore-
 Cochin.  They  had  their  days—ask
 them  to  come  down.

 Well.  the  hon,  Member  was  asking
 a  question:  Why  another  republic
 inside  this  Republic?  I  ask  him  back:
 Can  you  show  an  instance  in  the  whole
 history  of  constitutional  experiments
 where  there  is  a  renublic  which  has  on
 one  side  a  crown,  I  mean  the  king  of
 England,  and  on  the  other  dozens  of
 crowns—I  mean  these  Indian  Ru!ers?
 Therefore,  there  are  several  curious
 things  here.  (An  Hon.  Member:
 That  is  not  democracy).  Yes,  it  is
 not  democracy.  Let  us  have  cent
 per  cent  democracy.  We  shall  not  go
 and  tell  the  people  of  Kashmir  that
 they  shall  have  a  Maharaja.  We  on
 this  side  of  the  House  will  stand  with
 the  people  of  Kashmir  through  thick
 and  thin.  I  know  there  are  elements
 going  about  working  against  the
 Kashmir  people.

 Then  there  is  the  ouestion  of  the
 flag.  The  hon.  Member  seems  to  be
 surprised  at  seeing  a  flag  in  Kashmir.
 I  will  invite  him  to  travel  to  the  other
 Part  B  States.  Go  to  Mysore  where
 vou  will  see  a  flag  fluttering.  Come
 to  Travancore-Cochin,  there  you  will
 see  another  flag  fluttering.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  No.

 Shri  Punnoose:  I  inform.  Dr.  Katju
 that  there  is  a  fiag  there  with
 elephants  etc.  But  these  are  flags  of
 the  royal  families.  The  only
 difference  is  that  the  Kashmir  flag
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 [Shri  Punnoose]
 is  a  flag  chosen  by  the’people.  Well, our  Constitution  will  all  the  more  be
 stronger,  healthier  and  richer  if  it
 reflects  the  will  of  the  people.  There-
 fore  we  stand  by  the  people  of Kashmir  and  we  would  call  upon  the
 Congress  Ministry,  the  Central
 Government,  to  accept  this  position here  and  now.  And  also,  let  us  not
 play  with  this  question  of  Kashmir  in the  U.N.O.  The  expressed  will  of  the
 people  is  there.  The  Constituent
 Assembly  has  said  that  it  accedes  to  the Indian  Union.  Accept  it.  Where  is the  question  of  negotiation  and mediation  when  the  will  of  the  people is  there?  Therefore,  accept  it  and,  as the  hon.  Member  has  suggested,  take out  the  issue  from  the  U.N.O.

 Then  I  will  call  upon  the  Congress Government  and  the  interested  parties here  not  to  bring  to  bear  any  influence on  the  people  of  Kashmir  to  accede  in
 anything  more  than  the  three  subjects
 which  they  already  have  done.  And if  I  can  make  myself  audible  to  the Kashmir  people,  let  me  tell  them  not to  accede  anything  more  because  I
 come  from  a  State  which  suffers bitterly  as  a  result  of  having  acceded
 all  and  sundry  to  the  Indian Constitution.  The  hon.  Dr.  Katju
 hom

 to  make  us  believe  that  it  is  all beautiful,  that  it  is  all  ideal,  and  all successful  in  the  Indian  States.  | shall  tell  him  very  frankly:  The  people
 there  feel  that  it  is  not  so  heantifil, so  ideal  and  so  successful  as  he  wants us  to  believe.

 What  is  happening  in  the  States
 today?  To  say  that  there  is  popular Ministry  in  our  States,  or  in  any  of
 these  States,  is  a  mockery.  These Ministries  are  filled  with  the  yes-men of  the  Centre  with  the  result  that  the Ministers  never  look  to  the  people  but look  up  to  the  Centre—they  are  more interested  in  Pleasing  the  people  at  the Centre.

 An  _  Hon.
 PEPSU?

 Shri_Punnoose:  I  hold  no  brief  for PEPSU.
 Every  congressman  during  the  elec- tion  campaign  went  about  the  country saying:  Look  here,  what  is  the  benefit of  voting  for  the  Communists  or  the United  Front?  Do  not  vote  for  any other  party,  because  we  have  the Centre  in  our  hands.  Whatever  you

 may  do  here,  whatever  Government
 you  may  set  up,  whatever  party  you
 may  return  to  power,  you  people  can do  nothing,  because  we  have  got  the
 Centre  in  our  hands.  Is  this  demo-

 Member:  What  about
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 cracy?  The  other  day  when  I  had
 occasion  to  talk  to  a  Minister  in
 Travancore-Cochin—not  of  the  present
 Ministry,  but  of  the  previous  one—he
 told  me  that  he  would  not  be  a
 member  of  the  next  Cabinet,  because
 there  was  the  threat  of  a  counsellor
 being  appointed.  The  Ministers  are

 ‘supposed  to  be  under  his  tutelage  to
 be  taught  lessons  in  democracy.

 Shri  A.  M.  Thomas  (Ernakulam):
 The  very  same  Minister  consented  to
 have  a  Counsellor  in  his  regime.

 Shri  Punnoose:  May  be;  that  is  the
 inconsistency  of  the  congress  leaaers.

 The  result  is  that  people  in  the
 States  are  losing  their  respect  for  the
 Ministers.  Moreover  the  Centre  is
 interfering  in  every  thing.  The  Centre
 wants  I.Gs’,  and  Chief  Secretaries  to  be
 appointed  from  here.

 There  was  a  funny  instance  when
 the  Chief  Secretary—not  the  present
 one,  but  the  previous  incumbent—of
 the  Travancore-Cochin  issued  a
 circular  that  no  file  shall  be  sent  up  to
 the  Ministers.  You  know’  what
 happened—the  Ministers  met  and
 passed  a  protest  resolution!  The  only
 thing  they  could  do  was  to  pass  a resolution.  Everything  seems  to  be  in
 the  hands  of  these  few  people  who
 enjoy  the  confidence  of  the  Centre.

 Then.  with  regard  to  the  privy
 purse,  a  sum  of  Rs.  44  crores  has  been
 set  apart.  What  is  it  for?  For  the
 meritorious  service  they  have  done  to
 this  country?  Or  are  they  so  poor  as
 to  deserve  this  dearness  allowance?  The
 other  day,  we  the  Kerala  Members  of
 Parliament  met  the  hon.  the  Finance
 Minister  in  connection  with  the  coir
 industry  in  our  State.  He  listened  to
 us  very  carefully  and  patiently--I  am thankful  to  him  for  that.  But  nothing
 has  happened.  Why  are  you  80
 anxious  to  please  the  princes?  Are
 they  so  poor?  They  have  got  enough
 of  funds;  they  have  got  bank  balances
 and  property  to  the  tune  of  Jakhs  of
 rupees.

 Some  Hon.  Members:  Crores.

 Shri  Punnoose:  Crores,  I  stand
 corrected.  Yet,  in  the  name  _  of
 integration  nearly  Rs.  44  crores  has
 been  taken  away  from  our  income. When  people  go  to  the  Ministers  in  the
 States,  pointing  out  that  they  (fave returned  them,  they  reply:  ‘Look
 here,  we  have  absolutely  no  money;
 you  know  everything  has  gone  to  the Centre.”  When  we  bring  complaints to  the  notice  of  the  Central  Ministers,
 they  turn  back  and  say:  “Why,  you
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 have  got  your  fellows  there.”  There-
 fore,  as  a  spokesman  of  the  party  to
 which  I  belong,  I  call  upon  the
 Congress  Government  to  stop  this

 privy
 purse,  by  amending  the  Consti-

 tution.
 Babu  Ramnarayan  Singh  (Hazari-

 bagh  West):  What  about  the  high
 salaried  posts?

 Shri  Punnoose:  All  that  can  be  done
 afterwards.

 Then  there  is  the  question  of  Part  C
 States.  I  have  not  got  enough  time  to
 go  into  this  question  in  details.
 These  Part  C  States  cannot  maintain
 themselves.  They  are  numerically
 small,  but  they  have  to  maintain  the
 big  paraphernalia,  with  retiring  rooms
 for  the  fossils  who  come  out  of  the
 bureaucracy.  The  only  alternative  is
 the  disintegration  of  these  States
 immediately  and  their  re-integration
 into  linguistic  states.

 Shri  C.  R,  Iyyunnl  (Trichur):  In
 the  first  place,  may  I  thank  you  for  the
 opportunity  that  you  have  given  me
 to  express  my  views.  Secondly,  I
 would  like  to  say  that  the  order
 passed  by  the  President  of  the
 Republic  that  there  should  be  a
 Counsellor  for  each  of  the  Part  B
 States  is  justified.

 I  come  from  a  State  which  was  one
 of  the  best  governed  States  in  the  whole
 of  India  ‘namely  Cochin.  I
 say  that  deliberately.  In  the
 matter  of  education,  we  are  at  the
 top.  In  the  matter  of  medical  relief,
 Wwe  can  compete  with  any  other
 State  in  the  whole  of  India.  in  the
 matter  of  panchayats,  we  have
 panchauats  all  over  the  State.  In  the
 matter  of  means  of  communications  we
 are  equal  to  any  State  in  the  whole
 of  India.

 We  have  been  integrated  with  the
 neighbouring  State  of  Travancore.
 But  what  is  the  position?  Our  position
 has  considerably  deteriorated  after  the
 integration.  At  the  time  when  the
 integration  took  place,  there  was
 hardly  any  opportunity  for  the  people
 of  Cochin  to  express  their  views;
 even  if  they  had  expressed  their
 views,  I  am  sure  the  Centre  would
 not  have  accepted  it.  It  was  under
 such  circumstances  that  we  had  to
 integrate  with  our  neighbouring  State
 of  Travancore.

 What  was  the  condition  of  Travan-
 core  at  that  time?  The  administration
 of  Travancore  could  not  come  _  any-
 where  near  that  of  Cochin.  I  know
 there  is  corruption  in  all  places;  but
 corruption  generally  stops  at  the  lower
 rung  of  the  ladder  of  officialdom.  But
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 in  our  neighbouring  State  of  Travan-
 core,  of  which  we  now  form  frart,
 corruption  prevailed  not  only  in  the
 lower  ranks,  but  pervaded  the  upper
 ranks  also.  It  is  now  nearly  two  and
 a  half  to  three  years  since  the
 integration  took  place;  but  integration
 of  services  has  not  yet  been  completed.
 If  there  ig  a  Ministry  of  six,  Cochin
 will  have  only  two  seats  on  it;  if
 there  is  a  Ministry  of  four,  Cochin’s
 share  would  be  only  one.  The  salary
 of  the  officers  in  Travancore  is  much
 more  than  the  salary  of  the  officers  in

 .Cochin.  Nothing  has  been  done  to
 integrate  the  two  services  into  one.  I
 am  receiving  several  complaints  from
 officers  in  Cochin.  The  _  ultimate
 authority  to  decide  this  matter  is  the
 President  of  the  Republic  under
 Article  377  of  the  Constitution  which
 reads:

 “Notwithstanding  anything  in
 this  Constitution,  during  a  period
 of  ten  years  from  the  commence-
 ment  thereof,  or  during  such
 longer  or  shorter  period  as
 Parliament  may  by  law  provide
 in  respect  of  any  State,  the
 Government  of  every’  State
 specified  in  Part  B  of  the  First
 Schedule  shall  be  under  the
 general  control  of,  and  comply
 with  such  particular  directions,
 if  any  as  may  from  time  to  time
 be  given  by,  the  President:

 Provided  that  the  President
 may  by  order  direct  that  the
 provisions  of  this  article  shall  not
 ‘apply  to  any  State  specified  in
 the  order.”

 I  am  perfectly  conscious  that  the
 President  has  exempted  Mysvre  frum
 the  provisions  of  this  article.  What
 ds  the  reason?  The  reason  is  that
 there  is  no  chance  there  for  showing
 discrimination  between  man  _  and
 man.  But  in  Travancore-Cochin  we
 are  the  weaker  and  minor  partner
 and  the  Travancore  pecple’  are
 trampling  us  under  their  foot.  To
 whom  can  we  go?  We  can  so  only
 to  the  Centre  or  to  the  President.
 They  have  done  us  an  injustice.  For,
 what  exactly  is  the  power  o%  the
 Counsellor  that  is  going  to  be
 appointed  by  the  Centre?  The  Coun-
 sellor  will  be  there,  as  an  observer
 sent  from  the  Centre.  to  see  what
 things  are  taking  place.  He  is  not  to
 interfere  with  the  administration.  He
 can  only  give  advice  to  the  Ministers
 concerned,  and  if  they  do  not  listen
 he  makes’  a  report  to’  the  Centre
 which  will  dispose  of  the  matter
 properly.  In  Cochin  we  have  had  a
 Legislative  Assembly  for  twenty-seven
 years  and’  in  Travancore  they  have
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 had  it  for  about  the  same  period.  In
 spite  of  that  were  they  able  to  bring in  that  amount  of  administrative
 capacity  that  is  to  be  expected?  They have  not  been  able  to  do  it.

 There  is  one  other  matter  to  which
 T  would  refer,  and  that  is  with  regard to  the  procurement  of  paddy  last
 year.  You  will  be  pleased  to  hear
 that  in  Cochin  the  area  brought  under
 cultivation  of  rice  is  about  2  lakh
 and  odd  acres  of  land,  whereas  in
 Travancore  it  is  6  and  odd  lakh
 acres  of  land.  While  the  paddy  that
 was  procured  from  Cochin  was  24
 lakhs  of  parahs,  in  Travancore  it
 was  only  2]  lakhs.  Can  there  be  a
 better  illustration  to  show  that  we
 have  not  been  properly  treated  and
 that  discrimination  is  shown.

 Justice  is  not  meted  out  to  us  and
 therefore  we  have  a  right  to  say  that
 unless  the  Centre  or  the  President  of
 the  Republic  comes  to  our  rescue,  there
 is  hardly  any  chance  for  us  to  get  on.
 l  would  even  go  to  the  extent  of
 saying  that  if  the  situation  continues
 like  that  and  we  have  no  chance  to
 get  on,  we  would  even  welcome
 disintegration.  We  will  be  perfectly
 satisfied  with  that.

 With  regard  to  other  matters  which
 are  taking  place  in  Travancore  I  do
 not  wish  to  say  more.  because  the
 Ministers  are  my  friends.  I  could
 have  said  more,  but  I  do  not  want
 to  say.  If  there  is  absolute  necessity
 for  the  appointment  of  a  Counsellor  in
 Travancore-Cochin  I  would  say  that
 there  would  be  greater  necessity  for
 the  same  so  far  as  other  States  are
 concerned  because  they  are  politically
 less  developed  than  the  State  of
 Travancore-Cochin.  There  was  a
 time  when  the  Cochin  administration
 was  considered  to  be  the  best,  and
 that  fastidious  Viceroy,  Lord  Curzon,
 said  that  if  there  was  one  State  in
 the  whole  of  India  which  was
 entitled  to  be  called  a  model  State  it
 was  Cochin.  The  position  of  such  a
 State  has  deteriorated,  and  I  therefore
 beg  to  submit  that  the  appointment  of
 9  Counsellor  in  States  where  dis-
 crimination  is  shown  between  man
 and  man,  because  of  parochial  and
 other  interests,  is  absolutely  necessary.

 That  is  all  that  I  wish  to  say.

 श्री  माधव  रेडडी :  श्रीमान्‌  डिप्टी
 स्पीकर  साहब,  काल  इस  के  कि  में  कट  मोशन
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 नम्बर  ४०१  पर  अपने  विचार  आप  के
 सामने  रक्‍्खूं, में  जरूरी  समझता  हूं  कि  स्टेट्स
 मिनिस्ट्री  की  पाल्सी  के  बारे  में  कुछ  कहूं  ।

 यह  दावा  अक्सर  किया  जाता  है  कि  स्टेट्स
 'मिनिस्ट्री  ने  हिन्दुस्तानी  रियासतों  के  मसले

 को  बड़ी  खूबी से  हल  किया।  में  अब  इस
 बहस  में  नहीं  पड़ना  चाहता  कि  क॒हां  तक  यह
 दावा  सही  हैं,  मगर  हिन्दुस्तानी  रियासतों  के
 मामले  में  स्टेट्स  मिनिस्ट्री  की  हमेशा  यह
 नीति  रही  .है  कि  हिन्दुस्तानी  रियासतों  के
 अवाम  पर  स्टेट्स  मिनिस्ट्री  अपनी  मर्जी  व

 फैसले  को  थोपे  ।  में  हैदराबाद  से  आता  हूं
 और  वहां  के  बारे  में  ही  में  बात  कहता  हूं  ।

 पुलिस  एक्शन  (Police  action)  के

 बाद  हैदराबाद  के  लोगों  से  यह  वायदा  किया

 गया  था  कि  हैदराबाद  की  किस्मत  का  फैसला

 हैदराबाद  के  अवाम  ही  करेंगे।  जब  बारे

 आज़म  हैदराबाद  आये  थे,  तो  उन्होंने  हँस-
 राबाद  के  पांच  लाख  लोगों  को  मुखातिब  करते

 हुए  कहा  था  कि  हैदराबाद  की  किस्मत  का

 फैसला  और  निज़ाम  का  फैसला  हैदराबाद
 के  लोग  ही  करेंगे  और  स्वर्गवासी  सरदार
 पटेल  जब  हैदराबाद  में  आये  थे  तो  उन्हों-
 ने  भी  यही  कहा  था  कि  हैदराबाद  की  किस्मत

 का  फैसला  हैदराबाद  के  लोग  ही  करेंगे  |

 स्टेट्स  मिनिस्ट्री  का  जो  व्हाइट  पेपर

 (White  Paper)  wat  हुआ  और

 निज़ाम  नं  जो.  फ़रमान  जारी  किया  और

 जिस  की  बिना  पर  हेरदराबाद  का  ताल्लुक
 हमेशा  के  लिये  रिपब्लिक  आफ  इंडिया

 (Republic  of  India)  से

 किया  गया  और  जिस  में  साफ  तौर  पर

 उन्होंने  कहा  :

 “I  further  declare  that  the
 above  decision  which  I  have  taken
 after  mature  consideration  in
 order  to  ensure  for  the  people  of
 Hyderabad  the  benefits  of  an
 honourable  partnership  in  a  united
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 and  democratic  India,  shall,  in
 view  of  its  far-reaching  conse-
 quences,  be  subject  to  ratification
 by  the  people  of  this  State  whose
 will  as  expressed  through  the
 Constituent  Assembly  of  the  State
 proposed  to  be  constituted  shortly
 must  finally  determine  the  nature
 of  the  relationship  between  this
 State  and  the  Union  of  India,  as

 ae
 constitution  of  the  State

 itself.”

 और  स्टेट्स  मिनिस्ट्री  का  यह  व्हाइट
 पेपर  जो  शाया  हुआ,  उस  में  साफ  तौर  पर

 यह  कहा  गया  कि  :

 “The  proclamation  makes  __it
 clear  that  the  decision  taken  by
 the  Nizam  is  subject  to  the  con-
 firmation  of  the  people  whose  will,
 as  expressed  through  the  Consti-
 tuent  Assembly  of  the  State,  must
 finally  determine  the  nature  of
 the  State’s  relationship  with  the
 Centre  as  also  the  constitution  of
 the  State  itself.”  And

 “The  Government  of  India
 have  repeatedly  declared  that  the
 political  future  of  the  State  and  its
 relationship  with  India  are  mat-
 ters  to  be  decided  by  the  people
 of  the  State.”

 फिर  उस  के  बाद  जेसे  जैसे  वक्‍त  गुज़रता
 गया,  वैसे  उसे  हैदराबाद  के  इस  मसले  को
 सेन्टर  (Centre)  ने  अपने  हाथ
 में  लिया  ।  हैदराबाद  के  सोलह  लोगों  को

 कांस्टीटुएन्ट  असेम्बली  (Constituent
 Assembly)  में  नामज़द  किया;
 नॉमिनेट  (Nominate)  किया  जिन्‍हों
 ने  हैदराबाद  की  किस्मत  का  फैसला  किया
 ओर  स्टेट्स  मिनिस्ट्री  दावा  कर  सकती  है
 कि  हम  ने  तो  हैदराबाद  की  किस्मत  का
 फैसला  हैदराबाद  वालों  पर  छोड़  दिया
 और  जो  वहां  के  सोलह  नुमाइन्दे  यहां  आये  थे,

 उन्होंने  फैसला  किया  था  और  मंजूर  किया
 था  कि  हैदराबाद  को  पार्ट  बी  स्टेट्स  में
 शामिल  किया  जाय।  ठीक  हैँ,  अगर  इस  से  यह

 90  PSD
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 मतलब  निकाला  जाय  कि  वह  फैसला  हद-
 राबाद  के  लोगों  ने,  वहां  के  अवाम  ने  किया,
 तो  यह  बात  सही  है  ।

 इस  के  बाद  हैदराबाद  के  कई  मामलों  में
 खास  तौर  पर  फायनेंसियल  इंटीग्रेशन  (Fi-
 nancial  integration)  के  मामले
 में  हैदराबाद  का  दस  करोड़  का  नुकसान  हुआ,
 जो  आमदनी  उस  को  एक्साइज  (excise),
 रेलवे  और  इनकम  टैक्स  वगैरह  से  थी,  उस
 को  इस  इंटेग्रेशन  स ेकरीब  दस  करोड़  का  लुक-
 सान  हुआ,  हालांकि  मंसूर  को  तकरीबन  सिर्फ
 २  करोड़  का  नुकसान  हुआ  लेकिन
 उस  दो  करोड़  के  लगभग  सबर्वेशन

 (  subvention  )  मिलता  है,  इस
 के  बरखिलाफ़  हैदराबाद  की  इतनी  बड़ी
 स्टेट  को  जिस  की  आमदनी  फाइनेंसियल
 इंटीग्रेशन  से  पहले  दस  करोड़  की  थी,  उस  को
 सबवेंशन  के  तौर  पर  केवल  १  करोड़  २५
 लाख  या  १  करोड़  ३०  राख  दिया  गया,---

 मुझे  ठीक  तौर  से  इस समय  फिगर  (figure)
 याद  नहीं  है,  लेकिन  वह  डेढ़  करोड़  के

 अन्दर  है  ।

 तो  यह  तो  रहा  हैदराबाद  के  बारे  में

 खास  तौर  से  जो  एग्रीमेंट  (agreement)
 किया  गया  वह  हैदराबाद  के  लोगों  से  नहीं
 किया  गया  वह  एऐशगस्रीमेंट  स्टेट  और  स्टेट्स
 मिनिस्ट्री  के  बीच  में  हुआ।  हम  यह  मानने
 के  लिये  तैयार  नहीं  हैं  कि  वह  एग्रीमेंट

 हैदराबाद  के  लोगों  से  किया  गया।  क्‍यों  कि
 जिस  वक्‍त  फाइनैंशल  एग्रीमेंट  किया  गया

 उस  वक्‍त  हैदराबाद  की  हुकूमत  की  बागडोर
 आप  के  हाथ  में  थी,  हँदराबाद  की  हुकूमत
 हैदराबाद  के  लोगों  के  हाथ  में  नहीं  थी  ।
 इस  लिये  में  आप  से  यह  दरख्वास्त  कहूंगा
 कि  फाइनैंशल  इन्टेग्रेशन  के  बारे  में  जो
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 ऐग्रीमेंट  है  उस  को  रिवाइज  (revise)
 किया  जाय  और  हैदराबाद  की  ऐसेम्बली  में &

 उस  को  पूरी  तरह  डिस्कस  (  discuss)

 किया  जाय  और  अज़सरे  नौ  समझौता  किया

 जाये  ।

 इस  के  बाद  हैदराबाद  के  कई  मामलों  में

 खास  तौर  से  अभी  अभी  सन्टर  ने  फैसला

 किया  कि  उस्मानिया  युनिवर्सिटी  को  सेन्टर

 ले  ले।  अगर  इस  मौके  पर  में  यह  भी  कहूं
 कि  इस  के  बारे  में  भी  हैदराबाद  के  लोगों  से

 पूछा  नहीं  गया  तो  बेजा  न  होगा  ।  क्योंकि

 हैदराबाद  .में  स्टेट  कौंसिलर  बैठा  हुआ  है

 जो  इस  बारे  में  अपना  दखल  रखता  हें  ।

 हैदराबाद  के  कई  लोगों  ने,  उस्मानिया  युनि-
 वीसीडी  की  सेनेट  (Senate)  ने

 और  कई  यूनियन  (unions)
 ने  यह  डिमान्ड  (demand)  किया  कि

 यह  मसला  ऐसा  है  कि  जिस  को  हैदराबाद
 की  असेम्बली.  (Assembly)  में

 रखा  जाय  और  वहां  पर  यह  डिस्कस  हो।  में

 यह  नहीं  कहना  चाहता  कि  उस्मानिया

 यूनीर्वसिटी  को  आप  न  लें।  लेकिन  कम  से

 कम  हैदराबाद  के  लोगों  के  सेन्टिमेंट्स  (sen-

 timents)  का  ख्याल  करें।  में  यहां
 दिल्‍ली  इम्पीरियलिज्म  या  और  किसी

 इम्पीरियलिज्म  (  imperialism  )
 की  बात  नहीं  कहता,  में  यहां  इस  चीज

 को  भी  नहीं  लाना  चाहता  जो  यहां  हिन्दी  ब्सेजू
 नान  हिन्दी,  नाथे  बरसे  साउथ  या  इस  तरह
 की  चीज़ों  के  बारे  में  लाई  जाती  है।  लेकिन

 फिर  भी  हैदराबाद  में  जो  ऐटीट्यूड  atti- -
 tude)  रहा  है  उस  को  में  दिल्ली

 इम्पीरियलिक्म  कहूँ  तो  बेजा  न  होगा  ।

 फिर  कौंसिलर  की  बात  लीजिये  ।  हद-
 राबाद  में  स्टेट  कॉंसेलर  को  प्वाइन्ट  (ap-

 point)  किया  गया  ।  इस्तिदलाल  यह  है
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 कि  हैदराबाद  के  लोग  इतने  काबिल  नहीं  हें  1

 हैदराबाद  का  एडमिनिस्ट्रेशन  पाउन्ड

 (sound  )  नहीं  है  ।  मंसूर  के  बारे  में  फैसला

 किया  गया,  मैसूर  ने  ऐग्जेम्पशन  (exemp-
 tion)  मांगा  और  आप  ने  फैसला  किया
 कि  मंसूर  को  ऐणग्जेम्पट  किया  जाय  1  वहां
 कॉ सेलर  नहीं  है  ।  इस्तिदलाल  यह  हे  कि

 हैदराबाद  स्टेट  के  लोग  काबिल  नहीं  हे।
 ठीक  है,  हैदराबाद  की  हुकूमत  तीन  चार
 साल  तक  आप के  हाथ  में  रही।  स्टेट्स  मिनिस्ट्री
 के  हाथ  में  रही।  स्टेट्स  मिनिस्ट्री  ने  क्या  किया,
 किस  हद  तक  अपनी  ज़िम्मेदारी  को  पूरा
 किया,  किस  हद  तक  आप  उस  को  जायज
 समझेंगे  स्टेट्स  मिनिस्ट्री  ने  जो  कुछ  तीन  सालों
 के  अन्दर  किया  |  में  इन  बातों  की  तफसील
 में  नहीं  जाना  चाहता  लेकिन  खास  तोर  पर
 ला  ऐंड  आर्डर  (law  and  order)
 के  बारे  में  कुछ  कहना  चाहता  हूं।  तेलंगाना
 के  बारे  में  कई  दफा  यहां  बहस  उठाई  गई  ।

 स्टेट्स  मिनिस्ट्री  ने  अपनी  रिपोर्ट  में  यह  दावा
 किया  कि  हम  ने  तेलंगाना  में  अमन  कायम  किया।
 अब  तो  वहां  पूरी  पीस  (peace)
 है,  कोई  गड़  बड़ी  नहीं  है  ।  सारे  तेलंगाना
 में  अमन  कायम  हो  गया  यह  बहुत  बड़ा  काम
 था  जिसे  स्टेट्स  मिनिस्ट्री  न ेकिया  7  अगर
 इस  को  मान  लिया  जाय  कि  आप  ने  तेलंगाना
 में  अमन  कायम  किया,  उस  में  आप  को
 कामयाबी  हुई  लेकिन  जिस  ढंग  से  वहां  अमन
 कायम  किया  गया  बहू  किसी  मोहिब

 हुकूमत  के  लिये  असर  की  बात  नहीं  हो
 सकती  ।  आप  की  इंडियन  युनियन  (Indian
 Union)  से,  ऐड ज्वाइनिंग  प्रावि-
 सेज  (adjoining  provinces)
 से,  मध्य  प्रदेश  से,  मैसूर  से,  बिहार  से
 जो  पुलिस  आप  ने  वहां  भेजी  उन्होंने  क्या
 किया  ?  कोई  जा  कर  देखे  कि  उन्हों  ने  क्या  किया

 हूँ  ।  सारे  तेलंगाना  में  दहशत  फैला  रक् बी  है।
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 हुकूमत  की  यह  पालिसी  रही  है,  में  स्टेट्स
 मिनिस्ट्री  पर  यह  इल्जाम  लगाना  चाहता  हूं
 कि  उस  की  पालिसी  यह  रही  है  कि  कम्युनिस्ट
 टैरर  (Communist  terror)  का

 मुकाबला  काउन्टर  टेरर  (  counter  ter-

 ror)  से  किया  जाय  ।  अगर  कम्युनिज़्म  को
 खत्म  करना  है  तो  एक  ही  रास्ता  है  कि  जुल्म
 करो  |  स्टेट  गवर्नमेंट  की  हमेशा  यह  पालिसी
 रही  हैँ  कि  सब  लोग  गांव  के  कम्युनिस्ट  हैं
 इस  लिये  उन  पर  जुल्म  करो,  जिस  से  वह  मजबूर
 हो  कर  कम्युनिस्टों  को  पकड़ा  दें,  या  उन  के
 खिलाफ  दो  जायें।  इस  पालिसी  का  नतीजा
 क्या  हुआ  ?  फिर  कम्यूनिस्ट  भाई  क्‍या  कहते
 है,  कई  दफा  उन्होंने  ऐलान  किया  कि  हम  ने
 तेलंगाना  में  पेजेंट  रिवोल्ट  (Peasant
 Revolt)  किया,  पेजेन्ट्स  थे,  जिन्होंने
 रिवोल्ट  किया,  पुलिस  और  जमींदारों  के

 जुल्म  के  खिलाफ  रिवोल्ट  किया।  यह  कह  कर

 बह  सारी  दुनिया  को  धोखा  दे  सकते  हे,
 हैदराबाद  के  लोगों  को  घोखा  नहीं  दे  सकते  हैं
 में  तेलंगाना  से  आता  हूं  और  दावा  कर  सकता

 हूं  कि  में  तेलंगाना  के  बारे  में  कुछ  जानकारी
 रखता  हूं  7  मुझे  अफसोस  हैँ  कि  इस  से  पहले
 मुझे  बोलने  का  मौका  नहीं  मिला,
 अब  भी  केवल  दस  मिनट  ही  मिले  हूँ,  इस  लिये
 में  तफसील  से  कुछ  नहीं  बतला  सकता,  लेकिन
 तेलंगाना  में  जो  कुछ  हुआ  था  वह  हुकूमत  या

 कम्युनिस्टों  के  लिये  कोई  शान  की  बात  नहीं
 हैँ  ।  कम्यूनिस्ट  भाइयों  ने  चुनाव  के  ज़माने  में
 खास  तौर  से  एलान  किया  था  कि  हम  ने

 हथियार  नीचे  डाल  दिये  ।  हम  आइन्दा  नहीं
 लड़ेंगे  । हम  को  वोट  दो  ।  किसानों  की  धोला

 हुआ।  उन्हों  ने  कहा  ठीक  हूँ  ,  अगर  तुम  वायदा

 करोगे,  अगर  हथियार  नीचे  डाल  दोगे,
 और  आइन्दा  कभी  हथियार  ले  कर  गांव  में

 नहीं  आओगे  तो  हम  तुम  को  वोट  देंगे,

 यह  कह  कर  वोट  दिया  |  मगर  अब  हालत  यह
 है  कि  कम्युनिस्ट  लोग  अभी  भी  हथियार
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 लेकर  गांवों  में  आते  हैं,  अब  भी  गड़  बड़ी  करते
 हैं,  यहं  में  दावे  क ेसाथ  कह  सकता  हूं,  में  अच्छी
 तरह  से  जानता  हूं  कि  मेरी  कान्स्टीदुएन्सी
 (constituency)  में  अब  भी

 कम्युनिस्टों  क ेदल  घूमा  करते  हैं,  और  वहां
 से  बराबर  मज़ालिम  की  रिपोर्ट  मिला  करती

 है।  वह  जगह  जगह  तेलंगाना  में  टैक्‍स  वसूल
 कर  रहे  हे,  खून  तो  अब  नहीं  होते,  लूट  मार  नहीं
 होती,  लेकिन  वहां  पर  डबल  टैक्स  वसूल'  किया
 जाता  है  ।  एक  तरफ़  आप  टैक्स  वसूल  करते  हें,
 दूसरी  तरफ  कम्युनिस्ट  करते  हैं,  और  इस
 डबल  टैक्स  के  बीच  में  तेलंगाना  पिस  रहा  है,
 मेरे  पास  कई  लोगों  के  स्टेटमेंट  sBtate-

 ments)  हैं,  कि  कम्युनिस्ट  आते  हैं,
 रातों  में  हथियार  ले  कर  गावों  में  घूमते  हें,
 ओर  पैसा  मांगते  हूं,  और  सब  लोगों  को  देना

 पड़ता  है  ।  उन  से  कहा  जाता  है  कि  पीपुल्स

 गाने  मेंट  (Peoples  Government)
 के  लिये  चन्दा  चाहिये।  नहीं  दोगे  तो  मकान
 जला  देंगे  और  कत्ल  करेंगे,  और  जब  दे  दिया
 जाता  हूँ  मजबूर  हो  कर,  तो  दूसरे  दिन  पाल्सी
 आती  है,  अक्सर  में  ने  देखा  हे  कि  पुलिस
 वहा  क्‍या  करती  हँ।  पुलिस  यह  समझती  है
 कि  क्लान  खुशी  से  देते  हैं,  किसान  कम्यु-
 लिस्टों  का  साथ  दे  रहे  हैं  5 वह  यह  नहीं  महसूस
 करते  कि  जो  दहशत  और  डर  कम्युनिस्टों
 ने  वहां  फैला  'रिहा  ह्  उस  की  वजह  से

 यह  करना  पड़ता  है।  पुलिस  दूसरे  दिन  आती

 है  पता  चलाती  है  कि  किस  किस  ने  दिया,
 और  तब  उन  को  डिटेन  (detain)
 कर  लिया  जाता  है  में  जानता  हूं  कि  मेरी

 कान्स्टिटुएन्सी  में  सौ  से  ज़्यादा  आदमी
 डिटेन  हुए  थे,  भले  ही  कुछ  बाद  में  छूट  गये,
 जिन्होंने  भी  चन्दा  दिया  था  कम्युनिस्टों
 से  मजबूर  हो  कर  दिया  था  |  चूंकि  आप
 नाकामयाब  हुए  थे,  आप  में  इतनी  शक्ति  नहीं
 थी  कि  आप  उन  की  रक्षा  कर  सकते  |  ऐसे
 मामले  भी  हैं  कि  कुछ  लोगों  को  डिटेन  नहीं
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 किया  गया,  पुलिस  उन  से  रिश्वत  ले  कर,

 सुपर  टैक्‍स  (super  tax)
 लेकर  उन  को  छोड़  देती  थी।  में  बता  सकता

 हूं  कि अक्सर  अगर  कम्युनिस्टों  ने  दस  हज़ार
 जमा  किया  तो  पुलिस  ने  कुछ  कम  किया  ।
 पांच  हजार  या  छ:  हजार  उन्होंने  भी  किया।

 कम्युनिस्टों  न ेकई  दफा  जनरल  एमनेस्टी

 (general  amnesty)  के  मसले
 को  उठाया।  मुझे  इस  के  बारे  में  कुछ  कहना

 नहीं  है,  यह  आप  लोगों  के  आपस  का  मामला

 है

 में  तो  कहूंगा  कि  हुकूमत  को  तेलंगाना  में
 कभी  हथियार  नहीं  मिलने  वाले।  वहां  आप
 की  पुलिस  रही,  लेकिन  अब  भी  कम्युनिस्ट
 जंगलों  में  हथियार  ले  कर  चूमते हैं।  उन  को
 न  आप  फा  खौफ़  है  और  न  उन  के  पकड़े
 जाने  की  उम्मीद  है।  जब  तक  आप  किसानों
 को  अपने  विश्वास  में  नहीं  लेते  तब  ताक  आप
 को  कामयाबी  होने  वाली  नहीं  हू  ।  जब  तक
 आप  यह  समझते  रहेंगे  कि  किसान  कियु-
 लिस्टों  क ेसाथ  मिल  कर  रहते  हें  तब  तक  आप
 किसानों  को  अपने  साथ  नहीं  ले  सकते
 और  आप  को  हथियार  नहीं  मिलने  वाले  हें।
 आखिर,  में  इतना  कह  कर  रुखसत  लेता  हूं
 कि  यह  हैदराबाद  का  मसला  हैदराबादियों
 पर  ही  छोड़  दिया  गया  होता  तो  आज  हैदरा-
 बाद  का  कुछ  दूसरा  ही  नक्शा  होता  1

 above translation  of  the
 speech.)

 Shri  Madhao  Reddi:  Sir,  before
 expressing  my  _  views  about  cut
 motion  No.  40l,  I  would  like  to
 comment  on  the  policy  of  the  States
 Ministry.  It  is  often  claimed  that  the
 States  Ministry  has  solved  the  problem of  the  Indian  States  very  creditably. I  do  not  like  to  enter  intc  the  con-
 troversy  as  to  how  far  it  is  correct to  say  so,  but  the  policy  of  the  States
 Ministry  towards  the  Indifin  States  has
 always  been  to  impose  th2  desires  and

 (English
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 decisions  of  the  States  Ministry  on
 the  people  of  the  Indian  States.

 I  come  from  Hyderabad  and  I  am
 referring  to  Hyderabad  alone.  After
 the  police  action,  a  promise  was
 made  to  the  people  of  Hyderabad  that
 the  future  of  the  State  would  be  left
 to  the  people  themselves  to  decide
 When  the  hon,  Prime  Minister  had
 visited  Hyderabad  he  had  addressed  a
 meeting  of  five  lakhs  of  people  and
 told  them  that  the  future  of
 Hyderabad  and  the  Nizam  would  be
 decided  by  the  people  of  Hyderabad
 themselves.  The  late  Sardar  Patel  also
 had  said  the  same  thing  when  he  had
 come  to  Hyderabad.  The  States
 Ministry  issued  a  White  Paper  and
 the  Nizam  issued  a  Farman,  on  the
 basis  of  which  Hyderabad  was  said  to
 have  permanently  acceded  to  India.
 It  said:

 “I.  further  declare  that  the
 above  decision  which  I  have
 taken  after  mature  consideration
 in  order  to  ensure  for  the  people
 0  Hyderabad  the  benefits  of  an
 honourable  partnership  in  a  unit-
 ed  and  democratic  India.  shall,  in
 view  of  its  far-reaching  consequen-
 ces,  be  subject  to  ratification  by  the
 people  of  this  State  whose  will
 as  expressed  through  the  Consti-
 tuent  Assembly  of  the  State
 proposed  to  be  constituted  shortly
 must  finally  determine  the  nature
 of  the  relationship  between  this
 State  and  the  Union  of  India,  as
 also  the  Constitution  of  the  State
 itself.”
 The  White  Paper  issued  by  this

 States  Ministry  clearly  stated  that:
 “The  Proclamation  makes  it

 clear  that  the  decision  taken  by
 the  Nizam  is  subject  to  the  con-
 firmation  of  the  people  whose  will,
 as  expressed  through  the  Consti-
 tuent  Assembly  of,  the  State,
 must  finally  determir.e  the  nature
 of  the  State’s  relationship  with
 the  Centre  as  also  the  constitution
 of  the  State  itself.”  And

 “The  Government  of  India
 have  repeatedly  declared  that  the

 political
 future  of  the  State  and

 ts  relationship  with  ‘ndia  are
 matters  to  be  decided  by  the
 people  of  the  State.”
 As  time  passed,  the  Centre  gradually took  the  Hyderabad  problem  into  its

 own  hands.  Sixteen  persons  from
 Hyderabad  were  nominated  to
 Constituent  Assembly.  The
 Ministry  might  very  well  claim  that
 they  left  the  future  of  Hyderabad  to be  decided  by  the  people  of  Hyderabad
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 and  that  the  sixteen  persons  who
 had  come  here  decided  and  _  agreed
 that  Hyderabad  should  be  included  in
 Part  B  States.  If  it  is  taken  to  mean
 that  this  decision  was  made  by  the
 people  or  the  masses
 then,  of  course,  the  States  Ministry  is
 right.

 After  that,  the  State  suftered  in
 many  respects,  especially  in  the  mat-
 ter  of  financial  integration  in  which
 Hyderabad  suffered  a  loss  of  Rs.  0
 crores  because  its  income  from  Ex-
 cise,  Railway,  Income  Tax  etc.,  was
 stopped  by  this  integration.  Mysore
 suffered  a  loss  of  about  Rs.  2  crores,
 but  it  gets  a  subvention  of  almost  the
 same  amount.  On  the  other  hand,  a
 large  state  like  Hyderabad  whose
 income  prior  to  financial  integration was  Rs.  0  crores,  has  been  given  a
 subvention  of  only  Rs.  l  crore  25  lakhs
 or  Rs.  l  crore  and  30  lakhs.  I  do
 not  remember  the  exact  figure  but  it
 is  less  than  Rs.  l4  crores  in  any  case.

 The  agreement  which  was  made
 was  not  made  with  the  people  of
 Hyderabad.  It  was  between  the
 State  and  the  States  Ministry.  We
 are  not  prepared  to  accept  the  plea
 that  that  agreement  was  made  with
 the  people  of  Hyderabad,  because  at
 the  time  of  the  financial  agreement
 the  control  of  the  government  of
 Hyderabad  was  in  your’  hands  and
 not  in  the  hands  of  the  people  of
 Hyderabad.  Therefore,  I  would  request
 you  Sir,  to  révise  the  agreement
 relating  to  financial  integration.  It
 should  be  fully  discussed  in  the
 Hyderabad  Assembly  and  a  new
 agreement  should  be  entered  into.

 The  Centre  has  also  decided  to
 take  over  the  Osmania  University.  It
 would  not  be  out  of  place  to  say  here
 that  in  that  matter  also  the  people  of
 Hyderabad  have  not  been  consulted.
 The  Counsellor  appointed  in  Hydera-
 bad  is  authorised  to  deal  with  this
 matter.  Many  people  of  Hyderabad,
 including  the  Senate  of  the  Osmania
 University  and  a  number  of  unions
 have  demanded  that  this  matter  should
 be  placed  before  and  discussed  by  the
 Hyderabad  Assembly.  Not  that  I  do
 not  want  you  to  take  over  the  Univer-
 sity.  ‘But  the  sentiments  of  the  people
 of  Hyderabad  should  at  least  be  taken
 into  account.  I  do  not  want  to  say
 anything  here  about  the  Delhi  im-
 perialism  or  any  other  kind  of  im-
 perialism.  Nor  do  I  want  to  enter
 into  the  Hindi  vs.  non-Hindi  con-
 troversy  or  the  North  vs.  South  con-
 troversy  or  any  other  controversy.
 Still  I  would  not  be  far  wrong  if  I
 characterise  the  attitude  shown  towards
 Hyderabad  as  Delhi  imperialism.
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 Now  let  us  consider  the  matter  of  the
 Counsellor.  A  State  Counsellor  was
 appointed  in  Hyderabad.  The  reason
 given.  is  that  the  people  of  Hyderabad
 are  not  very  efficient  and  its  adminis-
 tration  is  not  sound.  A  similar  deci-
 sion  was  taken  in  regard  to  Mysore,
 but  Mysore  asked  for  exemption  and
 it  was  decided  to  grant  it  exemption.
 There  is  no  Counsellor  in  Mysore.
 The  administration  of  Hyderabad  re-
 mained  in  your  hands,  rather  in  the
 States  Ministry’s  hands,  for  three  cr
 four  years.  But  how  far  has  the  States
 Ministry  discharged  its  responsibility
 during  these  three  years  and  to  what
 extent  its  actions  have  been  legitimate?
 I  do  not  wish  to  go  into  details,  but
 would  like  to  say  something  particu-
 larly  about  law  and  order  there.
 Telengana  has  been  discussed  here
 many  times.  The  States  Ministry  in
 its  Report  claims  that  peace  has  been
 established  and  there  ar2  no  dis-
 turbances  of  any  kind.  The  States
 Ministry  has,  of  course,  succeeded  in
 doing  so,  but  the  way  in  which  this
 peace  has  been  established  cannot  be
 a  matter  of  pride  for  any  civilised  Go-
 vernment.  What  did  the  Police  which
 was  sent  there  from  the  Indian  Union,
 from  the  adjoining  provinces  of  Madhya
 Pradesh,  Mysore  and  Bihar,  do  there?
 Let  everybody  who  cares  may  go  and
 sea  for  himself.  There  is  a  reign
 of  terror  in  Telengana.  I  accuse  the
 Government  and  the  States  Ministry
 of  meeting  the  Communist  terror  with
 Counter  terror.  Their  policy  has  been
 that  if  Communism  is  to  be  ended,  the
 only  way  is  to.  resort  to  oppression
 and  tyranny.  The  policy  of  the  State
 Government  has  been  to  dub  all  the
 village  people  as  Communists  and  opp-
 ress  them  so  that  they  may  be  com-
 pelled  to  get  the  Communists  appre-
 hended  or  they  may  become  opposed
 to  them.  What  has  been  the  result
 of  this  policy?  And  what  do  the  Com-
 munists  say?  They  have  declared
 many  a  time  that  their  revolt  in  Telen-
 gana  is  a  peasan  revolt  against  the
 tyranny  of  the  police  and  the  Zamindars.
 They  rhight  deceive  the  world  in  this
 manner,  but  they  cannot  deceive  the
 people  of  Hyderabad.  I  hail  from
 Telengana  and  have  some  information
 about  Telengana.

 I  regret  that  I  had  no  opportunity  of
 speaking  before  this.  Even  now  I
 have  got  only  ten  minutes.  Therefore,
 I  cannot  speak  at  great  length.  but
 what  has  happened  in  Telengana  does
 no  credit  to  the  Government  or  the
 Communists.  During  the  election  days
 the  Communists  sought  votes  by  dec-
 laring  that  they  had  _  surrendered
 their  arms  and  given  up  violence,
 and  the  Kisans  were  taken  in  by  this
 propaganda.  They  promised  that,  if
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 {Shri  Madhao  Reddi)}
 the  Communists  did  not  indulge  in
 armed  attacks  on  their  villages  in  fu-
 ture,  they  would  vote  for  them  and
 they  did  actually  vote  in  their  favour.
 But  the  Communists  still  attack  the
 villages  and  create  disturbances.  I
 can  say  on  good  authority  that  bands
 of  Communists  still  roam  about  in  my
 constituency  and  reports  of  atrocities
 still  ne

 pour  in  from  there.  They  are
 realising  taxes  at  various  places  in
 Telengana.  Murders  and  !oot  have,
 of  coursa@,  stopped  now,  but  people
 have  to  pay  the  taxes  twice.  First
 the  Government  realise  the  taxes,
 then  the  Communists  realise  them  on
 their  own.  In  this  way,  Telengana
 is  being  crushed  under  dounle  taxa-
 tion.  I  have  got  many  statements  in
 my  possession  to  the  effect  that
 armed  communists  come  into  the
 villages  at  night  and  extort  money
 from  the  people.  People  are  forced
 to  pay.  The  Communists  ask  them
 to  contribute  towards  the  funds  of
 the  People’s  Government,  and  they
 are  threatened  with  murder  and  arson
 in  case  they  do  not  contribute.  Peo-
 ple  are  in  this  way  forced  to  pay.
 The  next  day  the  police  comes  on  the
 scene.  They  believe  that  Kisans
 give  money  to  the  Communists  will-
 ingly  and  thus  support  them.  They
 do  not  realise  that  people  are  forced
 to  pay  because  of  the  terror  and  fear
 spread  by  the  Communists.  The
 police  on  arrival  investigates  as  to
 which  persons  contributed  and  then
 detains  the  persons  concerned.

 I  have  information  that  in’  my
 constituency  more  than  hundred  per-
 sons  were  detained.  Some  of  them
 might  have  been  released  afterwards.
 The  contributions  were  made  under
 compulsion.  As  you  were  unsuccess-
 ful,  you  had  not  the  courage  to  protect
 them.  There  have  been  cases_  in
 which  police  released  some  detained
 persons  after  taking  bribe  or  after
 realising  a  kind  of  super  tax  from
 them.  I  can  say  that  if  the  Com-
 munists  collected  Rs.  0  thousand,  the
 police  collected  a  little  less  than  that,
 say  five  thousand  or  six  thousand
 rupees.  The  Communists  have  raised
 the  question  of  general  amnesty.  I
 have  nothing  to  say  about  that,  as
 it  ig  a  matter  to  be  decided  by  the
 Government.  I  would  say  that  Gov-
 ernment  would  never  be  able  to  re-
 cover  arms  in  Telengana.  The  police
 is  there  but  armed  communists  still
 roam  about  in  the  jungles.  They
 have  no  fear  of  the  Government  or  of
 being  arrested.  Unless  the  Kisans
 are  taken  into  confidence,  the  Govern-
 ment  would  not  succeed.  So  long  as
 they  believe  that  Kisans  co-operate
 with  the  Communists,  the  Govern-
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 ment  cannot  win  them  over  to  their
 side  and  cannot  recover  arms.  I  shall
 finish  by  saying  that  had  the  ques-
 tion  of  Hyderabad  been  left  to  Hydera-
 badis,  its  picture  would  have  been
 entirely  different  now.

 श्री  कृष्णा चा यं  जोशी  :  उपाध्यक्ष

 ,  महोदय,  विरोधी  दल  के  हैदराबाद  के  मेरे
 दोस्त  नें  स्टेट  मिनिस्ट्री  के  निस्बत  अभी

 यह  फरमाया  और  यह  तस्वीर  हाउस  के
 सामने  पेश  की  कि  जब  से  स्टेट  मिनिस्ट्री
 के  आफिसर  (  officers  )  वहां  गये  हैं
 तब  से  बहुत  मजालिम  कर  रही  है  ।

 वहां  जो  पुलिस  वगैरह  गई  थी  उस
 ने  जो  देहातियों  पर  मजालिम  किये
 उस  की  उन्हों ने  बहुत  लम्बी  फेहरिस्त  बतलाई।
 लेकिन  उन्हों  ने  यह  नहीं  बतलाया  कि  हैदराबाद
 में  पुलिस  ऐक्शन  (Police  action)
 के  बाद  क्या  हालात  थे  ?  हैदराबाद  में  रजा-
 कारों  के  जमाने  मेंजो  हालात  थे  और  दि  मजा-
 लिम  और  केआर  (chaos)  की

 हालत  थी  उस  को  सव  लोग  जानते  हैं  चाहे
 वह  इंडियन  यूनियन  के  रहने  वाले  हों  या

 हैदराबाद  के  रहने  वाले  हों।  और  सब
 लोग  यह  भी  जानते  हे  कि  किस  तरह  से
 स्टेट  मिनिस्ट्री  ने  अपने  आफिसस  के  जरिये
 से  लाएंड  आर्डर  (law  and  order)
 कायम  किया  और  उन  हालात  का  मुकाबला
 किया  ।  स्टेट  मिनिस्ट्री  ने  वहां  जा  कर  ला

 एंड  आर्डर  कायम  किया  और  इस  तरह  से

 वहां  के  लोगों  को  इत्मीनान  की  सांस  लेने
 का  मौका  दिया  इस  के  लिये  चाहिये  तो  यह  था
 कि  वह  स्टेट  मिनिस्ट्री  का  शुक्रिया  अदा  करते

 बह  एक  मासूम  की  तरह  से  यह  बतला  रहे
 हे  कि  वहां  कम्युनिस्टों  ने  कुछ  नहीं  किया  1

 कम्युनिस्टों  के  निस्बत  और  तेलंगाना  के
 मसायल  की  निस्बत  आज  तक  काफी  बहस
 हो  चुकी  है  ।  कितने  बार  उन  के  मजालिम

 के  बारे  में  कहा  गया  है  कि  लूट,  मार,  कत्ल  व
 ग़ारत  कर  के  किस  तरह  से  उन्हों  ने  देहातियों
 की  जिन्दगी  को  नामुमकिन  बना  दिया  पा।
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 में  अर्ज  करूंगा  किन  सिर्फ  देहात  में  रहने
 बाले  लोगों  पर  मजालिम  किये  गये  हें  बल्कि

 उन  लंबाडे  व  आदिवासी  पर  भी  मजालिम

 किये  जाते है  जो  कि  जंगल  में  झोंपड़ियां
 डाल  कर  रहते  हें  इस  लिये  कि  उन  से  छिपने

 के  लिये  मदद  चाही  जाती  है  ।  उस  का  नतीजा

 यह  हुआ  कि  उन  लोगों  को  अपने  झोंपड़े

 छोड़  कर  दूसरी  जगह  जाने  की  जरूरत

 पड़ी  7  तो  इस  तरह  से  उन  की  दहशत  की

 पालिसी  का  यह  नतीजा  हुआ  कि  देहातों  में

 एक  इन्तिज़ार  पैदा  हो  गया  हैँ  और  देहात
 के  लोग  इस  कदर  परेशान  हैं  कि  बहुत  से  लोग
 तो  आ  कर  शहरों  में  बस  गये  हैं।  और  देहात
 खाली  हो  रहे  हें  7  देहात  की  मुआशी  हालत

 बहुत  खराब  हो  गई  है  7  अब  कहते  कि

 वहां  अमन  हो  गया  है।  यह  सही  है  कि  इलेक्शन

 (elections)  के  बाद  वहां  पहले  के  से

 हालात  तो  नहीं  हैं  लेकिन  ऐसा  मालूम  होता

 है  कि  यह  एक.  तूफान  के  आने  से  पहले  वाली

 खामोशी  है  दस  रास्ते  में  यहां  की  स्टेट

 मिनिस्ट्री  से  यह  अर्ज  करूगा  कि  वह  काफी

 अहतियात  करे।  वहां  के  फाइनेंस  मिनिस्टर

 ने  जो  अख़राजात  पुलिस:  के  लिये  मांगे  हें

 वह  मसला  ऐसा  है  कि  उस  पर  गौर  होता

 चाहिये,  इस  वजह  से  साबिक  में  हम  काफी

 अनुभव  उठा  चुके  हैं।  इस  कम्युनिस्ट  मूवमेंट
 (Communists  movement)  की

 वजह  से  न  सिर्फ  हैदराबाद  पर  ही  बल्कि

 हिन्दुस्तान  की  दूसरी  स्टेट्स  पर  भी  बहुत
 बुरा  असर  हुआ  है।  यह  तेलंगाना  का  मसला
 सिर्फ  हैदराबादियों  का  मसला  नहीं  है  बल्कि

 यह  मसला  एक  आल  इंडिया  प्राबलम  हो
 गया  है  ।  अगर  हिन्दुस्तान  में  अमन  कायम
 रखना  हैं  तो  तेलंगाना  के  मसले  को  खास

 अहमियत  दी  जाये  और  स्टेट  मिनिस्ट्री
 को  चाहिये  कि  उस  को  अच्छी  तरह  से  डील

 (deal)  करें  और  वहां  के  फाइनेंस
 मिनिस्टर  ने  जो  फाइनैंशल  (financial)
 मदद  मांगी  है  वह  दे  दें  ।
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 दूसरी  चीज  में  यह  अर्ज  करना  चाहता
 था  कि  आज  जो  यह  कहा  जाता  हूँ  कि  To

 स्टेट्स  और  बी  ०  स्टेट्स  में  जो  फक  रखा  गया

 है  उस  को  निकाला  जाय  और  स्टेट  मिनिस्ट्री
 जो  कंट्रोल  बी०  स्टेट्स  पर  रखती  है  उस  को
 भी  बरखास्त  किया  जाय।  यह  मतालबा  एक

 हद  तक  सही हो  सकता  है  ।  लेकिन  जिन

 स्टेट्स  को  पहले  से  कोई  डिमाक्रेटिक

 'ऐक्सपीरिऐंस  (democratic  ex-

 perience)  नहीं  था  और  जहां  पहले  से
 डिमाक्रेटिक  इंस्टीट्यूशन्स  (democratic
 institutions)  नहीं  थे,  उन  के  लिये  नई
 हालत  काफी  तकलीफदेह  थी  ।  हैदराबाद  का
 मसला  एक  खास  अहमियत  रखता  है  |

 पुराने  जमाने  में  हैदराबाद  में  कोई  डालते-
 टिक  इंस्टीट्यूशन  नहीं  था  न  वहां  के  लोगों  को
 डेमॉक्रैसी  का  तजुर्बा  था  7  जनरल  इलेक्शन
 (general  elections)  के  बाद

 वहां  असेम्बली  (Assembly)
 बनी  है  और  मिनिस्ट्री  बनी  है  और  वहां  अब
 डेमॉक्रेटिक  इंस्टीट्यूशन्स  शुरु  हुए  हैं  t

 वहां  स्टेट  मिनिस्ट्री  के  मशविरे  से  काम  होता
 है।  लेकिन  इस  का  यह  मतलब  नहीं  हूँ  कि
 रोजमर्रा  के  मामलों  में  दस्त अन्दाज़ी
 की जाती  हूँ  ।  स्टेट  मिनिस्ट्री  तो  सिर्फ
 मशविरा  देती  है  ख़ुसूसन  उन  स्टेट्स
 को  जिन  को  कि  डेमॉक्रैसी  का  तजुर्बा
 नहीं  है।  इस  में  कीमती  स्टेट  का  कुसूर
 नहीं  है  ।  लेकिन  यह  वाकया  हैं  कि
 नेटिव  स्टेट्स  (native  states)  डिमाक्रेसी
 के  अनुभव  में  पीछे  थी  i  आप  बम्बई
 और  मद्रास  को  लीजिये।  वहां  यह  हालत  नहीं
 थी  जो  कि  हैदराबाद  में  थी  ।  हैदराबाद
 में  फ्यूडलिज्म  (feudalism)  था
 और  वहां  कोई  डिसमाक्रेटिक  इंस्टीट्यूशन
 नहीं  था  ऐसी  हालत  में  अगर  स्टेट  मिनिस्ट्री
 वहां  के  क्ोम्गें  को  मदद  करती  हैँ  तो  यह  कोई
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 [  श्री  कृष्णा चा यं  जो दीं  ]
 बेजा  दस्त अन्दाज़ी  नहीं  समझी  जानी  चाहिये
 अलबत्ता  यह  काउंसलर  (counsellor)
 को  मुकरने  करने  का  मसला  काबिले  गौर  है  1
 काउंसलर  के  मुकरने  करने  के  बारे  में  मेरी

 यह  राय  हूं  कि  इस  का  अख्त्यिर  स्टेट  गाने-

 मेंट  को  दे  दिया  जाय,  और  अगर  वह  जरूरत

 समझे  तो,  काउंसिलर  मुकरंर  कर  ले  ।

 इस  के  अलावा  में  एक  चीज  और  अर्ज
 कर  देना  चाहता  हूं  4 वह  यह  है  कि  हँ  दरा बाद
 में  जो मसला  यूनिवर्सिटी  (University  )
 के  निस्बत  उठाया  गया  है  वह  काबिले  गौर

 है।  हाल  ही  में  में  हैदराबाद  गया  था।  वहां

 हिन्दी  यूनिवर्सिटी  बनाने  के  निस्बत

 काफी  'ऐजिटेशन  (agitation)
 हो  रहा है  वहां अब  तक  उर्दू  युनिवर्सिटी
 थी।  वहां  के  रहने  वाले  लोगों  में से  co  लाख

 के  करीब  तेलगू  बोलते  थे  ५०  लाख  मराठी

 और  ३५  लाख  काड  बोलते  हें।  यहां  के  लोगों

 की  मर्जी  के  खिलाफ  वहां  एक  जमाने  में

 उर्दू,  यूनिवर्सिटी  बनाई  गई  थी।  और  उसी

 का  नतीजा  था  कि  हैदराबाद  ऐजुकेशन  के

 मामले  में  काफी  तरक्की  नहीं  कर  सका  ।

 अब  बाज  लोग  यह  ख्याल  करते  होंगे  कि  हिन्दी

 यूनिवर्सिटी  बनाने  से  कोई  नुकसान  नहीं  होने
 बला  हे।  यह  ठीक  हूँ  कि  वहां  के  लोग

 हिन्दी  के  खिलाफ  नहीं  हैं।  लेकिन  वहां  के

 लोगों  का  ख्याल  हैँ  कि  सिफ  स्क्रिप्ट  (se-

 ript)  को  बदल  कर  हिन्दी  युनिवर्सिटी
 बनाने  से  फिर  से  उर्दू को  ही  जारी  किया  जायगा।

 उन  का  यह  ख्याल  हैं  कि  इस  वक्‍त

 हिन्दी  यूनिवर्सिटी  न  बनाई  जाय  ।

 आज  वहां  इस  की  मुख़ालिफ़त  हो  रही  है  |

 इस  वास्ते  आज  के  हालात  के  लिहाज से  में

 अर्ज  करूंगा  कि  इस  मसले  को  अभी  दोबारा

 सोचा  जाय  या  इस  वक्‍त  इस  को  मुल्तवी
 कर  दिया  जाय।  और  इस  के  निस्बत  एक  ऐसी
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 कमेटी  कायम  की  जाय  जो  आफिशियल्स

 (officials)  और  नान आफिशियल्स

 (non-officials)  की  हो  और

 वह  इन  मसलों  को  समझ  कर  कोई
 तजबीज  पेश  करे  और  उस  के  बाद  कोई
 फैसला  किया  जाय  ।

 इन  चन्द  अल्फाज  के  साथ  में  अपनी
 तक़रीर  को  खत्म  करता  हूं  ।

 (English,  translation
 speech.)

 ‘Shri  Krishnacharya  Joshi  (Yadgir):
 Sir,  some  hon.  friends  on  the  oppo-
 sition  benches  while  referring  to  the
 work  of  the  State  Ministry  have  pre-
 sented  a  picture  of  many  _  atrocities
 being  perpetrated  on  the  people  of
 Hyderabad  ever  since  the  officers  of
 the  Government  of  India  have  been
 there.  They  have  drawn  up  a  fairly
 long  list  of  the  excesses  committed  on
 the  villagers  there  by  the  pclice.  They
 have,  however,  made  no  reference  to
 the  situation  obtaining  immediately
 after  the  police  action  in  that  State.
 The  chaotic  situation  that  obtained  in
 that  State  in  the  days  of  the  Razakars,
 the  excesses  committed  by  them  and
 also  the  exemplary  way  in  which  the
 Ministry  of  States  established  law  and
 order  there  with  the  help  of  their  offi-
 cers  and  faced  all  the  difficulties,  is
 common  knowledge  irrespective  of
 the  fact  whether  one  belongs  to  that
 State  or  any  place  outside  its  terri-
 tory.  It  was  after  the  establishment
 of  law  and  order  there  that  people
 heaved  a  sigh  of  relief.  The  Minis-
 try  of  States  should,  in  fact,  have
 deserved  thanks  of  the  hon.  friends  of
 the  Opposition,  Quite  innocently
 they  are  saying  that  the  Communists
 have  done  no  wrong  there  Much
 has  been  said  here  about  the  problem
 of  Telengana  and  the  role  played  by
 the  Communists  in  general.  Times
 without  number  the  tale  of  excesses,
 loot,  arson  and  murder  on  the  _  part
 of  Communists  has  been  told  here.  It
 has  now  clearly  been  shown  as  to
 how  they  had  made  life  impossible  for
 the  local  public.  Not  that  the  peo-
 ple  living  in  the  countryside  were
 alone  subjected  to  these  excesses,  for
 even  Lambade  and  Adivasis  living  in
 huts  in  the  jungles  had  to  suifer  the
 same  atrocities  just  because  they  were
 expected  to  give  shelter  to  the  wrong-
 doers.  The  result  has  been  that
 people  of  these  tribes  had_to  shift their  huts  to  other  places.  This  policy

 of  the  above
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 of  terror  pursued  by  the  Communists
 has  dislocated  village  life  and  the
 people  there  feel  so  much  _  terrifled
 that  many  villages  are  being  evacuated
 and  quite  a  large  number  of  people
 have  now  settled  in  the  cities.  The
 economy  of  villages  has  badiy  been
 shattered.  The  reports.  however,
 indicate  that  peace  has  now  been
 restored  there.  It  is  true  that  the
 post-elections  situation  is  very
 different,  but  it  appears  to  be  a  lull
 before  the  storm.  I,  therefore,  want
 the  States  Ministry  to  keep  an  eye  on
 the  situation  in  Hyderabad.  We  should
 carefully  examine  the  request  made
 by  the  Finance  Minister  of  the  State
 for  allocating  funds  toward  expendi-
 ture  on  the  Police  measures.  We
 have  suffered  much  on  this  account  in
 the  past.  The  Communist  muvement
 had  drastic  consequences  not  only  for
 Hyderabad,  but  for  the  rest  of  India
 also.  The  Telengana  problem  does
 not  pertain  to  Hyderabadis  alone;  it  has
 become  now  All  India  problem.  If  we
 are  to  keep  peace  in  India,  the
 Telengana  issue  must  be  viewed  as
 important.  The  States  Ministry  must
 be  very  careful  in  dealing  with  it  and
 as  such  should  accede  to  the  request
 made  by  the  Finance  Minister  of  the
 State  in  regard  to  financial  aid.

 Next  I  wish  to  refer  to  the  demand
 for  doing  away  with  the  distinction
 made  between  the  various  States  as
 Part  ‘A’  and  Rart  ‘B’  States.  It  is
 demanded  that  the  control  exercised
 by  the  States  Ministry  on  Part  ‘B’
 States  should  end.  That  demand  may
 be  justified  ‘to  some  extent,  but  it
 has  to  be  admitted  that  there  were
 difficulties  in  the  way  of  these  States
 which  lacked  in  democratic  experience
 and  where  there  were  no  democratic
 institution  before  it.  The  Hyderabad
 issue  has  special  importance.  In  days
 bygone  no  democratic  institutions
 functioned  in  Hyderabad  and  the
 peaple  had  mo  experience  or  know-
 ledge  of  democracy.  It  is  only  after
 the  recent  general  Elections  that  a
 Legislative  Assembly  has  cuimne  into
 being  and  other  democratic  institu-
 tions  have  started  functioning.  Ad-
 ministration  of  that  State  is  now
 being  carried  on  in  consultation  with
 the  States  Ministry.  That,  however,
 does  not  imply  that  the  Ministry  in
 question  interferes  in  the  day  to
 day  administration.  The  Ministry  only
 gives  advice  to  such  of  the  States  as
 lack  democratic  experience.  The  fault
 does  not  lie  with  any  of  the  States.
 It  is,  however,  a  fact  that  native
 states  were  much  backward  in  the
 matter  of  democratic  experience.  Just
 take  the  case  of  Madras  and  Bombay.
 The  situation  in  these  States  was  not
 analogous  to  that  obtaining  in
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 Hyderabad.  In  Hyderabad  feudalism
 veigned  supreme  and  no  democratic
 institutions  ever  functioned.  Any
 assistance  given  by  the  _  States
 Ministry,  therefore,  should  no:  be
 misconstrued  as  unjustified  inter-
 ference.  Yet  the  question  of  appoint-
 ment  of  a  Counsellor  deserves
 consideration.  To  my  mind  this  issue
 should  be  left  to  the  State  Government
 who,  should  they  so  desire,  may
 appoint  a  Counsellor  of  thcir  own
 choice.

 Further  I  consider  that  the
 University  issue  pertaining  to
 Hyderabad,  that  has  been  raised  here,
 deserves  our_.  special  attention.  I
 visited  Hyderabad  recently.  The  agita-
 tion  in  regard  to  the  establishing  of
 a  Hindi  University  igs  gathering
 momentum.  So  far  there  was  an
 Urdu  University.  Out  of  the  total
 local  population,  80  lacs  of  persons
 speak  Telugu,  50  lacs  speak  Marathi
 and  35  lacs  speak  Kannada.  Fairly
 long  back  an  Urdu  University  was
 imposed  on  the  local  people  against
 their  wishes.  That  explains  why
 Hyderabad  has  not  been  able  to  make
 much  headway  in  the  matter  of  educa-
 tion.  Now  some  people  may  consider
 that  the  establishing  of  a  Hindi
 University  is  not  likely  to  do  us  much
 harm.  It  is  true  that  the  people  of
 the  State  are  not  opposed  to  Hindi,
 but  they  also  entertain  a  feeling  that
 a  change  in  the  script  only  is  not
 going  to  replace  Urdu  anyway.  They
 regard  the  moment  as  inopportune  for
 the  establishing  of  a  Hindi  University. Just  now  the  idea  is  being  opposed
 there.  In  the  present  circumstances
 therefore  I  hold  that  the  whole  issue
 should  be  reconsidered  or  it  may  be
 postponed  to  some  future  date  and
 meanwhile  a  Committee  consisting  of
 both  officials  and  non-officials  be  set
 up  to  which  this  issue  may  _  be
 referred.  A  final  decision  should  be
 taken  in  the  light  of  the  recommenda-
 tions  made  by  that  Committee  and
 after  a  careful  examination  of  the
 whole  issue.

 Dr.  S.  P.  Mookerjee:  There  are  many
 questions  relating  to  the  working  of
 the  States  Ministry  on  which  one
 would  like  to  speak.  But,  in  view  of
 the  limited  time  at  my  disposal,  I
 would  like  to  deal  with  Kashmir.

 One  naturally  would  like  to  speak
 with  some  hesitation  and  considera-
 tion  when  one  speaks  about  Kashmir.
 because  we  should  not  3ay  anything
 or  do  anything  which  may  strengthen
 the  hands  of  Pakistan  and  also  pre-
 judice  the  consideration  of  our  case
 before  the  Security  Council.  Yet  one
 considers  with  great  misgivings  recent
 developments  in  Kashmir.  and  one
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 [Dr.  8.  P.  Mookerjee]
 would  like  to  know  where  exactly India  stands  vis-a-vis  Kashmir.  I
 especially  request  the  Prime  Minister
 to  have  some  patience  with  those  who
 differ  from  hig  policy  in  relation  to
 Kashmir.  It  is  no  use  oar  throwing stones  at  each  other.  It  is  no  use our  calling  each  other  cormunalists  or
 reactionaries.  He  should  realise  that
 on  certain  points  there  are  funda-
 mental  differences  between  his
 approach  and  what  we  consider  should
 be  the  national  approach  regarding this  problem.  It  may  be  that  after
 we  discuss  the  matter  in  detail  not
 only  amongst  ourselves,  but  with  the
 representatives  of  Kashmir,  we  may be  able  to  arrive  at  a_  satisfactory solution.  Whatever  I  shall  speak,  I
 shall  speak  from  that  point  of  view.
 We  are  anxious  to  find  a  satisfactory solution  so  that  Kashmir  may  remain
 within  India  so  that  the  great sacrifice  which  India  has  made  along with  the  people  of  Kashmir  during  the
 last  five  years  may  blussom  into
 fruits  which  will  benefit  the  people  of
 the  entire  nation.  That  is  our
 anxiety.

 On  the  constitutional  aspect,  my
 friend  Mr.  N.  C.  Chatterji  has  spoken,
 and  I  shall  not  repeat  hie  arguments.
 It  will  be  for  Dr.  Katju  to  answer
 as  to  how  far  sstrictly  under  the
 Constitution  the  recent  acts  of  the
 Kashmir  Assembly,  and  the  recom-
 mendations  of  that  body,  can  be
 deemed  to  be  justifiable  and  accept-
 able  in  view  of  the  provisions  of  the
 Constitution.  But  I  shall  go  beyond
 the  limits  of  the  Constitution  for  the
 time  being.  There  is  the  question  of
 the  flag.  The  Prime  Minister  the  other
 day  at  the  press  conference  tried  to
 minimise  the  gravity  of  this  decision
 taken  by  the  Constituent  Assembly.
 Sheikh  Abdullah  spoke  two  days  ago,
 and  he  said  “Oh,  of  course,  we  will
 recognise  the  Union  Flag”.  There  is
 no  question  of  his  recognising  the
 Union  Flag.  The  Union  Flag  is  there
 in  spite  of  anyhody,  and  that  is  the
 flag  of  free  India.  If  you  want  to
 accept  the  principle  thal  any  State
 may  have  ts  own  flag,  you’  im-
 mediately  create  difficulties  and  you  do
 not  know  where  they  may  stop.  It  is  no
 point  to  say  that  the  Maharaja  of
 Kashmir  had  his  flag.  I  know_  the Maharajas  in  different  parts  of  India
 have  their  flags.  Our  own  Governors
 have  their  flags.  The  question  is:  Can
 there  be  a  State  flac?  Should  India
 accept  the  position  that  barring  the use  of  the  flag  of  the  Union  of  India,
 any  other  flag  should  be  allowed  to
 be  used?  If  I  may  use  the  expressfon,
 when  the  principle  of  munogamy  is  to

 26  JUNE  952  Demands  for  Grants  2572

 be  introduced  here,  it  should  be introduced  in  relation  to  the  use  of one  flag  for  the  whole  of  Irdia.  You cannot  have  divided  luyalty.  Sheikh Abdullah  has  said:  “We  will  treat  both
 flags  equally.”  You  cannot  do  it.  lt is  not  a  question  of  fifty,  fifty.  It  is not  a  question  of  parity.  It  is  a
 question  of  using  one  flag  for  the
 whole  of  India,  India  that  includes
 Kashmir.  There  is  no  question  of
 having  a  separate  Republic  of  Kashmir
 having  a  separate  flag.  It  is  not  a
 small  matter.  I  have  no  time,  other-
 wise,  I  would  have  read  brilliant  ex- tracts  from  the  speech  delivered  by Pandit  Nehru  before  the  Constituent
 Assembly  .when  he  had  the  present
 flag  of  India  accepted  as  the  National
 Flag  of  the  country.  He  expressed there  in  language  which  you  cannot
 surpass,  the  Sacrifice.  the  real
 significance  of  the  flag  not  for  one
 State,  not  for  this  portion  of  the
 People  or  that  part  cf  India,  but  the
 entire  people  of  India,  and  for  the
 matter  of  that,  for  the  free  nation
 itself.  So  that  is  a  question  where  the
 Government  of  India  should  deal
 with  the  matter  very  firmly.  The
 National  Conference  can  have  a
 flag.  I  have  no  objection  to  that.
 Sheikh  Abdullah’s  argument  is  that  we
 had  shed  so  much  blood,  there  has
 i

 so  much  suffering  behind  this
 lag.
 Undoubtedly.  Let  them  keep  the  flag for  the  National  Conference’  in

 Kashmir.  No  one  objects  to  it,  but
 when  you  work  as  Government,  no
 matter  where  you  function,  only  one
 flag  can  fly  and  will  fly  and  that  is
 Lae

 flag  of  the  free  country,  of  free
 ndia.

 So  far  as  the  question  of  the
 Maharaja  is  concerned,  the  constitu-
 tional  difficulty  is  there.  There  is  no
 question  of  your  deposing  the  Maha-
 raja.  It  is  an  irony  of  fate  that  it
 is  because  the  same  cursed  Maharaja
 signed  the  Accession  that  India  sent
 the  troops  to  Kashmir  which  enables
 Sheikh  Abdullah  to  reign  over  that
 territory  as  the  great  monarch.  If  the
 Maharaja  had  fied  away  from  Kashmir
 for  whatever  reason,  then  Indian
 troops  would  not  have  been  sent,  and then  it  is  not  the  flag  of  India,  it  is
 not  the  flag  of  the  Maharaja  that
 would  be  flying  today,  but  the  flag  of
 Pakistan.

 An  Hon.  Member:  It  was  because  of
 the  Maharaja  that  Pakistan  raided
 Kashmir!

 Dr.  S.  P.  Mookerjee:  The  Hon.
 Member  says  something  which  he  does not  know.  So  far  as  the  position  in
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 Kashmir  on  27th  October,  948  is
 concerned,  it  is  a  matter  of  history.
 There  Mr.  Jinnah  was  standing  on  the
 door  of  Kashmir,  and  as  the  Prime
 Minister  said  once,  if  we  had  been
 late  by  24  hours,  then  Srinagar  would
 have  fallen,  and  who  knows,  history
 would  have  been  written  in  a  different
 way.  In  any  case,  the  Maharaja  is
 gone.  There  is  no  question  of  the
 continuance  of  his  autocratic  ad-
 ministration.  He  functions  as  the
 constitutional  head  of  Kashmir  with his  hands  completely  bound,  a  dignified
 rubber  stamp.  But  if  you  want  that the  Maharaja  should  not  remain  in
 any  part  of  India  even  as  a  constitu- tional  head  over  a_  particular  unit,
 let  it  be  done  soberly,  properly  and
 constitutionally,  Let  us  consider  the
 matter  independent  of  any  other issue.  If  the  Parliament  of  India
 considers  that  the  Constitution  of
 India  should  be  amended  and_  there
 should  be  no  Maharaja’s  rule,  no
 Rajpramukh  in  any  part  of  India.  let us  discuss  At.  There  are  points  in
 favour  of  it.  There  are  points  against
 it.  There  may  be  practical  difficulties.
 There  are  already  contracts  made
 with  them  which  are  now  enshrined
 in  the  body  of  the  Constitution  itself.
 Let  us  see,  let  us  discuss  with  those
 very  persons  and  see  whether  we  can
 find  any  way  which  may  ultimately
 get  rid  of  this  Maharaja’s  rule  from
 India  altogether.

 About  the  Princes—you  can  say
 much  against  them,  but  read  the
 White  Paper  which  has  been  circulated
 which  represents  the,  policy  of  the
 Government  of  India  regarding  the
 States.  Let  us  ‘not.  forget  the
 difficulties  that  confronted  us.

 When  the  British  went  away,  they
 did  two  monstrous  things.  One  was
 partition  of  the  country,  and  the  other
 was  the  sudden  withdrawal  of
 paramountcy  from  nearly  500  States
 covering  about  one-third  of  Indian
 territory.  No  country  was  asked
 to  face  a_  situation  such  as  we
 were  in  1947.  It  was  practically  lead-
 ing  to  chaos.  Due_  to  partition,
 various  forces  had  come  into  play  to
 which  I  need  not  refer.  but  due  to
 this  latter  act,  e  sudden  lapse  of
 paramountey  and  making  500  _  units
 sovereign  States  throughout  the  length
 and  breadth  of  the  country,  created
 such  a  state  of  affairs  that  one  did
 not  know,  how  to  proceed.  And  here
 one  naturally  recalls  the  name  of  that
 great  architect  of  India’s  freedom
 Sardar  Vallabhbhai  Patel.  On  account
 of  his  statesmanlike  policy—he  was
 fearless,  realistic.  courteous.  bold
 whenever  case  demanded  as  to  how
 he  should  act—he  succeeded  by  5th
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 August  947  in  getting  497  states  of
 these  States  coming  into  the  fold  of
 free  India.  They  came  in_  what
 capacity?  In  respect  of  three
 subjects  only,  foreign  relations,
 communications  and  defence,  because
 the  British  had  declared  that  so  far
 as  the  States  were  concerned.  they could  go  to  India  or  Pakistan  only in  relation  to  these  three  subjects. It  was  deliberately  done  so  as  to  add  to our  difficulties,  but  in  any  case,  barring Hyderabad,  Junagad  and  Kashmir,  all these  497  States  came  into  the fabric  of  the  Indian  Union  in  relation to  these  three  subjects

 alone.)
 Today, Sheikh  Abdullah  speaks  atdut  Article 370.  What  is  the  history  of  Article 370  under  the  Constitution.  I  have got  here  the  speech  delivered  by  Shri

 Gopalaswamy  Ayyangar  when  this particular  article  was  accepted.  I have  no  time  to  cover  the  entire speech,  but  since  Sheikh  Abdullah  has referred  to  the  speech  in  his  broad- cast  the  day  before  yesterday  as  if he  got  a  charter  from  what  Mr. Gopalaswamy  Ayyangar  said  on  the floor  of  the  Constituent  Assembly,  it  is necessary  that  we  should  re-read  the speech  and  find  out  with  what
 objective  we  accepted  this  inclusion of  Article  370  in  our  constitution.
 Trorget  not  what  was  the  picture  of India  then.  All  these  States  had come  into  the  Indian  Union  in  relation to  these  three  subjects  alone.  Then started  the  second  phase.  The  second phase  also  was  another  grand  perform-

 ance  of  Sardar  Patel.  There  was  no  ques- tion  of  forcing  anybody.  He  sent  for the  ruling  princes,  because  the  Govern- ment  of  India  then  acknowledged  that
 sovereignty,  the  rest  of  the
 sovereignty,  the  residuary  powers  did vest  in  the  hands  of  these  individuals. ‘He  argued  with  them,  he  discussed with  them  and  ultimately  by  the  time the  Constitution  was  framed,  almost all  the  States  came  forward  and
 accepted  the  pattern  of  the  new
 Indian  Constitution,  a  federal  structure with  all  the  units  accepting  that  the Central  Government  will  exercise  its
 power  in  relation  to  all  the  subjects,J Hyderabad  and  Junagadh  had  to  be treated  separately.  Undoubtedly  there are  varied  states,  Part  A  states,  Part B  states,  and  Part  C  states.  And  now
 although  they  have  all  been  united into  one  pattern,  difficulties  have arisen.  We  saw  during  the  last  one hour  how  one  Member  from  one  arca and  another  from  another  area  got  up and  pointed  out  his  own  difficulties.  T do  not  deny  that;  the  difficulties  are
 there,  but  the  structure  is  there  before us.  With  regard  to  Part  B  or  Part  C
 States,  certain  extra  powers  have  heen
 deliberately  kept  in  the  hands  of  the
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 Central  Government,  but  in  any  case
 all  the  units  came  into  the  structure
 of  one  Indian  Union.

 When  this  particular  article  was
 placed  before  the  Constituent
 Assembly,  hon.  Members  interrupted;
 “why  this  discriminatory  treatment
 was  being  given  to  Kashmir?”  And
 his  ig  what  Mr.  Gopalaswami

 Ayyangar  said:
 “The  discrimination  is  due  to

 the  special  conditions  of  Kashmir.
 That  particular  State  is  not  yet
 ripe  for  this  kind  of  integration.
 It  is  the  hope  (mark  the  word
 ‘hope’)  of  everybody  here  that  in
 due  course,  even  Jammu  and
 Kashmir  will  become  ripe  for  the
 same  sort  of  integration  as  has
 taken  place  in  the  case  of  other
 States.  (Cheers).”

 After  his  statement,  there  are  the
 words  ‘Cheers’,  apparently  from
 Congress-members,  many  of  whom
 are  today  challenging  the  wisdom  of
 questioning  the  right  of  Sheikh
 Abdullah  to  remain  separated  from
 India  except  in  regard  to  these  three
 subjects.

 Mr.  Gopalaswami  Ayyangar  then
 goes  on  developing  this  point  further.
 He  states  what  are  the  reasons  The
 first  naturally,  is  that  a  war  is  going
 on,  secondly  the  matter  is  before  the
 Security  Council,  and  thirdly  the
 Constituent  Assembly  will  sit  in
 Jammu  and  Kashmir.  Then  again
 he  repeats:

 “I  would  like  to  assure  the
 House  that  we  can  only  now
 establish  an  interim  system.”

 Proceeding  further,  he  goes  on  to
 state:

 “At  present,  the  other  provisions
 cannot  apply  to  Jammu  .  and
 Kashmir.”

 Then  there  is  one  other  paragraph
 to  which  I  would  draw  your

 ara especially  of  the  representatives  of
 Jammu  and  Kashmir  here  in_  this
 House.  This  is  what  Mr.  Gopalaswami
 Ayyangar  has  stated:

 “It  is  not  the  intention  of  the
 members  of  the  Kashmir  Govern-
 ment  whom  I  took  the  opportunity
 of  consulting  before  the  draft  was
 finalised,  it  is  not  their  intention
 that  the  other  provisions  of  the
 Constitution  are  not  to  apply.
 Their  particular  point  of  view  is
 that  these  provisions  should  apply
 only  in  cases  where  they  can
 suitably  apply,  and  only  subject  to

 26  JUNE  952  5 Demands  for  Grants  2576

 such  modifications  or  exceptions
 as  the  particular  conditions  of
 the  Jammu  and  Kashmir  State
 may  require.”

 That  is  to  say,  even  at  that  stage, the  members  of  the  Kashmir  Govern-
 ment  made  it  clear  that  although  there
 might  be  some  lapse  of  time,  some

 ,  delay,  but  ultimately  they  also  were
 thinking  of  some  sort  of  fuller  integra-
 tion  with  India.  That  is  the  major
 question.  I  was  glad  the  Prime
 Minister  the  other  day  in  his  speech
 at  the  Press  Conference  emphasized this  aspect.  The  Maharaja’s  thing  is
 there,  the  flag  is  there,  but  we  can
 deal  with  them.  They  are  compara-
 tively  minor  points,  I  say  compara-
 tively,  but  I  do  not  ignore  their
 importance,  but  the  major  issue  is
 how  is  Kashmir  going  to  be  integrated with  India?  Is  Kashmir  going  to  be
 a  republic  within  a  republic?  Are
 we  thinking  of  another  sovereign
 parliament  within  the  four  corners  of
 India  barring  this  sovereign  parlia- ment?  That  is  the  claim  of  Sheikh
 Abdullah  and  we  contest  it.  Are  we
 thinking  of  the  rights  of  the  Kashmir
 people  to  get  whatever  they  can
 from  India  and  not  to  give  anything?
 Money,  resources,  roads,  bridges  all
 to  be  taken?  Is  it  a  question  of  ‘Give
 and  take’,  or  is  it  a  question  of  ‘Take
 and  not  Give’?  That  is  the  question
 which  has  to  be  decided  now.  What
 is  going  to  be  the  attitude  of  the  people of.  Kashmir?  We  have  proceeded  up
 to  now  on  this  basis  that  we  may
 carry  the  people  with  us.  I  would
 beg  of  the  Prime  Minister  this  much.
 Let  him  exercise  that  statesmanship, that  strength  of  will,  and  the
 determination  as  Sardar  Patel  exer-
 cised.  Let  us  know  clearly  what  is

 ‘in  our  minds,  first  of  all,  as  to  what
 we  want.  If  you  just  want  to  play
 with  the  winds  and  say,  “We  are
 helpless  and  let  Sheikh  Abdullah  do
 what  he  likes,”  then  Kashmir  will  be
 lost.  I  say  this  with  great  delibera-
 tion  that  Kashmir  will  be  lost.  If,
 on  the  other  hand,  we  should  make
 it  clear  in  our  mind  that  we  do  not
 want  any  individual  pattern  for
 Kashmir,  we  can  think  of  only  one
 pattern  which  we  after  great  delibera-
 tion  evolved  in  this  Constitution,  then
 you  must  find  ways,  peaceful  ways  of
 persuading  our  friends  in  Kashmir
 that  their  safety,  our  safety  and  our
 common  good  require  that  Kashmir
 should  come  and  fully  integrate  with
 India.  Kashmir  has  come  in  relation
 to  three  subjects  only.  but  it  is  not
 these  three  subjects  alone  that  we
 want.  In  this  connection,  I  shall  just
 quote  a  small  extract  from  the  White
 Paper  containing  the  policy  of  the
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 Government  in  regard  to  these  States,
 as  regards  the  way  in  which  the  States
 and  Provinces  should  be  _  integrated
 with  India.  This  quotation  is  taken
 mainly  from  the  speeches  of  Sardar
 Patel,  which  sum  up  the  position  in  a
 nutshell.  There  is  put  forward  the
 demand  which  we  also  are  putting
 forward.  That  statement  comprises
 the  Governmental  policy.  Paragraphs
 243  and  245  of  the  White  Paper  on
 Indian  States,  which  embodies  the
 policy  of  the  Government  says:

 “The  Congress  agreed  to  a
 central  authority  limited  to  the
 most  essential  subjects  and  to
 vest  wll  residuary  authority  not
 only  in  the  States  but  also  in  the
 provinces,  to  avert  the  threatened
 disruption  of  the  country.  With
 the  recession  of  the  Muslim
 majority  provinces  of  India,  the
 raison  detre  for  an  attenuated
 centre  disappeared  in  so  far  as
 the  relationship  of  the  Centre  with
 the  Provinces  was  concerned.  As
 regards  the  States,  with  the  rapid
 demolition  of  the  barriers  which
 separate  them  from  the  provinces,
 the  question  of  the  constitutional
 relationship  with  the  Centre  appear-
 ed  in  a  new  context.

 “This  altered  the  whole  back-
 ground,  and  gradually  the  position
 veered  round  to  a  federal  struc-
 ture  with  a  unitary  bias  provid-
 ing  for  a  centre  strong  enough
 to  develop  the  resources  of  the
 country  and  to  help  against
 disruptive  forces.”

 Thus,  in  six  or  seven  sentences,
 the  entire  principle  is  embodied.  I
 claim  that  these  principles  have  got  to
 be  applied  to  the  people  of  Jammu  and
 Kashmir,  that  being  one  of  the  units
 in  Indian  Union,  under  Article  l  of  the
 Indian  Constitution.  In  a  democratic
 federal  state,  the  fundamental  rights
 of  the  citizens  of  one  constituent  unit
 cannot  vary  vis-a-vis  the  citizens  of
 another  unit.  Are  not  the  people  of
 Jammu  and  Kashmir  entitled  to  the
 fundamental  rights  that  we  have
 given  to  the  people  of  India  minus
 Jammu  and  Kashmir?  There  is  no
 scope  for  varied  constitutional  pat-
 terns,  disparities  as  between  one
 federating  unit  and  another,  the
 legislative  or  executive  authority  of
 the  units  in  respect  of  the  States  will
 be  co-extensive  with  a  similar
 authority  in  and  over  the  provinces;
 subject  to  certain  adjustments  during
 the  transitional  period,  the  fiscal
 relationship  between  the  provinces  and
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 the  States  and  the  Centre  must  also
 come  under  one  _  authority.  The
 Auditor-General  of  India  must  have
 fuller  control  over  the  audit  systems
 in  the  States  as  also  the  Provinces.
 The  jurisdiction  of  the  Supreme
 Court  must  now  extend  to  the  States
 to  the  same  extent  as  in  the  case  of
 tha  Provinces.  The  High  courts  in
 the  States  are  to  be  constituted  so
 that  they  will  function  in  the  same
 manner  as  the  provincial  High
 courts.  All  citizens  of  India,  whether
 residing  in  States  or  Provinces,  must
 enjoy  the  same  fundamental  rights
 and  the  same  _  legal  remedies  to
 enforce  them.  In  the  matter  of  con-
 stitutional  relationship  with  the  Centre
 and  in  internal  set-up  these  States
 must  be  on  a  par  with  the  provinces.
 That  is  the  question  that  we  have  to
 settle.  We  have  declared  our  policy
 that  there  must  be  one  set-up—you
 may  teat  differentially  in  respect  of
 certain  matters  in  a  special  way  with
 regard  to  the  affairs  of  Jammu  and
 Kashmir.  I  am  not  worrying  about
 that.  But  the  fundamental  question
 ig  that  the  fundamental  rights  of  the
 citizen  must  apply  to  Jammu  _  =  and
 Kashmir.  There  could  be  no  com-
 promise  on  that  issue.  The  Supreme
 Court  must  function  as  the  highest
 court  or  tribunal  in  the  whole  of
 India,  Jammu  and  Kashmir  including.
 The  Auditor-General’s  writ  must
 function  in  the  whole  of  India  includ-
 ing  Jammu  and  Kashmir.  These  are
 important  issues,  which  should  be
 conceded.  Who  made  Sheikh  Abdullah
 the  king  of  kings  in  Kashmir?  Who
 made  Sheikh  Abdullah  a_  great
 authority?  It  is  because  the  Indian
 troops  went  there  and  worked  with
 the  co-operation  of  the  people  of
 Kashmir.  Did  we  do  it  for  the
 purpose  of  creating  a  sovereign  re-
 public  within  a  sovereign  republic?
 Let  me  ask  this  question  categori-
 cally?  We  would  like  to  know  what
 exactly  are  the  feelings  of  the  people
 of  Jammu  and  Kashmir.  I  have  got
 with  me  certain  reports—but  time  will
 not  permit  me  to  go  _  into,  |  these
 details—which  are  coming  from
 Jammu  and  Kashmir  regarding  the
 discriminatory  manner  in  which  that
 Government  is  carrying  on  its  func-
 tions.  It  is  painful  for  me  to  make
 these  allegations  on  the  floor  of  the
 House,  but  I  do  so  for  this  reason  that
 the  Prime  Minister  may  at  least  hold
 an  inquiry,  and  not  simply  brush
 them  aside  as  some  arguments  being
 put  forward  by  communalists  and
 reactionaries.  We  will  not  permit
 him  to  do  so.  He  must  go  into  each
 one  of  these  questions  and  _  satisfy
 himself  as  to  whether  the  allegations
 made  are  true  or  not.
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 If  I  may  just  refer  to  some  of  the

 points,  what  about  civil  rights?  Is  the
 House  aware  that  the  old  Defence  of
 India  Rules  promulgated  by  the  British
 and  the  old  Public  Security  Act  pro-
 mulgated  by  the  British  rulers  for  the
 purpose  of  crushing  the  freedom  of  the
 people  of  this  country,  still  continue
 without  the  change  of  a  single  comma
 or  semi  colon,  and  still  function  in
 that  free  domain  of  Jammu  _  and
 Kashmir?  How  many  hundreds  of
 people  were  arrested  under  the  ‘ro-
 visions  of  that  law?  Was  any  charge-
 sheet  given  to  any  of  them?  Was  the
 case  of  any  single  person  placed  before
 any  Advisory  Committee?  The  Public
 Security  Act  is  applied  in  the  case  of
 a  person  who  complains  that  the  people
 are  dying  for  want  of  food,  and  even
 the  courts  in  Kashmir  cannot  convict
 them  because  the  Public  Security  Act
 cannot  apply  in  such  cases.  I  Mave  got
 here  the  names  of  newspapers  which
 have  been  suppressed  in  Jammu  and
 Kashmir,  newspapers  which  are  not
 allowed  to  go  to  Jammu  and  Kashmir
 from  India.

 What  about  education?  During  the
 time  of  the  cursed  Maharaja,  _  there
 were  at  least  Urdu  and  Hindi.  Both
 got  the  same  place.  Hindi  has  dis-
 appeared  from  Jammu  and  Kashmir
 today.  There  is  Hindustani  only  where
 the  script  is  no  doubt  in  Devanagiri,
 but  so  far  as  the  content  is  concerned
 it  is  nothing  but  Persianised  Urdu.  I
 shall  present  a  copy  of  this  book  to
 Pandit  Jawaharlal  Nehru.  J  have
 shown  it  during  the  last  three  days  to
 a  number  of.  friends  who  know  soine-
 thing  of  Hindustani—not  Hindi—and
 very  few  of  them  have  been  able  to
 understand  many  of  the  words  which
 are  used  in  this  book.  a  book  which  is
 compulsorily  used  for  all  people  in
 Jammu  and  Kashmir  today.  Hindi  has
 disappeared  under  the  secular  leader-
 ship  of  Shri  Abdullah  in  Jammu  and
 Kashmir.  No  one  reads  Hindi  there
 today.  I  shall  make  a  present  of  <his
 book  to  Panditii.  He  may  kindly  see
 it  and  I  say  with  all  his  knowledge  of
 Hindustani  he  may  find  it  difficult  to
 understand  some  of  the  words  which
 many  of  our  friends  have  found  it  Jiffi-
 cult  to  understand.  It  ‘!s  a  book
 (interruption)—I  am  glad  I  was  inter-
 rupted—published  by  the  Textbook
 Committee  in  Jammu  and  Kashmir.  a
 Textbook  Committee  of  which  Sheikh
 Abdullah  himself  is  the  Chairman.  a
 Textbook  Committee  which.  according
 to  the  secular  character  of  that  State.
 does  not  include  one  single  member  of
 the  minority!  It  is  all  Muslims  ard
 one  or  two  Europeans  who.  no  doubt,
 are  the  best  interpreters  of  what  ५७४
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 of  education  should  be  imparted  in
 Jammu  and  Kashmir!  Now,  in  this
 book,  there  is  one  expression  like  this
 for  “Rights  of  women”.  It  is  given  as
 औरत  को  तलाक़  ओर  खुला  लेने  का  हक  होगा।
 It  is  a  textbook  compulsory  for  all, where  the  rights  of  women  in  Jammu
 and  Kashmir  will  be  तलाक--  he
 right  of  divorce—(interruption).  Of course  those  who  want  it,  can  have  as
 many  marriages  and  divorces  as  they like  and  be  merry,  (interruption).  So
 far  it  was  तलाक  alone,  now  it  is
 खला  also.  (Interruption).  You

 will  read  and  digest  it.  So  far  as  खुला
 marriage  is  concerned,  I  am  told  they
 have  some  form  of’  contractual
 marriage—in  American  language  ‘com-
 panionate’  marriage—where  you  can
 live  as  husband  and  wife  for  a  short
 while  and  then  separate.  That  is  the
 great  right  which  is  being  held  out  to
 the  women  of  Jammu  and  Kashmir.

 Sw  pylae  9S  wl -  oft  Uy
 2  uk.  12  ४  १५४

 (The  Minister  of  Education  (Maulana
 Azad):  Do  you  know  what  is  meant
 by  Khula?]

 Dr.  S.  P.  Mookerjee:  I  do  not  know.

 bE  ०४४  Jol  pi  की  Wy.

 (3३४  Ay  ad  wh
 (Maulana  Azad:  You  speak  a  wholly

 incorrect  thing.]
 Dr.  S.  P.  Mookerjee:  I  am  speaking

 on  the  authority  of  those  who  have  said
 they  know  about  it.  If  I  am  wrong,
 the,  hon.  Minister  will  correct  me..He
 can  include  it  in  educational  text-
 books  in  India  also!

 Five  minutes  more,  Sir.  Now,  so  far
 as  the  boundary  is  concerned,  I  may
 just  give  you  a  few  illustrations.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  has  taken  a‘lot  of  time.

 Dr.  S.  P.  Mookerjee:  I  will  not  have
 a  chance  to  speak  again  on  Kashinir
 during  this  session,  and  I  request  I  may
 be  given  a  few  more  minutes.

 Now.  with  regard  to  the  boundary,
 the  Udhampur  district  within  the  pro-
 vince  of  Jammu  has  suddenly  been
 divided  into  two  parts.  It  has  remain-
 ed  as  one  district  for  years.  A  district
 which  had  a  Hindu  majority  has  now
 been  divided  and  a  portion  of  it  facing
 the  Kashmir  valley  has  been  turned
 into  a  new  district  with  a  Muslim
 majority.  Now  that  has  been  done
 without  taking  a  plebiscite,  without
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 taking  the  opinion  of  the  people.  If
 there  is  any  plebiscite  on  a  zonal  basis,
 then  at  least  that  area  of  Udhampur
 district  which  is  very  fertile  may  go
 to  Kashmir  valley.

 Shri  M.  Shaffee  Choudhri  (Jammu
 and  Kashmir):  May  I  know  whether
 he  is  not  creating  a  new  Pakistan?

 Dr.  S.  P.  Mookerjee:  I  know  that  my
 hon.  friend  is  finding  it  hard.  I  do  not
 yield.  I  shall  discuss  it  with  the  hon.
 Member  later  on.  (Interruption).

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  does  not  give  way.  I  will  give  the
 hon,  Member  an  opportunity  to  reply.

 Dr.  S.  P.  Mookerjee:  Now  I  will  bring
 this  to  the  notice  of  the  Prime  Minister,
 Sir  (Interruption),  I  know  he  is  getting
 impatient.  I  am  sorry,  but  one  has  to
 face  this.

 Now,  Sir,  there  was  a  Trust  known
 as  ‘Dharmarth  Trust’  with  several
 lakhs  of  rupees  which  was  created  by
 Maharaja  Gulab  Singh  and  there  was
 quite  a  large  area  of  land  attached  to
 that  Trust.  It  was  meant  for  religious
 activities,  education  and  for  helping
 poor  people.  Now,  what  is  the  condi-
 tion  of  that  Trust?  Most  of  the  land
 has  been  taken  away  and  the  money
 is  being  frittered  away.

 Regarding  the  Government  services,
 posts  are  being  advertised  reserved  for
 Muslims.  Is  there  any  other  State  or
 administration  where  posts  have  been
 reserved  for  the  majority  community?—
 Is  this  secularism?  Even  officers  are
 being  encouraged  to  join  the  National
 Conference.  They  are  allowed  to  join
 as  members  of  the  political  party  and
 they  also  hold  administrative  jobs.  It
 is  an  unheard  of  thing.  If  you  have
 officers  like  that  who  will  also  be
 directly  concerned  with  8  political
 party,  naturally  what  the  consequences
 will  be,  you  can  realise.

 Take  again,  Sir.  the  refugee  question.
 You  know  we  discussed  it  the  other
 day.  Thousands  of  Hindu  refugees
 from  Jammu  and  Kashmir  are  being
 settled  in  India.  Why  cannot  they  be
 given  land  in  Jammu  or  Kashmir?  Why
 should  people  from  outside  be  brought and  settled  there?  That  also  indicates
 a  discriminatory  policy.

 Then  you  have  the  permit  system.
 You  have  the  customs  duty.  You  have
 the  old  rights  in  the  Maharaja's  lime
 restrieting  rights  and  privileges,  under
 which  an  Indian  could  not  go  and  live
 there  with  equal  rights  with  others.
 Those  rights  and  privileges  are  still
 continuing.  restricting  the  liberty  of
 Indian  citizens  to  enter  and  settle  into
 that  area.
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 I  have  got  here  two  different  versiuns
 of  8  speech  delivered  by  Sheikh
 Abdullah  on  9th  May  at  Srinagar.  It
 is  a  very  serious  matter;  I  have  got both  the  copies  with  me.  One  was
 distributed  in  Jammu  and  Kashmir
 officially,  and  so  far  as  India  was  con-
 cerned,  the  version  was  different.  Cer-
 tain  portions  were  taken  out  which
 might  not  be  liked  by  the  people  of
 India.  This  was  done  in  a  very  clever
 way.  I  have  got  with  me  copies  of
 both  these  communiques  issued  by  the
 Jammu  and  Kashmir  Government—
 one  for  Indian  consumption  and  one  for
 consumption  at  home.

 I  do  not  wish  to  continue  my  speech
 longer  because  I  have  exceeded  my
 time  limit,  but  the  only  thing  which  I
 would  “say  at  the  end  is:  what  is  the
 remedy?  What  is  the  way  out?  Under
 the  Constitution  as  we  have  provided,
 we  cannot  compel  Jammu  and  Kashmir
 to  accede  in  respect  of  other  subjects
 unless  Jammu  and  Kashmir  agrees,  the
 Constituent  Assembly  agrees.  That
 provision  is  there.  I  cam  understand
 my  Communist  friends.  They  have
 been  from  the  very  beginning  for  the
 dismemberment  of  the  country.  They
 started  this  by  supporting  Rajaji’s
 formula.  They  have  supported  the
 Muslim  League  and  they  have  suppoit-
 ed  Pakistan.  I  do  not  blame  them.
 Now,  a  strange  position  has  been
 created.  Dr.  Katju,  the  Communist
 Party  and  Sheikh  Abdullah  stand  on
 the  same  platform  today.  Yesterday
 Dr.  Katju  told  me  that  a  man  is  known
 by  the  company  he  keeps.  Dr.  Katju
 knows  that  the  Communist  party  today
 is  supporting  Sheikh  Abdullah.

 What  is  my  constructive  suggestion
 at  the  end?  I  have  one  constructive
 suggestion  to  make.  Persuade  Sheikh
 Abdullah  and  let  us  all  come  to  a
 private  conference.  J.et  us  discuss  the
 whole  question.  We  are  anxious  that
 Jammu  and  Kashmir  should  come  to
 India  just  as  any  other  State  has  come.
 Let  us  know  what  svecial  precautions
 he  wants.  But  let  him  say  that  the
 people  of  Jammu  and  Kashmir  are
 Indians  first  and  Kashmiris  next.
 Prime  Minister  must  firmly  assert  that.
 we  do  not  want  this  kind  of  Kashmiri
 nationalism:  we  do  not  want  this
 ‘sovereign  Kashmir’  idea.  If  you  start
 doing  it  in  Kashmir,  others  also  will
 demand  it.+  The  South  is  now  asking
 for  separation  from  the  North;  other
 provinces  may  come  and  say,  ‘We  wili
 remain  with  the  Indian  Government
 only  in  relation  to  these  three  subjects’.
 Persuade  them,  but  if  Kashmir  does
 not  agree,  then  you  give  freedom  to
 the  people  of  Jammu  and  Ladakh  to
 decide  what  they  think  best  for  their
 territory.  I  have  got  with  me............
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 Shri  Sofi  Mohd.  Akbar:  You  are
 creating  a  new  Pakistan—Districtwise
 Pakistan.

 Dr.  S.  P.  Mookerjee:  from  tne
 leader  of  Ladakh,  a  copy  of  a  letter
 which  has  been  sent  to  Pandit
 Jawaharlal  Nehru.  He  has  sent  a  copy
 to  me  as  President  of  the  Mahabodhi
 Society.  In  it  he  demands  specifically
 and  says—if  Kashmir  valley  does  not
 wish  to  integrate  with  India,  give  them
 at  least  the  same  right  of  self-determi-
 nation  and  the  opportunity  to  decide;
 their  safety  lies  in  remaining  with
 India.  That  is  the  alternative  which  I
 would  offer  to  Pandit  Nehru.  Let  him
 devise  a  scheme,  first  of  all,  whereby
 Kashmir  may  not  have  to  be  divided.
 We  do  not  want  Kashmir  to  be  divided.
 On  the  other  hand,  we  want  that  the
 lost  territory  within  Jammu  _  and
 Kashmir  should  be  brought  back  within
 Jammu  and  Kashmir—the  _  territory
 which  is  now  in  the  hands  of  Pakistan.
 But  if  Sheikh  Abdullah  is  completely
 intransigent,  and  if  he  says,  “I  shail
 not  came  within  India  except  in  respect
 of  the  three  subjects,”,  then  at  any  rate
 let  us  devise  a  scheme  by  which  the
 people  of  Jammu  and  Ladakh  may
 have  the  full  liberty  to  decide  whether
 they  will  integrate  fully  with  India.
 Let  him  have  a  loose  integration  only
 with  regard  to  Kashmir  valley.  I  do  not
 want  partition,  and  I  have  repeatedly
 said  that.  If  Panditji  can  exercise  his
 influence,  his  goodwill,  his  power  of
 persuasiveness  and  whatever  he
 possesses  and  thereby  persuade  Sheikh
 Abdullah  and  others  to  remain  with
 India  as  a  constituent  unit  in  accord-
 ance  with  the  sacred  principles  which
 have  been  repeatedly  declared  and
 which  are  contained  in  this  White
 Book,  then  I  have  no  objection.  If  not,
 do  not  drag  large  numbers  of  people  of
 these  other  provinces  who  are  desirous
 of  remaining  within  India—do  not  drag them  to  the  same  fate  as  Sheikh
 Abdullah  would  like  to  drag  them  to.

 The  Prime  Minister  and  Minister  of  /

 टर्क
 ternal,,  Affairs  (Shri  Jawaharlal

 iy
 ehrw)  the

 hon.  Member  who  has
 just  $  m  has  appealed:  to  me  to
 exercise  such  influence  as  I.  might
 possess  in  this  matter  of  Kashmir.
 May  I  reply  to  that  and  say  that  not
 only  will  I  exercise

 v4

 influence  to
 the  best  of  my

 abilityf'and
 according

 to  the  light  as  I  see  it”but  that  I  have
 done  so  in  the  past.  But  my  difficulty
 has  been,  and  it  is  a  serious  difficulty
 which  has  come  in  the  way  of  a  solu-
 tion  of

 }
 is  problem—a  difficulty  that

 speeches/like  the  one  which  the  hon.
 Member’  has  delivered  are  delivered.

 The  hon.  Member  started  off  in  his
 speech  today  reasonably.  There  are  im-
 portant  matters  to  be  considered  to  be
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 weighed  by  us,  to  be  decided  by  us.
 Not  only  to  be  decided  by  us,

 rover: eign  Parliament  as  we  are,  but  there
 are  some  matters  which;;are  outside
 our  scope.  We  cannot  decide  the
 shape  of  the  world,  for  instance,  how-
 ever  much  we

 won)d
 like  to  do  it.  For

 instance,  we  cannot  stop

 apo

 fight  in
 Korea.  Yesterday,  when  on.  Mem-
 ber  wanted  to  move  an  adjournment
 mbtion  regarding  the  bombing  on  Yalu
 river,  it  was  not  discussed.  But  I  am
 quite  sure  every  Member  here  dislikes
 it,  and  was  aghast  at  it—that  this
 should  be  done  at  this  moment,  when
 peace  was

 being/talked
 about.  But  we

 cannot  stop  it.  “But  we  could  have  dis-
 cussed  it,  but  we  can  certainly  not  stop
 it.  There  are  many  things  beyond  the
 power  of  this  Parliament.  Therefore,
 we  have  to  proceed  about  these  matters
 with  wisdom.,  with  caution,  with
 restraint  and/  with  firmness.  And
 during  all  this  period  there  has  been
 much—much  wrong  we  may  have  com-
 mitted  and  the  hon.  Member  may  have
 committed.  I  am  no  paragon  of  virtue.
 nor  is  our  Government  paragons  of
 virtue.  I  do  not  say  that.  But  I

 af humbly  submit  to  this  House  and  _  to
 the  hon.  Member  who  has  just  spoken
 that  there  are  certain  approaches  which
 lead  to  right  results,  and  there  are
 certain  approaches  which  lead  _  to
 wrong  results  however  eloquently  they
 are  put

 oe

 ward.  And  the  approach
 which

 aaa  Aaa
 made  often  enough,

 not  so  mu¢h  by  the  hon.  Member,  but
 by  the  hon.  Member’s  companions—I
 regret  he  keeps  such  amazing  company
 nowadayS...4:.....5+

 Dr.  S.  P.  Mookerjee:  I  was  in  your
 company  for  2h  years.

 i  Jawaharlal  Nehru:  And  during
 a ratty  period  when  the  hon.  Member
 was

 infour
 company,  he,  if  I  may  say

 so,  fufictioned  with  remarkable  clarity
 of  mind.  And  it  is  an  amazing  thing
 that  much  that  he  criticises  or  dislikes
 today  was  done  when  he  was  in  our
 company.  There  was  aly

 he

 0  criti-
 cise  then.  But  gradually  he/  drifted
 away  into  evil  courses,  with  fhe  result
 that  we  see  today.  As  I  listened  to
 his  speech,  as  I  listened  to  the  first  part
 of  the  hon.  Member’s  speech,  I  did  not
 agree  with  everything,  but  it  8  an
 able,  cogently  argued  speech

 ow  const tutional  and  other  problems  which  we
 have  to  decide  in  this  House.  But  then
 he  drifted  off.  The  influence  of  nis
 earlier  career  in  this  Government
 apparently  passed  away,  and  his:later
 associations  came  to  the

 nang

 d  he
 brought  out  all  kinds  of  amazingAhings.

 I  wish  I  had  the  time  to  déal.  with
 each  single  point.  He  referred  to  the
 permit  system.  Either  it  is  ignorance,
 or  it  is  wilful  forgetfulness  on  his
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 part.  It  is  the  Indian  Army  which  had
 introduced

 ि

 e  permit  system  in
 Kashmir.  ItAs  India  and  the  Indian
 Army  which’  have  introduced  it,  not
 because  of  anything  else,  but
 because  spies  went  there—not  our

 spies,  but  other  people's  spies.  It  was
 the  Indian  Army  that  wanted  to  control
 entry  into

 ah

 hmir  of  undesirable  per-
 sons.  It  ie

 Ags
 represented  as  some-

 thing  impoSed  by  some  one  else  to
 prevent  Indians  from  going  there.  Now,
 that  is  a  thing  which  misleads  persons.
 I  am  not  here  to  defend  every  act  of
 the  Kashmir  Government  or,  for  the
 matter  of  that,  of  my  own

 Government fe Let  us  consider  them.  If  we  have  ma
 mistakes,  let  us  change  them.  But  I
 submit  that  this  kind  of  approach  can-
 not  possibly  lead  to  any  reasonable
 result  that  we  may  aim  at.

 Now  this  Kashmir  affairs  has

 40

 ed
 an in  this  present  form  for  nearl  our

 years  and  nine  months.  ublic
 memories  are  short,  and  many  of  the
 hon.  Members  who  have  come  here
 have  not  heard  the  previous  debates
 on  this  subject  here,  and  the  subject
 may.  in  28  sense,  be  new  to  them.  e-
 viously  this  Parliament,  or  rathey/the
 previous  Parliament,  has  often  ~  con-
 sidered  this  problem.  So  far  as  I  am
 concerned,  it  is  important  enough  for
 us  to  give  it  as  much  time  as  we  can
 possibly  give,  and  I  am  prepared  to

 7
 this  to  hon.  Members  opposite,  that

 ifAhey  wish  to  confer  with  me  private-
 ly.  l  am  prepared.  What  is  more,
 shovld  occasion  arise,  and  should  the
 House  so  desire,  I_am  prepared  to  have
 a  full-dress  debate  on  this  issue,  so
 that  we  may  not  be  hurried  about  the
 matter.

 Dr.  S.  P.  Mookerjee:  Thay/
 is  wel-

 come.
 Shri  Jawaharlal  Nehru:  It  is  not  the

 Government's  desire  to  hurry  this
 through  or  to  follow  any  policy  of
 hush  hush,  There  is  no  secrecy  about
 it.  The  point  is  that  this  problem  is
 a  difficult,  intricate  problem,  and

 of
 amount  of  eloquent  speeches  by  me  o  5 by  the  hon.  Member  opposite  will  solve
 the  problem.  It  may  influence  us  for
 a  while.  Some  of  us  fiave  faced  this
 problem  in  this  particular  way  for
 nearly  five  years.  Some  of  us  have
 faced

 oes
 roblem  in  other  ways  for

 the  last  years.  It  is  a  long  problem:
 various’  types  of  conflicts—conflict  of
 the  people  against  their  autocratic
 Government,  and  conflict  which  involv-
 ed  me  personally  in  an  incident  in
 which  I  myself  was  the  prisoner  of  an
 earlier

 “thera

 ent  in  Kashmir  State.
 So  that,  pep

 ae
 a  history  behind  this.

 It  is  not  so  le  as  the  hon.  Member
 makes  out.  It  is  a  long  history.  When
 90  PSD  ~
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 the  time  came,  in  July  and  August,
 ‘1947,  when  Independence  was  coming

 sty?

 artition  was  coming,  at  that  time

 arly  Sheikh
 Abdullah  and  most  of  his

 co.  gues  were  in  prison.  Remember
 that.  They  had  been  in  prison  for  a
 long  time.  And  when  I  sought  to  go
 there  merely  to  interview  him,  I  was
 put  in  prison  by

 in
 aharaja’s  Gov-

 ernment  of  the  day  Jf  That  was  the  in-
 heritance  just  before  partition  came.

 And  ultimately,  by  pressure  of
 events,  the  Government  of  that  day  re-
 leased  Sheikh  Abdullah  and  his  other
 colleagues.  They  conferred  with  some
 of  us.  What  was  the  advice  that

 4
 given  to  them,  by  bigger  people

 thay am?  The  advice  given  to  them  Was
 that  they  must  not  hurry.  It  was  a
 difficult  problem,  this  Kashmir  problem,
 and  whatever  steps  they  took  should
 be  after  consulting  their  people  as
 formally  as  possible,  because

 ray

 new
 that  this  matter  of  Kashmir  wasgoing
 to  be  complicated.  So,  when  the  hon.
 Member  referred  to  that  process  of
 accession  which  went  on  on  a_  large
 scale  in  July  and  early  August,  through
 the  great  wisdom  and  courage  of  Sardar

 Blogs
 ree  States  were  left  out—two

 majoy/ones  and  a  minor  one—the  major
 ones  being  Hyderabad  and  Kashmir:
 Hyderabad  for  different  reasons,  and
 Kashmir  for  different  reasons.  [his
 was  done  deliberately,  and  our  advice
 to  the

 tonya

 ir  people  and  the  Maha-
 raja  so  longg&s  he  was  there  was:  “Do
 not  hurry}  It  is  a  difficult  problem.
 Do  it  soundly  and  well,  and  we  shall
 abide  by  the  decision  of  the  people  of
 Kashmir.”  That  is  the  policy  chat
 Sardar  and  our  Government  laid  down
 in  regard  to  every  State  (in  India.
 Naturally  the  question

 digefiot
 arise  in

 regard  to  most  States.  ut  this  was
 the  policy  in  regard  to  every  State—
 that  the  people  of  the  State  should
 decide.

 Long  before  the  struggle  with
 Pakistan  about  Kashmir  arose,  we  put
 it  to  the  Maharaja  and  if

 Yay
 say

 so  in  this  connectien  it  is  fmy  convic-
 tion  and  an  honest  conviction  that  at
 least  75  to  80  per  cent.  of  the  troubles
 of  Kashmir  today  and  in  the  last  few
 years  have  been  due  to

 2620

 amazingly
 mistaken  wrong-headed  ae”

 Ale
 the

 Maharaja  pursued  there.  ell  there
 it  is.  So  we  put  it  to  him  but  what
 was  much  more  important,  we  put  it
 to  the  organisation—to  the  National
 Organization  of  Kashmir.  It  was  an
 organization  o  ashmir  only  but  it
 has  been  closel  pssociated  for  20  years
 or  so  with  that’other  great  organization
 which  does  not  function  now  as  such,
 the  All-India  States  Peoples  Organiza-
 tion  and  what  was  closely  associated
 with  the  people  from  other  States  and
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 {Shri  Jawaharlal  Nehru]
 the  people

 ट

 m  Kashmir.  So  the  Gov-
 ernment  of/India  and  others  put  it  to
 them,  to  fhe  Maharaja  and  Sheikh
 Abdullah  as  soon  as  he  came  out,  that
 this  matter  must  not  be  hurried  and
 it  was  our  idea  then  that  a  Constituent
 Assembly  should  be

 iS

 ted  in  Kashmir
 quickly  and  as

 soy  78
 possible  to

 decide  about  these  afd  other  questions.
 We  advised  them.

 Of  course  the  House  will  remember
 that  immediately  after  partition  and
 independence  horrible  things  occurred
 in  Pakistan  on  the  borders  of  India.
 Killings,  massacres  and  _  migrations

 ye
 lace  and  we  were’  completely

 tiedfip  with  these  things.  Then  came
 the”  news  on  one  fateful  day—in  the
 last  week  of  October—about  the  inva-
 sion  of  Kashmir  by  those  raiders.  It
 was  an  exceedingly  difficult  question
 for  us  and  the  hon.  Members

 प्र

 spoke
 about  it  was  the  memberWof  our
 Government  then.  He  might’  remember
 how  difficult  that  choice  was  for  us.
 It  came  suddenly.  We  were  busy  with
 troubles  at  home.  From  a_  military
 point  of  view  it  was  exceedingly  diffi-
 cult  to  cross  over  the  untains  into
 Kashmir  and  to  take  an€ffective  part.
 The  first  day  we  cons after  it.  We
 could  not  come  to  a_  decision.  We
 wanted  more  news.  The  next  day  the
 news  was  much  worse.  Mahora  Power
 House  was  burnt  down  and  80

 द्

 and
 so  forth  and  it  seemed  to  us

 thayW! ever  might  be  the  risks,  we
 intervene  and  intervene  by  air.  We
 had  no  air  force  worth  the  name  at
 that  time.  The  whole  army  was  split
 up.  Everything  was  split  up  and  it
 was

 we

 er  a  fine  effort  that  I  think
 withi

 Age
 hours  of  our  decision  by  the

 Defente  Committee  of  the  Cabinet
 troops  were  on  their  way  to  Kashmir
 by  air.  We  stopped  all  the  civil  lines
 overnight  and  sent  some  troops—I
 think  the  first  day_gbout  270  persons
 and  the  second

 cafe
 about  200  or  300

 )  of  them—and  thése_  troops  went
 straight  from  the  air  field  to  battle
 near  the  Srinagar  city.  However,
 much  happened  that  day  and  before
 we  sent  our  troops  an  appeal  came  to
 us  from  the  Maharaja  and  an  appeal
 came  to  us  from  the  National  Con-
 ference.

 I  do  not  wish  to  go  into  the  past
 history  or  to  cast  blame  on  people  for
 past  events  but  when  crises  came  to
 Kashmir  in  those  days,  the  part  played
 by  a  number  of  leading  persons  was
 not  creditable.  In  fact,  it  was  very
 discreditable  and  it  was  in  the  ultimate
 analysis—even  before  the  Indian  army
 got  there—the  common  people  of
 Kashmir  who  stood  the  strain  and
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 faced  the  enemy.  It  was  not  the  big
 people  there  who  faced  the  enemy.  It
 was  this  organisation—the  National
 Conference—and  their  volunteers,
 without  arms  of  course,  who  stood  the
 strain  and  stayed  there  even  when  the
 enemy  was  0  miles  away.  Not  a  shop
 in  Srinagar  closed.  It  was  really
 astounding  how  they  showed  their

 courage.  So  that  way  this  story  of
 invasion  started.

 Now  in  accordance  with  our  previous
 decision—quite  apart  from  Kashmir
 and  Pakistan—a  declaration  was  made
 by  Sardar  Patel  and  us  that  every
 State  where  there  was  a  difference  of
 opinion  will  be  allowed  to  decide  by
 popular  verdict  if  necessary.  When
 this  question  of  accession  came  before
 us,  if  the  Maharaja  only  had  asked  for
 accession  we  would  have  hesitated
 unless  we  had  known  there  was  some
 popular  backing  behind  it.  We  knew
 that  the  Maharaja  had  no  _  popular
 backing.  Hence  it  was  not  for  the  mere
 asking  of  Maharaja  that  we  could
 agree  to  a  thing  like  this.  It  was  only
 because  of  the  popular  organisation
 there  that  we  decided  to  accept  it.
 Even  so  we  repeated  what  we  had  said
 previously.  We  accepted  it  and  of
 course  the  accession  was  complete.  It
 was  not  a  kind  of  partial  accession  or
 limited  accession.  The  accession  was
 complete.  But  we  said  that  we  will
 abide  by  the  verdict  of  the  people
 whenever  the  chance  or  the  opportunity
 comes  to  take  it.

 Later  we  referred  the  matter  to  the
 United  Nations.  It  is  very  well  for
 hon.  Members  to  be  wise  after  the
 events  or  for  us  too  and  realise  what
 we  should  have  done  four  years  ago.
 But  the  position  as  we  saw  it  then  it
 seemed  to  us  a  wise  thing  to  do  and  in
 those  days  we  had  also  the  high
 advantage  of  taking  counsel  from  the
 Father  of  the  Nation  and  in  this  matter
 too  I  do  not  wish  to  drag  his  name
 because  it  is  not  fair  to  do  so.  But  I
 do  wish  to  say  that  I  took  counsel  with
 him  because  we  were  in  a  state  of
 great  difficulty  and  perplexity.  We
 did  not  want  wars  all  over  just  at  the
 beginning  of  our  career  as  an_  inde-
 pendent  nation.  And  yet  we  had  to
 defend  Kashmir  and  there  was  a  possi-
 bility  of  that  war  spreading  and  be-
 coming  a  major  one.  Now  regardless of  the  question  as  to  who  was  right  and
 who  was  wrong,  there  is  no  doubt
 about  it  that  if  that  war  had  spread, it  would  have  been  disastrous  for  us—
 more  so  for  others  but  disastrous  for
 us  also—and  would  have  stopped  all
 our  ideas  of  progress,  development,  etc.
 So  we  decided—to  stop  the  war  spread-
 ing—to  refer  this  matter  to  the  United
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 Nations.  May  I  say  that  hon.  Mem-
 bers  sometimes  ask_us  to  withdraw  this
 question  from  the  United  Nations?  I
 do  not  understand  that.  I  do  not  know
 how  it  can  be  done.  Of  course  we  can
 break  with  the  United  Nations  when
 we  want  to  and  we  can  say  to  them
 and  tell  them  “We  leave  you,  we  go
 away  from  you  and  take  the  conse-
 quences.”  If  you  are  prepared  ior
 that,  well,  I  do  not  think  that  will  be  4
 right  step.  That  will  be  a  wrong  step
 from  many  points  of  view—either
 broader  grounds  of  policy  or  narrower
 opportunist  grounds,  call  them  what
 you  will.  Therefore  the  question  of
 withdrawing  something  does  not  arise
 in  that  way.  We  have  made  it  per-
 fectly  clear  to  the  Security  Council
 and  the  United  Nations  that  we  went
 there  with  the  particular  appeal.  We
 did  not  go  there  to  seek  their  arbitra-
 tion  or  to  be  ordered  about.  Our
 original  request  to  them  was  a  very
 simple  one  and  that  was:  “Please  ask
 the  Pakistan  Government  not  to  aid
 the  raiders”.  That  was  our  sole
 request  that  we  made.  So  since  then
 several  resolutions  have  been  passed
 by  the  United  Nations  or  the  Security
 Council  with  or  without  our  agreement.
 One  at  least—and  major  one—has  been
 passed  without  our  agreement  and  we
 have  not  accepted  that.  And  we  have
 made  it  perfectly  clear  that  we  cannot
 accept  it  or  a  large  part  of  it.  There
 the  matter  stands.  So  that  there  is  no
 question  of  our  submitting  to  any
 direction  which  we  consider  wrong.
 But  apart  from  that  we  have  made  it
 clear  that  we  will,  in  our  desire  for
 peace,  accept  any  advice  or  mediation
 if  you  like.  And  even  ‘though  it  is
 awful  enough,  rather  distressing  and
 disheartening  to  carry  on  these  in-
 terminable  talks  without  end  when
 often  enough  the  major  issues  are  put
 aside.  long  arguments  take  place  over
 trivial  details.

 So  this  story  continued  and  about
 fifteen  months  after  that  came  the

 .truce.  The  hon.  Member.  Mr.
 Chatterjee  said  this  was  our  second
 bungling,  error—that  we  agreed  to  the
 armistice’  then.  Well,  I  do  not  know
 where  Mr.  Chatterjee  was  at  the  time
 and  how  far  he  was  acquainted  with
 what  was  happening.  but  I  was  here
 and  I  was  acquainted  with  every  full-
 stop  and  comma  and_  semi-colon  ox
 what  was  happening  and  what  was
 being  done,  and  all  I  can  say  is  that
 the  inference  he  has  drawn  is  com-
 pletely  unjustified  from  the  position.
 It  may  be  good  to  be  wise  after  the
 event.  And  there  is  no  doubt  about  ft,
 and  I  am  free  to  confess  it.  that  always
 our  desire  has  been  to  stop  fighting
 wherever  possible  with  honour  and
 self-respect  and  with  the  preservation
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 of  our  freedom.  We  do  not  want  un-
 necessary  wars.  After  judging  the
 situation  very  carefully  we  came  to
 that  decision.  It  was  the  depth  of
 winter,  the  3lst  of  December,  1948.  All
 over  Northern  Kashmir  fighting  itself
 was  not  too  easy  because  of  heavy
 snow  and  all  that—of  course  fighting
 was  nevertheless  taking  place.  It  was
 only  in  the  South  that  really  effective
 fighting  could  take  place  and  was
 taking  place.

 I  really  am  very  sorry,  I  apologise
 to  you,  Sir,  and  to  the  House  for  going
 into  this  past  history.  I  shall  briefly
 refer  to  some  of  the  matters  that  have
 been  raised.  So  far  as  the  strict  Jaw
 is  concerned,  my  colleague,  the  States
 Minister  is  obviously  an  infinitely
 better  lawyer  than  I  have  ever  claimed
 to  be,  but  it  is  clear  that  when  this
 accession  took  place  it  was  an  accession
 of  the  same  kind  as  in  the  case  of  the
 other  States  in  the  first  stage-accession
 on  three  subjects.  Now  in  regard  to
 the  other  States  later  on  various  pro-
 cesses  of  integration  took  place.
 Obviously,  in  regard  to  Kashmir  they
 could  not  take  place  because  the  posi-
 tion  had  been  petrified  because  of
 various  things  happening:  a  _  war
 happening,  the  reference  to  the  United
 Nations  happening,  and  the  undertak-
 ing  and  assurances  given  by  us.  It
 could  not  change  until  some  other  step
 was  taken.  So  that  ft  became  inevi-
 table  that  the  position  in  regard  to
 Kashmir  was  limited  to  the  accession
 on  these  three  subjects.  Of  course,
 the  rest  we  might  confirm,  we  might
 decide  by  conferences,  by  friendly
 reference—that  is  a  different  matter—
 but  strictly  speaking  it  was  only  that,
 and  that  position  had  remained  and  it
 had  to  remain  until  some  major  change
 in  the  other  circumstances  took  place.
 Because  all  these  years—it  is  now
 three  years  since  the  ‘Cease  fire’—we
 have  not  been  assured  at  any  time
 whether  there  would  be  a  resumption
 of  military  operations  or  not.

 The  House  will  remember  that  we
 declared  clearly  more  than  a  year  ago
 that  in  spite  of  the  fact  that  our  terri-
 tory  had  been  invaded  and  part  of  it
 was  actually  in  enemy  occupation,  we
 would  not  resume  military  operations unless  we  were  attacked  and  we  would
 rely  upon  a  peaceful  settlement  of  that
 problem  whether  it  is  through  the
 United  Nations  or  otherwise.  The  hon.
 Member  asked  me  a  question:  How  do
 you  hope  to  get  back  those  territories?
 Well,  my  reply  then  was  and  naw  is.
 By  peaceful  means.  Because  I  think
 that  resuming  war  for  them  would
 mean  disastrous  consequences  which
 we  do  not  wish  to  face.  However,  I
 am  not  going  into  that  question.  Then
 we  made  it  clear,  first  of  all  that  we
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 would  not  start  military  operations
 unless  we  were  attacked.  Secondly  we
 made  it  perfectly  clear  that  if  an
 aftack  took  place  in  Kashmir  by  way
 of  Pakistan,  any  kind  of  attack.  then
 the  operations  that  would  ensue  would
 not  be  limited  to  Kashmir  State.
 This  was  made  perfectly  clear.  We
 were  not  going  to  be  tied  down  if
 Pakistan  attacked  Kashmir  State  think-
 ing  it  could  confine  its  operations  as
 previously  to  Kashmir.  That  could  not
 possibly  happen.  That  declaration  of
 ours  I  believe  had  a  salutary  effect
 and  probably  prevented  attacks  in
 Kashmir  in  the  last  year  or  two.

 Now  that  has  been  the  ,position.
 Constitutionally  that  position  continues
 and  no  doubt  it  is  desirable  and  I  wish
 it  as  much  as  Dr.  Mookerjee,  that  the
 constitutional  position  should  develop,
 should  be  clarified.  Certainly,  and  we
 shall  try  to  have  that  done,  but  it  must
 be  remembered  that  the  basic  causes
 which  prevented  it  developing  still
 continue  to  a  large  extent  and  that  is
 the  difficulty,  We  have  not  got  a  clean
 slate  to  write  upon,  we  are  limited,
 inhibited  by  the  United  Nations,  by
 this.  by  that.  But.  nevertheless,  the
 basic  thing  still  remains,  that  we  have
 declared—and  even  if  we  had  _  not
 declared,  that  fact  would  remain—
 that  it  is  the  people  of  Kashmir  who
 must  decide.  And  I  say  with  all  res-
 pect  to  our  Constitution  that  it  just
 does  not  matter  what  your  Constitution
 says,  if  the  people  of  Kashmir  do  not
 want  it,  it  will  not  go  there.  Because
 what  is  the  alternative?  The  alter-
 native  is  compulsion  and  coercion—
 presuming,  of  course,  that  the  people
 of  Kashmir  do  not  want  it.  Are  we
 going  to  coerce  and  compel  them  and
 thereby  justify  the  very  charges  that
 are  brought  by  some  misguided  people
 outside  this  country  against  us?  So
 the  question  becomes  one  of  having
 the  closest  possible  union  with  the
 people  of  Kashmir,  with  their  goodwili
 and  our  goodwill.  Therefore,  any
 action  taken  which  comes  in  the

 y  of  that  goodwill,  any  action
 tate  en  which  frightens,  irritates,
 brings  suspicion  in  the  way,  comes  ६
 the  way  of  that  very  thing  that  we
 desire.  And  that  is  why  I  venture  to
 say  that  some  of  the  advisers  of  my
 hort.  friend  opposite,  may  be  with  all
 good  intentions  but  nevertheless  have
 been  acting  in  a  manner  which  has
 come  in  the  way  of  the  very  thing
 they  may  desire.  Now  it  is  clear  that
 today  the  accession  of  Kashmir  is  in
 regard  to  three  subjects  and  the  idea
 was  and  is  that  the  matter  should  he
 looked  into  when  the  time  comes,  ecx-
 tended,  or  whatever  it  is,  but  for  the
 moment  it  remains  in  those  three  sub-
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 jects.  Of  course  “three  subjects”  as
 interpreted  can  mean  much  more  or  a
 little  less,  but  the  accession  is  corn-
 plete,  it  is  not  partial.  And  when  we
 said  that  the  people  of  Kashmir  wili
 decide,  that  did  not  limit  in  any  way
 the  accession.  It  only  meant  that  for
 other  reasons,  not  constitutional,  not
 legal  but  we  placed  them  on  higher
 ground,  if  such  a  contingency  arose—
 let  us  suppose  there  was  8  proper
 plebiscite  there—and  the  people  of
 Kashmir  said,  “We  do  not  want  to  be
 with  India”,  well,  we  are  committed  to
 it,  we  would  accept  it.  It  might  pain
 us,  but  we  would  not  send  an  army
 against.  them;  we  would  accept  that
 however  much  hurt  we  might  feel
 about  it  and  we  would  change  our  Con-
 stitution  about  it.  We  do  not  think
 that  would  happen—that  is  a  differen:
 matter—because  even  previously,  and
 in  the  last  few  years,  numerous  bonds
 have  arisen  which  bring  us  together,
 the  people  of  Kashmir  and  the  people
 of  India.

 So  Kashmir,  obviously,  is  a_consti-
 tuent  unit  of  the  federation  of  the
 Unipn  of  India,  but  a  difference  has
 arisen,  subsequently  arisen—you  please
 remember  that,  not  originally—between
 Kashmir  and  the  other  States  because
 subsequent  to  the  earlier  accession  the
 other  States  have  become  integrated
 more  which  Kashmir  has  not  and  could
 not  in  the  circumstances  as  I  have
 tried  to  point  out.  But,  nevertheless,
 it  is  a  full  constituent  unit  of  India.
 Various  things  flow  from  it,  various
 consequences—consequences  for  _  in-
 stance,  in  regard  to  the  President  of
 the  Republic.  The  President  has  cer-
 tain  authority  which  he  exercises  on
 behalf  of  the  Republic  and  wherever
 the  constituent  unit  may  be  the  Presi-
 dent  will  exercise  that  authority  in
 that  measure.  Of  course,  the  Presi-
 dent  exercises  that  authority  on  the
 advice  of  his  advisers.  That  is  4
 different  matter.  The  President  may
 recognise  or  not  recognise  a  _  Raj-
 pramukh  or  someone  else  like  that.
 That  presidential  authority,  therefore,
 applies  to  every  State  of  India  in  that
 sense.  It  may  be  exercised  on  a  recom-
 mendation  after  some  choice  by  others,
 whatever  it  may  be.  But  the  Presi-
 dent’s  ultimate  right  has  to  remain  for
 a  constituent  unit  of  India.

 The  hon.  Member  referred  to  the
 flag,  and  he  was  good  enough  to  refer
 to  what  I  said  long  ago  in  the  Consii-
 tuent  Assembly.  But  there  can  be  no
 doubt  that  in  any  part  of  India  it  is
 the  flag  of  India  that  must  prevail  and
 that  must  be  dominant.  But  remembe:'
 that  in  some  States  in  India  even  now-
 or  till  recently—there  was  the  State
 flag.  In  the  state  of  Mysore,  till  a  few

 ra
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 days  ago  (till  four  or  five  days  ago)
 every  public  building,  apart  from  the
 national  flag  also  displayed  the  State
 flag  which  was  the  Maharaja’s  flag
 really,  but  which  the  State  had  adopted as  its  own.  It  so  happened  that  just four  or  five  days  ago,  the  Mysore  Gov-
 ernment,  with  the  concurrence  of  the
 Maharaja,  decided  not  to  display  the
 State  flag.  I  welcome  that  move.  What
 I  mean  to  say  is  that  it  is  not  such
 an  extraordinary  thing  for  a  State  flag to  be  there  in  a  subordinate  position,
 provided  the  flag  of  India  is  the  domi-
 nant  flag  and  represents  the  Republic of  India  all  over  the  territories  of  the
 Union.  These  are  matters  of  import-
 ance,  no  doubt,  but  not  of  great  diffi-
 culty,  matters  which  we  can  consider
 and  settle  amongst  ourselves.

 Take  the  Supreme  Court.  Un-
 doubtedly.  in  regard  to  matters  con-
 cerning  which  a  State  is  associated,  or
 has  acceded,  there  can  be  no  doubt
 that  the  Supreme  Court  only  can
 decide.  I  am  not  for  the  moment
 referring  to  other  matters.  The  matter is  not  clear  in  my  mind.  It  is  a  matter for  the  lawyers  and  others  to  consider.
 But  it  is  obvious  that  within  that
 sphere  of  accession,  the  Supreme  Court
 must  come  in.  It  may  come  in  other-
 wise  too.

 The  hon.  Member  referred  with
 great  force  to  the  Fundamental  Rights of  citizens.  It  must  prevail  all  over.
 The  Fundamenta]  Rights  which  we
 have,  have  ensured  the  liberty  of  the
 individual  here  certainly,  but  the  House
 will  remember  they  have  also  ensured
 the  continuation,  for  some  time  at
 least.  of  certain  systems  which  we
 wanted  to  get  rid  of—for  instance  the
 landlord  system  in  this  country,  for
 instance  the  zamindari  system.  For
 years  we  have  been  trying  to  get  over
 that  difficulty  and  the  Fundamental Rights  came  in  our  way.  I  wonder  how
 rnany  hon.  Members  present  today,  if
 we  have  the  framing  of  the  Funda-
 mental  Rights,  would  have  anything  to
 do  with  the  Fundamental  Rights  which
 restrict  our  social  and  economic  pro-
 gress.  Certainly.  I  would  not.  So  that
 having  gained  this  experience  of  the
 Fundamental  Rights,  we  had  to  amend
 the  Constitution  ourselves  a  little  while
 ago.  Having  gained  this  experience,
 would  you  like  us  to  push  that  on  tu
 Kashmir  in  regard  to  land  reform  and
 other  things?  I  feel  that  it  would  be
 improper  for  us  to  do  that.

 I  am  not  talking  about  other  Funda-
 mental  Rights.  But  take  that  parti-
 cular  one  about  land  reforms.  As  a
 matter  of  fact.  as  the  House  knows,
 considerable  land  reform  has_  taken
 place  in  Kashmir  with  advantageous
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 results.  Some  -individuals  no  doubt
 have  suffered,  as  they  must  when  there
 is  any  big  scheme  like  this.  But  the
 whole  scheme  has  been  considered  to
 be.a  great  success.  I  wish  if  I  may
 say  so—that  we  in  the  rest  of  India
 could  make  as  rapid  progress  in  land
 reform.

 There  are  many  small  matters  to
 which  the  hon.  Member  referred—
 Hindi,  Urdu,  Hindustani,  etc.  The
 House  will  remember  that  the  hon.
 Member  mentioned  that  the  language
 is  written  both  in  the  Devnagri  script
 and  the  Persian  and  Urdu  script.  So,
 it  is  the  content  of  the  language  ‘hat
 he  objected  to.  Now,  I  have  not  seen
 the  book  (referred  to  by  Dr.  Mookerjee)
 and  it  will  not  help  me  even  if  I  see
 it.  I  take  his  word  for  it.  But  may  I
 point  out  to  the  House  that  the  kind  of
 language  which  perhaps  the  hon.  Mem-
 ber  might  approve  is  totally  incom-
 prehensible  in  Kashmir.  Nobody
 understands  it.  What  the  future  will
 bring  I  do  not  know.  But  we  are
 overwhelmed  with  complaints  even
 from  Eastern  Punjab  to  the  effect  that
 they  do  not  understand  this  new  langu-
 age  that  is  growing  up.  Even  they  say
 so.  They  say  that  they  cannot  under-
 stand  our  Radio  and  that  they  have  to
 listen  to  Pakistan  radio  which  they  do
 not  like.  because  Pakistan  radio  curses
 them.  But  that  is  the  only  one  they
 can  understand.  It  is  no  good  your
 imposing  Banaras  Hindi  on  Kashmir.
 It  is  not  the  language  of  Kashmir  at
 all.

 Shrimati  Sucheta  Kripalani  (New
 Delhi):  This  language  (referring  to  a
 book)  cannot  be  understood  even  by  a

 ae
 knowing  Hindustani.

 ri  Jawaharlal  Nehru:  First  of  al!
 the  language  of  Kashmir  is  Kashmiri.
 Kashmiri  is  a  language  of  not  any
 particular  group  or  religion.  It  is  the
 language  of  Kashmir—Hindu,  Muslim
 or  Sikh.  They  talk  in  Kashmiri.

 Kashmiri  is  a  mixture  of  Sanskrit.
 Persian,  Pushtu  and  quite  a  number  of
 near-by  languages.  There  is  a_  good
 deal  of  Persian  in  it.  It  has  nothing  to
 do  with  Muslim  or  Hindu.  You  can
 talk  to  anybody  there.  Maybe  a  parti-
 cular  text  book  is  not  good;  maybe  the
 language  of  it  can  be  improved.  But
 that  is  not  the  point.  Please  remember
 in  regard  to  this  language  matter,  our
 friends  from  the  South  raised  the  issue
 in  another  context.  This  vast  territory
 from  Central  India  to  the  tip  of  Ladakh
 in  Kashmir,  you  may  call  vaguely  a
 Hindi-speaking  area.  But  it  varies
 very  much  and  a  person  right  in  the
 north  does  not  understand,  or  other-
 wise  struggle  to  understand.  the  Hindi
 that  is  spoken  elsewhere.  So.  you  will
 have  to  find  out  a  middle  language
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 There  is  no  doubt  that  this  type  of
 Hindi  is  not  understood  by  one  per
 cent.  of  the  people  in  Kashmir—Hindu
 or  Muslim.  I  include  in  that  the  vast
 number  of  Hindus  of  Jammu  too.

 So,  one  has  to  develop  a  language.
 There  may  be  errors  in  the  text-books
 or  mistakes.  Get  over  them;  simplity
 them.  If  that  is  a  grievance,  it  is  a  far
 greater  grievance  all  over  here,  includ-
 ing  my  own  provir+e  of  Uttar  Pradesh.
 The  language  they’  use  is  incompre-
 hensible  largely  to  me  today.  What
 am  I  to  do  about  that?  The  sign-
 boards  on  the  roads.  I  do  not  under-
 stand—I  do  not  know  what  they  are.

 So,  may  I  finish  by  again  saying
 that  this  matter  is  an  important  matter.
 It  is  not  a  matter  ultimately  of  elo-
 quent  speeches,  but  of  dealing  with  a
 situation  which  is  very  delicate,  very
 difficult,  and  the  decision  for  which
 ultimately  lies  with  the  few  million
 people  in  Kashmir—not  even  with  this
 Parliament.  That  is  the  important
 thing.  And  if  we  seek  to  gain  their
 goodwill,  we  should  act  accordingly.
 Remember  also  that  India  is  a  great
 country,  spreading  right  from  Cape
 Comorin  to  Kashmir.  And  if  you  look
 at  the  map,  Kashmir  is  almost  the
 heart  of  Asia.  There  is  an  enormous
 difference,  not  only  in  geography  but
 in  all  kinds  of  factors  there.  Do  not
 think  you  are  dealing  with  a  part  of
 U-P..  Bihar  or  Gujerat.  You  are  deal-
 ing  with  an  area,  historically  and  geo-
 graphically  and  in  all  manner  of
 things  with  a  certain  background.  If
 we  bring  our  local  ideas  बाते  local
 prejudices  everywhere  we  will  never
 consolidate.  We  have  to  be  men  of
 vision  and  there  has  to  be  8  broad-
 minded  acceptance  of  facts  in  order  to
 integrate  really.  And  real  integration
 comes  of  the  mind  and  the  heart  and
 not  of  some  clause  which  you  may
 impose,  on  other  people.

 Mr.  Deputy-Speaker:  I  would  like  to
 know.  from  the  hon.  Minister  of  States
 whether  he  would  like  to  reply  to  the
 debate  today  or  tomorrow.

 Dr.  Katju:  If  there  are  other  hon.
 Members  who  would  like  to  speak,  I
 can  reply  tomorrow.

 Dr.  S.  P.  Mookerjee:  Better  today.
 There  are  two  Ministries  coming  up
 tomorrow.

 Mr.  Depnty-Speaker:  There  is  a
 suggestion  that  if  the  House  agrees  we
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 may  dispense  with  the  Question  Hour
 tomorrow.

 Several  Hon.  Members:  No,  no.
 Mr.  Deputy-Speaker:  Very  well.  In

 the  absence  of  any  agreement  I  wiil
 call  upon  the  hon.  Minister.  How  long
 would  he  take?

 Dr.  Katju:  I  have  to  deal  with  other
 matters.  I  would  require  about
 twenty-five  minutes,  So,  if  any  other
 hon.  Member  wants  to  speak  for  an-
 other  fifteen  minutes,  I  have  no  objec-
 tion.

 Shri  Sarmah  (Golaghat-Jorhat):  I
 would  like  to  say  a  few  words  about
 the  Part  C  States  of  Manipur  and
 Tripura'in  the  North  East  Frontier  of
 India.  The  problems  of  Manipur  and
 Tripura  may  not  be  as  urgent............

 Mr.  Deputy-Speaker:  I  have  not
 called  upon  the  hon.  Member  to  speak.
 I  have  got  a  number  of  other  hon.
 Members  in  my  list.

 Shri  Sarmah:  Sir.  my  name  has  been
 put  down  as  the  fourth  in  the  list  of
 the  Congress  Party.

 Mr.  Deputy-Speaker:  Very  well,  the
 hon.  Member  may  go  on.

 Shri  Sarmah:  The  problems  of
 Tripura  and  Manipur  may  not  be  as
 urgent  as  those  of  Kashmir  today,  out
 they  are  nonetheless  important.
 While.  therefore,  the  mind  of  the  House
 is  rivetted  upon  Kashmir,  I  would  .ike
 to  invite  the  attention  of  the  hon.  Mem-
 bers  to  the  preblems  in  these  two
 North-East  frontier  States.  To  under-
 stand  the  problems  of  Manjpur  and
 Tripura  one  has  to  understand  the
 historical  association.  the  geographical
 position  and  the  present  economic
 condition  of  these  two  States.

 Mr.  Deputy-Speaker:  Order.  order.
 Hon.  Members  will  not  create  any  noise
 in  the  House.

 Shri  Sarmah:  If  Kashmir  was  raided
 upon  by  Pakistani  aliens  from  outsidc,
 we  have  also  raids  on  law  and  order.
 and  thus  security  itself.  from  within
 these  States.  Perhaps  it  might  %e
 news  to  some  hon.  Members  that  inside
 the  State  of  Tripura,  administered
 Centrally  by  the  Government  of  India,
 there  are  areas  in  which  the  Govern-
 ment  of  India  do  not,  in  fact.  function.
 I-mean  that  certain  portions  of  the
 State  of  Tripura  are  so  much  under
 the  grip  of  anti-social  activities  that
 the  arms  of  our  Government  long_as
 they  are,  do  not  reach  them.  The
 total  area  of  the  State  of  Tripura  is
 4,049  square  miles,  and  the  population
 is  49.930.  The  total  revenue  of



 2597  General  Budget—

 Tripura  is  just  Rs.  35,56,000  and  ‘the
 Government  of  India,  according  to  the
 present  Budget,  have  to  spend
 Rs.  +1,39,68,000  there.  Out  of  the  total
 expenditure,  that  on  Education  is
 Rs.  -19,17,000,  under  ‘Medical’  it  is
 Rs.  411,000,  and  on  Public  Health  it  is
 Rs.  2,43,000.  The  total  expenditure  on
 all  these  three  nation-building  depart-
 ments  comes  to  Rs.  25,71,000,  whereas
 the  expenditure  on  Police  alone  comes
 to  Rs.  29,85,000.  That  is  to  say,  the
 expenditure  on  all  these  three  nation-
 building  departments,  namely,  Educa-
 tion,  Medical  and  Public  Health,  is  less
 than  what  is  proposed  to  be  incurred
 on  Police.

 Mr.  Deputy-Speaker:  Hon.  Members
 ‘ought  not  to  carry  on_  conversation

 here  inside  the  House  among  them-
 selves  when  an  hon.  Member  is  speak-
 ing.  I  have  been  appealing  to  them
 again  and  again.  If  they  want  to  carry
 on  a  conversation  let  them  go  to  the
 lobby  and  not  disturb  the  proceedings
 of  the  House.

 Shri  Sarmah:  When  the  expenditure
 on  Police  comes  to  Rs.  29°85  lakhs  and
 the  total  expenditure  of  all  the  three
 nation-building  Departments,  namely,
 Education,  Medical  and  Public  Health,
 is  only  Rs.  25:7l  lakhs,  there  need  be
 an  explanation.  Those  areas  or  zones
 in  the  Tripura  State  which  are  practi-
 cally  not  accessible  to  our  Indian  police
 are  under  anti-social  activities  which
 are,  synonimous  in  our  part  of  the
 country  as  Communist  activities.  The
 Communists  there  are  spreading  litera-
 ture  which  were  printed  in  and  pub-
 lished  from  the  neighbouring  towns
 inside  Pakistan.  That  is  a  dangerous

 .situation.  And  I  would  urge  upon  the
 Government  of  India  to  examine  the
 matter."  The  Communist  activities  in
 Tripura  are  such—and  I  have  it  on  the
 authority  of  the  President  and  Secre-
 tary  of  the  Tripura  State  Congress
 Committee—that  during  the  last  year
 and  a  half,  about  a  hundred  persons
 have  been  kidnapped.  A  number  of
 those  kidnapped  have  not  been  heard
 of  since  and  presumed  to  be  murdered.
 One  of  them  lately  escaped.  That
 gentleman  who  was  kidnapped  and
 who  escaped  from  the  kidnapper's
 custody  gave  certain  informations,  in
 pursuance  of  which  some  persons  of
 Tripura  State  were  placed  under  arrest.
 We  had  a  furore  on  the  floor  of  the
 House  in  respect  of  that  arrest.

 In  respect  of  Manipur  State,  the
 total  revenue  receipts  of  that  State  are
 Rs.  29,19.000  and  the  expenditure  is
 Rs.  '75,03,400.  Out  of  this  expenditure.
 provision  for  Education  is  of
 Rs.  10,01.000,  (ten  lakhs,  one  thousand),
 including  a  lump  sum  provision  for
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 tribal  areas  of  Rs.  114,000  and  a  lump
 sum  provision  for  schemes  under  con-
 sideration  of  1,46,000.  For  Medical
 there  is  a  provision  of  Rs.  3  lakhs
 5  thousand  and  for  Public  Health  only
 Rs.  15,000  while  budget  provision  for
 Police  is  Rs.  8,79,000.  In  this  State
 also  the  condition  of  administration
 before  947  was  rather  of  medisval
 type.  So  much  so  that  one  wiil  be
 amused  to  hear  that  a  letter  was
 written  to  the  then  European  Political
 Officer  there  to  arrange  to  hand  over
 paramountcy  on  the  night  of  l4th-l5th
 August,  ‘1947.  From  this  one  can
 easily  judge  the  standard  of  govern-
 ment  there.

 To  go  to  Manipur  one  has  to  go
 from  a  North  Eastern  Railway—
 Dimapur  Station—by  a  hill  road  34
 miles.  There  is  no  other  means  of
 communication  to  that  place  except  by
 air.  The  whole  length  of  this  Toad,
 barring  about  20  miles,  is  on  hills  and
 as  the  temporary  bridges  that  were
 built  during  war  time  to  make  _  ihis
 road  double  way  are  all  worn  out  and
 One  cannot  use  them.  Tripura  State
 is  approachable  from  Indian  Union
 only  by  air.  We  heard  of  a  road  being
 constructed  connecting  Tripura  State
 with  Cachar  and  Shillong.  It  is  called
 the  Agartala  Road  and  we  also  were
 told  that  about  Rs.  2  crores  were  spent
 on  it.  At  one  time  there  was  a  storm
 in  a  tea  cup,  when  the  Minister  of
 State  of  the  Government  of  India  said
 in  connection  with  this  Agartala  Road
 that  Government  of  Assam  was
 specializing  in  wasting  money;  but  on
 enquiry  it  was  found  that  the  road  in
 question  was  being  constructed  directly
 under  the  control  and  supervision  of
 the  Central  Government,  and  by
 Engineers  in  the  Employment  of  the
 Central  Government.  The  name  of  the
 Assam  Government  was  dragged  _  in
 quite  unnecessarily.  That  episode  has
 been  closed.  But  even  after  the  ex-
 penditure  of  Rs.  2  crores  the  road  is
 not  in  a  zeepable  condition.  As  I  said.
 the  State  of  Tripura  can  be  approached
 only  by  air  and  there  is  no  means  of
 communication  by  land  or  water  with
 the  rest  of  India.  She  adjoins  Pakistan.
 and  we  get  leaflets  inciting  people  to
 indulge  in  anti-social  activities  printed
 in  Pakistan.

 These  two  States  constitute  strong-
 hold  of  communist  anti-social  activities
 also,  and  these  activities  also  spread
 to  the  neighbouring  State  of  Assam.

 Shri  L.  J.  Singh  (Inner  Manipur): This  is  a_  fantastic  proposition.  I
 strongly  object  to  what  my  hon.  friend, Mr.  Sarmah  has  said.

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  does  not  give  way.
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 Shri  Sarmah:  My  hon.  friend,  to
 quote  Dr.  Mookerjee,  is  talking  about
 things,  which  he  does  not  know.  But
 he  belongs  to  our  party  and  I  do  not
 propose  to  reply  to  him  fittingly.

 Shri  L.  J.  Singh:  He  is  not  the  right
 person  to  speak  about  Manipur  State.

 Shri  Sarmah:  Would  my  hon.  friend
 deny  that  certain  letters  sent  to  the
 Government  of  India  by  the  Naga
 National  leaders  for  independence  was
 drafted  by  a  certain  communist  ०009
 in  Manipur,  including  a  lady.  I  do  not
 refer  to  any  one  person  here.  I  had
 had  information  on  reliable  authority.
 Let  us  have  another  instance.  The
 communists  and  their  supporters  held
 a  “Cultural  Show”  in  the  Railway
 Colony  at  Dibrugarh.  It  so  happened
 that  certain  persons  amongst  the  party
 fell  out  and  some  one  approached  tke
 Dibrugarh  Thana  Police  with  a  com-
 plaint  of  assault  and  wrongful  confine-
 ment.  The  next  day  Police  went  and
 made  enquiries  from  people  at  the  spot,
 which  was  in  the  heart  of  Dibrugarh
 town.  The  members  of  the  “Cultural
 Show”  surrounded  the  police  officer
 and  the  4  constables  with  him.  Two
 of  these  constables  were  belaboured
 mercilessly  and  two  somehow  escaped
 The  Police  Sub-Inspector  was  beaten
 murderously.  When  he  was  in  a  half
 dead  condition,  he  was  thrown  into  a
 pit  which  contained  human  excreta.
 On  post  mortem  examination  human
 excreta  was  found  inside  his  bowels.
 as,  it  was  said,  he  was  still  breathing
 at  that  time  when  he  was  thrown  into
 the  pit  and  he  might  have  swallowed.
 The  poor  and  small  State  of  Assam
 had  to  spend  in  1949-50  a  sum  of
 Rs.  2.14,194  to  put  down  the  anti-
 social  activities  in  the  District  of  Sib-
 sagar  and  Kamrup.  My  hon.  friends
 here  may  say:  Why  do  you  spend  too
 much  money  on  police,  but  they  do  not
 know  that  the  whole  countryside  is
 terrorised  and  the  police  officers  are
 murdered  and  placed  into  pits  of
 human  excreta.  In  my  own  district
 communist  terrorism  went  to  such  a
 pitch  that  at  one  time  in  the  heart  of
 Sibsagar  congress  workers  were  afraid
 ef  going  to  the  Congress  office  after
 dusk.  I  should  say  that  people  who
 live  in  a  safe  place  are  not  likely  to
 appreciate  what  happens  and  how
 things  happen.  The  Communists  mur-
 der  whole  families,  when  they  seek  to
 terrorize  the  villagers.  A  Revenu2
 agent  in  Sibsagar,  Bhudher  Thakur
 was  waylaid  and  was  murdered,  When
 that  gentleman  asked  for  some  water
 while  dying.  what  was  the  reply  given
 by  the  social  culturists?  His  tongue
 was  dragged  out  and  cut.  and  then  he
 was  cut  to  pieces.  These  are  the  ex-
 periences  in  the  distant  North  East
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 Frofitier  regions.  I  want  to  ask  the
 Government  what  they  propose  to  do
 with  Manipur  and  Tripura  States.  I
 am  not  here  to  criticize  the  adminis-
 tration  although  I  had  some  observa-
 tions  to  make.  Until  these  two  states
 are  integrated,  I  suggest  that  due  care
 should  be  exercised  in  the  selection  of
 officers  who  are  sent  to  Tripura  and
 Manipur.  However  much  we  may  iis-
 like  the  expenditure  on  the  police.
 the  provision  on  this  item  for  Tripura
 is  rather  small  as  compared  with  the
 main  task  of  maintaining  Law  and
 order  and  this  should  be  looked  into.
 If  Tripura  is  not  properly  hendled
 and  managed,  we  do  not  know  how
 the  North  West  Frontier  is  going  .to  be
 defended.  We  must  know  that  fronti-
 ers  are  not  defended  with  guns  alone.
 There  is  a  lot  else  to  be  done.
 fore,  I  suggest  to  the  Central  Govern-
 ment  to  look  into  the  affairs  of  these
 States  and  the  sooner  they  find  their
 own  mind,  frame  their  policy  and  act
 upon  it,  the  better  for  all  concerned.

 Mr.  Deputy-Speaker:  The  hon.  Home
 Minister.

 Shri  Vallatharas  (Pudukkottai):  I
 want  to  submit  for  the  consideration  of
 the  hon.  Minister...

 ,  Mr.  Deputy-Speaker:  I  am  not  giving him  an  opportunity.
 Shri  Vallatharas:  I  want  to

 some  representation  whether
 will  consider

 Mr.  Deputy-Speaker:
 a  speech  means,

 I  have  called  upon  the  hon.  Minister
 to  speak.

 make
 they

 That  is  what

 Dr.  Katju:  The  very  thin  attefdance
 on  the  benches  opposite  shows  that  apart
 from  Kashmir  there  is  really  no  other
 topic  on  which  they  have  got  any
 grievances  so  far  as  the  States  Minis-
 try  is  concerned.  I  propose  in  the  few
 minutes  at  my  disposal  to  touch  upon
 the  various  matters  which  have  been
 mentioned  in  the  cut  motions  which
 have  been  moved,  and  in  some  of  the
 sveeches  which  have  been  delivered.
 For  instance,  something  was  said  in
 one  speech  about  the  privy  purses.
 Now  that  is  a  matter  of  history.

 The  hon.  Prime  Minister  dealt  with
 it  shortly.  The  House  knows  that  this
 question  has  been  discussed  at  great
 length  and  is  now  embedded  in  our
 Constitution.  The  Constitution-makers
 deliberately  thought  it  right  to  make  8
 constitutional  guarantee.  It  is  open  to
 this  House  or  to  its  successors  to  move

 There-  ‘

 4
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 so  long  as  this  Constitution
 stands  the  privy  purses  stand  and  are
 not  even  votable  in  this  House.  The
 previous  history  is  this.  The  Govern-
 ment  of  India  have  actually  entered
 into  covenants  which  are  matters  of
 record  and,  in  consideration  of  the
 Rulers  giving  up  their  rights  and  privi-
 leges  and  the  so-called  suzerainty  over
 their  States  or  domination  over  their
 States,  the  Government  of  India
 agreed  that  they  should  be  allowed  a
 private  privy  purse  on  a  certain  scale
 which  was  much  less  than  what  those
 Rulers  used  to  draw  from  their  own
 States  before  and  that  it  should  be
 guaranteed  to  them.  This  amount  is
 paid  to  them  for  their  own  maint-
 enance,  for  the  maintenance  of  their
 residences,  families,  relations,  mar-
 riages,  and  what  not,  free  from  all  tax
 whatsoever.  I  respectfully  suggest
 that  that  is  a  very  big  question.  The
 question  is  one  of  policy  and  secondly
 also  of  the  moral  obligation  which  may
 have  been  undertaken  by  our  Gov-
 ernme!

 at]
 It  is  a  matter  for  the  amend-

 ment  the  Constitution  and  cannot
 be  decided  very  summarily  in  the  way
 in  which  it  was  put  forward  here.

 for  an  amendment  of  the  Constitu-

 Then,  the  other  matter  which  was
 raised  by  my  hon,  friend  representing
 the  Delhi  State  was  the  treatment  of
 what  he  called  the  Part  8  and  C
 States.  The  suggestion  was  that  they
 should  be  allowed  complete  autonomy
 in  the  sense  in.  which  that  autonomy  is
 now  conferred  upon  the  Part  A  States
 under  the  Constitution  and  is  enjoyed
 by  them.  I  speak  with  some  confi-
 dence  on  this  topic  because  I  myself
 come  from  these  smaller  States,  one  of
 the  Part  B  States,  and  I  have  some
 personal  knowledge  of  the  conditions
 prevailing  there.  So  far  as  the  Cons-
 titution  is  concerned,  in  regard  to  the
 Part  B  States,  you  have  got  one  sec-
 tion.  The  section  provides  that  within
 0  years,  or  rather  after  the  expiry  of
 ten  years,  all  restrictions  will  dis-
 appear  and  Part  A  and  Part  B  States
 will  be  on  the  same  footing.  So  far  as
 the  Part  C  States  are  concerned,  which
 are  much  smaller  areas,  Parliament
 passed  a  special  legislation  two  years
 ago.  There  is  one  fact  of  importance
 which  is  sometimes  overlooked.
 Among  these  Part  B  States.  leaving
 aside  Mysore  and  Hyderabad,  which
 have  been  there  as  one  political  unit.
 under  one  administration  for  long
 periods.  Hyderabad  for  over  200  years
 and  Mysore.  I  imagine,  for  a  much
 longer  period,  all  other  units  are
 unions.  Saurashtra,  Madhya  Bharat,
 Rajasthan  and.  on  a_  smaller  scale,
 Travancore-Cochin  are  unions  which
 have  been  brought  into  exfstence  and
 merged  together  for  the  purpose  of
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 integration  into  our  Indian  Union.
 They  had  no  common  tradition,  if  T
 may  use  that  expression,  among  them-
 selves.  In  Madhya  Bharat,  from
 where  I  come,  of  course,  you  have  two
 big  States  Indore  and  Gwalior,  com-
 pletely  separate  from  each  other.  In
 addition  to  these  two  big  States,  there
 are  about  20  or  2i  smaller  separate ones  which  were  leading  their  own  in-
 dependent  lives.  In  Rajasthan,  you have  Jodhpur,  Jaipur  and  _  Bikaner
 with  their  traditions  going  back  into
 centuries.  So  far  as  Saurashtra  is  con-
 cerned,  you  have  hundreds  of  small
 principalities  and  now  they  have  been
 brought  together  as  one  State.  About
 Travancore-Cochin,  there  is  a  feeling. as  some  hon,  Member  tried  to  suggest, that  by  the  merger  they  have  not  been
 put  in  a  favourable  position.

 Shri  P.  T.  Chacko  (Meenachil):  That is  not  a  fact.
 Dr.  Katju:  There  are  com-

 plaints  somewhere  that  in  these  small- er  Unions  by  these  mergers  they  have
 been,  if  I  may  use  a  colloquial  expres- sion,  demoted  to  some  extent,  their
 prosperity  has  been  much  interfered with  and  their  status  has  been  lower- ed.  We  are  passing  through  a  sort  of a  transitional  stage.  I  do  suggest  to you  that  it  is  desirable  that  in  these
 States,  which  are  financially  not  self-
 supporting,  and  which  find  themselves in  great  difficulties,  there  should  be
 some  _eneral,  shall  I  say,  advisory jurisdiction  in  the  hands  of  the  Central
 Government.  There  are  great  diffi-
 culties  in  these  Unions,  particularly, in  the  Part  C  States.  Each  one  of
 these  States  was  run  by  its  own administration.  We  have  now  to  in- tegrate  all  these  services.  It  is  a  long drawn  process  and  it  has  not  yet  been completed.  We  have  to  fit  in  the
 Indian  Administrative  Service,  the
 Indian  Police  Service,  etc.  So  far  as financial  resources  are  concerned, they  have  got  vast  resources,  but  still unexploited.  They  need  assistance.

 This  brings  me  also  to  the  second
 question  which  has  been  mentioned: Why  do  you  appoint  Counsellors?” Some  views  have  been  expressed  that Counsellors  are  not  needed.  do  not want  to  go  into  the  past  history  as  to
 why  Regional  Commiss‘oners  and
 Advisers  were  appointed  when  inte-
 gration  began.  They  were  appointed  at that  time  with  the  full  concurrence  of all  the  Rulers  and  all  the  State  Unions. Some  of  them  had  no  ministries  at  that
 time;  some  of  them  had  no  legislatures at  that  time.  By  the  grace  of  God
 during  these  four  years,  conditions have  changed.  Each  one  of  them  has
 got  a  legislature  and  has  a  duly  res-
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 {Dr.  Katju]
 ponsible  Ministry.  Far  be  it  from  the
 desire  of  the  Central  Government  to
 impose  any  authority  on  them.  Why
 do  we  want  to  keep  the  Counsellors?
 It  is  not  with  any  intention  to  interfere
 with  their  day  to  day  administration. None  whatsoever.  The  Counsellor  is
 there  at  their  disposal.  If  they  want
 his  advice,  he  is  at  their  elbow.  If
 they  want  to  take  advantage  of  his
 experience,  well  and  good.  But,  I  do
 suggest  one  thing.  He  might  serve
 a  very  useful  purpose,  because  I  speak,
 again,  from  personal  knowledge.  In
 these  States,  still,  the  process  of  inte-
 gration  is  not  wholly  complete;  it  is still  in  the  process  of  making.  It  is
 desirable  that  there  should  be  some-
 one,  some  experienced,  tactful  officer
 representing  the  Central  Govern-
 ment,  not  in  the  slightest  instance  a
 replica  of  the  old  political  resident  or
 agent.  Not  at  all.  We  want  them  to
 be  at  the  disposal  of  the  Ministry  and to  give  advice  when  such  advice  is
 needed.

 If  any  particular  Unfon  were  to  tell
 me:  “Well,  we  do  not  want  the
 Counsellor;  we  are  able  to  look  after
 ourselves”,  well  and  good.  I  do  not
 want  to  insist.  We  do  not  want  to
 throw  away  able  officers.  There  are not  many  of  them,  Someone  said:
 “Well,  you  send  Chief  Secretaries,  Law
 Secretaries  and  other  people”.  The
 misfortune  is  that  they  themselves
 admit.  We  do  not  send  them,  they
 require  them.  They  themselves  admit that  in  their  States,  in  their  Unions,
 administrative  talent  is  not  at  present
 available.  It  is  not  their  fault,  not  the
 fault  of  the  residents  of  the  State.  As
 I  said,  I  know  it,  because  up  till  now local  talent  was  not  given  sufficient
 opportunity  to  develop  itself.  It  will
 take  a  little  time,  four  years,  five
 years,  ten  years,  for  that  administra-
 tive  experience  to  ripen  and  as  soon
 as  any  State  administration  says:
 “We  can  produce  our  men”,  very
 good.  They  have  got  colleges.  they
 have  got  educational  institutions.  and
 I  am  very  glad  to  say  in  many  States
 all  these  officers  are  coming  up,  and
 the  situation  will,  so  to  say,  solve  if-
 self  in  a  few  years.

 The  “C”  States,  I  must  say,  stand
 on  a  somewhat  different  footing.  Now,
 you  take  for  instance,  Delhi.  Delhi  is
 in  a  peculiar  position  of  its  own.  It  fis
 a  capital  city.  In  the  United  States,
 as  everybody  knows,  while  they  have
 got  48  States,  Washington  is  D.  0., District  of  Columbia,  but  here,  Parlia-
 ment  in  its  wisdom  thought  {t  right that  even  the  Capital  of  the  Indian
 Union  should  have  local  administra-
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 tion.  They  are  its  own  _  responsible
 people,  and  deliberately,  some  topics, some  matters  were  excluded  from  their
 jurisdiction.  I  should  like  to  assure
 all  the  Ministers  and  Governments  of
 each  “C”  State  that  so  far  as  the  Cen-
 tral  Government  is  concerned,  it  is
 oyr  utmost  anxiety  to  be  of  the  great-
 est  assistance  to  them,  to  make  them
 work  on  their  own,  and  not  to  inter-
 fere  in  any  way,  but  they  should  re-
 member  also  that  they  are  very  small
 units.  So  far  as  I  am  concerned,  my personal  opinion  is,  I  am  not  against small  units.  I  think  in  some  States,
 they  might  function  very  well.  .J
 noticed  in  Coorg  they  are  functioning quite  well.'!  They  have  got  large  re- sources.  For  their  small  population  of
 about  2  lakhs  of  people,  they  have  7
 revenue  all  theirs.  Without  any  sub- vention  from  the  Central  Government.
 they  have  got  their  own  revenue  of Rs.  80  lakhs.  Two  lakhs  of  people  can look  after  themselves  with  Rs.  80
 lakhs,  but  other  States  are  not  so  well situated.  Thefr  resources  are  few,  and for  their  development  and  even  for other  purposes,  they  have  to  rely  upon the  Centre,  and  I  should  think,  if  I were  a  resident  of  those  small  States, T  shculd  welcome  the  financial  assist- ance  and,  if  I  may  say  so,  also  the
 administrative  assistance  which  may be  available  to  them.  There  should  be less  of  suspicion  and  more  of  good  will and  fellow  feeling,  more  of  confidence and  trust  on  both  sides.  There  should be  no  desire.  so  to  say,  of  trying  to boss  over  the  other,  on  the  “C”  States, and  on  the  other  side.  the  “C”  States and  their  Governments  should  not  be very  sensitive  either  and  should  not feel  that  there  is  interference  where

 nothing  of  the  sort  is  intended.
 Then,  two  small  States  have  been mentioned  particularly  which  have

 recently  engaged  my  attention  great- ly,  and  these  are  Tripura  and  Mani-
 pur.  My  hon.  friend  who  spoke  just now  rightly  said  that  these  two  States
 occupy  a  peculiar  position  of  their own,  They  are  on  our  North-eastern border.  They  are  border  States.  Their resources  are  not  very  great,  but  they are  partly  inaccessible.  There  is  no direct  nor  easy  commumication  with Tripura.  Manipur  is  still  far  off  and there  are  no  Legislative  Assemblies. We  are  particularly  anxious  that  the administration  there  should  he  effi- cient.  I  do  not  want  to  go  into  the question  which  was  touched  upon because  I  do  not  want  at  this  late
 stage  to  rgise  any  controversy,  but there  has  been  a  great  deal  of  com- plaints  in  Tripura.  It  may  be  right. it  may  be  wrong,  but  there  it  {s—of
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 abductions  and  kidnappings,  not  of
 women  and  children,  but  of  grown-
 ups  by  political  parties.  There  are  not
 going  to  be  any  Legislative  Councils
 there,  but  we  propose............

 An  Hon.  Member:  Has  the  Minister
 been  enqu.ring  about  all  these  matters,
 or  is  it  all  propaganda?

 Dr.  Katju:  It  is  all  propaganda
 from  your  side.  I  propose  to  appoint,
 or  the  Central  Government  propose
 to  appoint  shortly  Advisers  to  assist
 the  Chief  Commissioners  there.  That
 is  the  best  that  we  can  do  in  those
 two  States,

 Dr.  Lanka  Sundaram:  Official  or
 non-official?

 Dr.  Katju:  And  I  do  suggest  that
 the  appointment  of  Advisers  would  be
 useful.

 Shri  Bhawanji  (Kutch  West):  There
 are  three  border  States,  ‘including
 Kutch.

 Dr.  Katju:  But  Kutch  is  not  an
 inter-border  State.  Anyway,  you
 know  you  are  getting  Advisers  and
 help.

 Shri  Bhawanji:  The  Minister  said
 there  were  only  two  border  States.
 That  is  why  I  stood  up  to  correct  him.

 Dr.  Katju:  Very  well,  then  I  shall
 correct  myself—Tripura  and  Manipur
 and  Kutch  will  all  get  Advisers  and
 as  quickly  as  I  can  give  it  to  them.  I
 will  only  appeal  that  the  Advisers
 will  properly  co-operate  with  the
 Chief  Commissioners  in  the  right  spirit
 and  will  treat  the  Chief  Commissioner
 as  one  of  them,  and  there  should  be
 no  sign  again  of  any  quarrelsomeness,
 if  I  may  use  that  expression,  on  the
 part  of  anybody.

 These  are  the  points  which  have
 been  raised  im  these  cut  motions,  and
 I  may  repeat  once  again  that  the
 States  Ministry  when  it  started  had
 had  naturally  very  very  important
 functions  because,  as  the  Prime  Minis-
 ter  said,  on  the  l5th  August  1947,  ell
 the  500  and  odd  States  of  Indie  were
 technically  independent,  and__  the
 States  Ministry  had  to  deal  with  them.
 Then  there  was  the  question  of  inte-
 gration  and  the  Standstill  Agreements
 and  the  amount  of  Privy  Purses  and
 private  properties  and  so  on.  All  this
 has  now  been  practically  settled.  and
 it  is  really  all  Home  affairs,  and  I  do
 hope  that  in  a  very  short  period,  by  a
 process  of  administrative  adjustment
 in  India,  there  shall  be  just  one  Minis-
 try  of  Home  Affairs  dealing  with  our
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 ‘big  home’,  all  together  on  one  hig
 scale.

 शिपि  एन०  राजभोज  :  [  would  like  to
 ask  one  question.  हिमाचल  और  विद्या-
 प्रदेश  और  उड़ीसा  में  शेड्यूल  कास्ट
 की  कंडीशंस  वहुत  खराब  हें,  इस  के
 लिये  आप  कृपा  कर  के  कुछ  न  कुछ  करें।

 (Shri  P.  N.  Rajabhoj:  I  would  like  to
 ask  one  question.  The  hon.  Minister
 is  aware  that  the  Scheduled  Castes  of
 Himachal  Pradesh,  Vindhya  Pradesh
 and  Orissa  are  living  in  deplorable
 conditions.  The  Government  should
 do  something  in  this  behalf.]

 डा०  काटजू  :  मेने  जैसा  कि  कल
 आप  के  सामने  निवेदन  किया  था  कि  मेरी
 नजर  में  विद् यप्रदेश  के  एक  हरिजन  में  और
 उत्तर  प्रदेश  के  दुसरे  हरिजन  में  कोई  फर्क
 नहीं  है।  सव  की  उन्‍नति  का  बराबर

 लिहाज  रहेगा
 [Dr..  Katju:  As  I  stated  yesterday that  to  me  there  is  no  difference  bet-

 ween  a  Harijan  belonging  to  Vindhya Pradesh  and  a  Harijan  of  Uttar  ह
 desh.  We  seek  welfare  of  all
 Harijans  alike.]

 श्री  पी०  एन०  राजभोज  :  कट  मोशन
 के  ऊपर  बोलने  का  मुझे  समय  नहीं  मिला
 इस  लिये  में  इस  तरफ  ध्यान  दिलाना
 चाहता  हूं  ।

 (Shri  P.  N.  Rajabhoj:  I  had  no
 opportunity  to  speak  on  the  cut
 motion.  That  is  why  I  wish  to  draw his  attention  to  this  issue.]

 Mr.  Deputy-Speaker:  I  shall  now
 place  the  cut  motions  to  the  vote  of
 the  House.  As  regards  cut  m>tion
 No.  0I6,  it  was  already  intimated  to
 the  hon.  Member  Mr.  Ajit  Singh  that
 it  was  out  of  order,  in  so  far  as  it  re-
 lates  to  Demand  No.  82  where  privy
 purses  and  allowances  are  charged  on
 the  Consolidated  Fund  of  India,  and
 are  not  votable.  The  other  cut  mo-
 tions  wll  now  be  placed  for  the  vote
 of  the  House.

 The  question  is:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs,  100.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  300.7

 The  motion  was  negatived.

 Mr.  Deputy-Spegker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  is:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  wats  negatived.

 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”"  ‘

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  ‘question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  is:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Manipur’  be  reduced  by
 Rs.  100.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  is:
 “That  the  demand  under  the

 head  ‘Tripura’  be  reduced  by
 Rs.  101,000/-.”"

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Relations  with  States’  be
 reduced  by  Rs.  100.”"

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  tie
 head  ‘Miscellaneous  Expenditure
 under  the  Ministry  of  States’  be
 reduced  by  Rs.  100.""

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  is:
 “That  the  demand  under  the

 head  ‘Ministry  of  States’  be  reduc-
 ed  by  Rs.  100.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  Is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  redyced
 by  Rs.  100.”

 The  motion  was  negatived.



 26  JUNE  952  Demiads  for  Grants  260 2609  General  Budget—

 Demanp  No.  83—Kurtcu
 “Theat  a  sum  not  exceeding

 Rs,  64,77,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the
 charges  that.  will  come  in  course
 of  payment  during  the  year

 Mr.  Deputy-Speaker:  The  question  is:

 “That  the  demand  under  the
 head  ‘Ministry  of  States’  be  reduced
 by  Rs.  100.”

 The  motion  was  negatived.

 ending  the  3lst  day  of  March,
 Mr,  Deputy-Speaker:  I  shall  now  1953,  in  respect  of  ‘Kutch’.”

 place  the  demands  for  grants  to  the
 DEMAND  No.  84—BILAsPuR vote  of  the  House.  The  question  is:

 “That  a  sum  not.  exceeding
 Rs.  9,65,000  be  granted  to  the
 President,  out  of  the  Consolidated “That  the  respective  sums  not
 Fund  of  India  to  complete  the exceeding  the  amounts  shown  in

 the  third  column  of  the  order  sum  necessary  to  defray’  the
 paper  in  respect  of  Demands  charges  that  will  come  in  course
 Nos.  81,  82,  83,  84,  85,  86,  87,  88  of  payment  during  the  year

 ending  the  3lst  day  of  March, and  26  be  granted  to  the  Fresi-
 ‘1953,  in  respect  of  ‘Bilaspur’.” dent  out  of  the  Consolidated  Fund

 of  India  to  complete  the  sums
 necessary  to  defray  the  charges
 that  will  come  in  course  of  pay-

 DEMAND  No.  85—MANIPUR
 ment  during  the  year  ending  the  “That  a  sum  not  exceeding
 3lIst  day  of  March  ‘1953,  in  respect  Rs.  30,89,000  be  granted  to  the
 of  the  corresponding  heads  of  President,  out

 of  the  Consolidated
 Demands  entered  in  the  second  Fund  of  India  to  complete  the
 column  thereof.”  a  sum  necessary  to  defray  the

 charges  that  will  come  in  course
 bd  of  payment  during  the  year The  motion  was  adopted.  ending  the  3lst  day  of  March, 9  9 ‘1953,  in  respect  of  ‘Marfipur’.

 [As  directed  by  the  Deputy-Speaker
 the  motions  for  Demands  for  grants
 which  were  adopted  by  the  House  are
 reproduced  below.—Ed,  P.  P.]

 DEMAND  No.  86—TRIPURA

 “Thet  a  sum  not  exceeding
 Rs.  73,90,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the Demanp  No.  8l—MINIstRY  or  STATES

 necessary  to  defray  the sum
 charges  that  will  come  in  course

 “That  a  sum  _  70०0  exceeding  of  payment  during  the  year
 Rs.  7,31,000  be  granted  to  the  ending  the  3lst  day  of  March.
 President,  out  of  the  Consolidated  1953,  in  respect  of  ‘Tripura’.” Fund  of  India  to  complete  the
 sum  necessary  to  defray  the  Demanpd  No.  87—RELATIONS  WITH
 charges  that  will  come  in  course  STATES
 of  payment  during  the  year
 ending  the  38  day  of  March,  “That  a  sum  not  exceeding

 Rs.  39,52,000  be  granted  to  the ‘Ministry  of
 President,  out  of  the  Consolidated

 1953,  in  respect  of
 States’.”

 Fund  of  India  to  complete  the

 ९

 sum  necessary  to  defray  the
 Demanp  No.  82—PrRrIvy  PURSES  AND,  charges  that  will  come  in  course

 ALLOWANCES  OF  INDIAN  RULERS
 /

 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1953,  in  respect  of  ‘Relations  with

 “That  a  sum  not.  exceeding  States’.” Rs.  1,31,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the

 necessaty  to  defray  the sum
 charges  that  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1953,  im  respect  of  ‘Privy  Purses
 and  Allowances  of  Indian  Rulers’.”

 Demand  No.  88—MIScELLANEOUS  Ex-
 PENDITURE  UNDER  THE  MINISTRY  OF

 STATES
 “That  a  sum  not.  exceeding

 Rs.  54.66,000,  be  granted  to
 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
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 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1953,  in  reapect  of  ‘Miscellaneous
 Expenditure  under  the  Mlin‘stry
 of  States’.”

 DemanvD  No.  26—CapiTaAL  OUTLAY  OF
 THE  MINISTRY  OF  STATES

 “That  a  sum  ‘not.  exceeding
 Rs.  -2,14,03,000  be  granted  to  the

 President,  out  of  the  Consolidated
 Fund  of  India  to  complete  the
 sum  necessary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 ‘1953,  in  respect  of  ‘Capital  Outlay
 of  the  Ministry  of  States’.”

 *  The  House  then  adjourned  till
 ‘Quarter  Past  Eight  of  the  Clock  on
 Friday,  the  27th  June  ‘1952.

 a


